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LEGISLATIVE ASSEMBLY.
Thursday, 19th July, 1934.

- The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

IMPORTANT GOVERNMENT BILLS PENDING BEFORE THE LEGISLATIVE ASSEMBLY.

83. *Mr. Lalchand Navalrai : Is it a fact that Government want
to pass all their pending importunt Bills through the present Legislative
Assembly in order to avoid the same coming up before the next Assembly ?

The Honourable 8ir Joseph Bhore : The anxiety of Government to
complete, as much as possible, of their pending legislative programme,
during the course of the present Session, is inspired, not as the Honour-
able Mcmber appears to suggest, by any apprehension that the attitude
of the next Assembly would be less favourable to that programme than
the attitude of the present Assembly, but in part by the fact that many
of the items in the pending programme are in themselves urgent and
in part by the fact that the postponement of any considerable propor-
tion of the Bills, now pending, would inevitably lead to an undue con-
gestion of the business requiring to be transacted during the opening
Sessions of the new Assembly.

Mr. Lalchand Navalrai : I did not follow even one word of what my
Honourable friend said. I would request the Honourable Member to
repeat the answer.

The Honourable 8ir Joseph Bhore : This is the first time that [ have
been charged in this House with incoherence.

Mr. Lalchand Navalrai : 1 have not charged the Honourable Mem-
ber with anything at all. There was noise on this side of the House and
I could not hear.

Some Honourable Members : No, no. It was on account of the rains.

The Honourable 8ir Joseph Bhore : I have no objection to reading
it out again. (Reads out the answer again.)

Dr. Ziauddin Ahmad : Will Government kindly give us a list of
all the Bills which they intend to lay before the Assembly for being dis-
posed of in this Session ¢

The Honourable 8ir Joseph Bhore : I am afraid I could not give
him the information straight off, but if it will be of any assistance to
the House, I shall endeavour to do so at the earliest possible opportunity.

Dr. Ziauddin Ahmad : It will be of very great assistance to us, be-
cause we would like to co-operate with Government and. with the Pre-
gident to finish them in time so that we may go back as early as possible.
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The Hcnourable 8ir Joseph Bhore : I gratefully accept my Honour-
able iriend’s offer of co-operation.

Mr. Lalchand Navalrai : May 1 ask the Honourable Member if some
of the contemplated work eannot be postponed till the next Assembly ?

The Honourable 8ir Joseph Bhore : 1f they could have been post-
poned we would not have made an attempt to get them through the
present Assembly.

Mr. Lalchand Navalrai : May I know if the Government Benches
will be ready to sit on Friday and Saturday.

Several Honourable Members : No, no.

Mr. B. V. Jadhav : May I know whether any more new Bills are to
be introduced ?

The Honourable 8ir Joseph Bhore : As I said just now, I am not in
& position fo give complete information at the present moment, but I shall

endeavorr to supply that information to the House at the earliest possi-
ble opportuunity.

CoMPULSORY RETIREMENT OF PosTAL EMPLOYEES HAVING OVER 25 YEARY
SERVICE.

84, *Dr. Ziauddin Ahmad : (a) Have Government issued any
circular for ecompulsory retirement of all servants in the Postal Departinent
who have put in 25 years service, irrespective of age ?

(b) If the orders issued are not to the effect stated in part (a), will
Government be pleased to state the exact terms of such orders ?

(¢) Are those orders applicable to all grades of services gazetted,
ministerial and menial ¥

(d) Do these orders apply to persons serving in the offices of the
Director General and the Postmasters General ? _

(e) Are these rules framed only for the I’ostal Department, or for
all departments under the Government of India ? If these rules have been

framed for the Postal Department only, what is the reason for this
differentiation !

(f) Are Government aware that the Superintendent of the Postal De-
partment. Fatehgarh (U. P.) Circle, issued orders stating that voluntary
retirement of certain persons were accepted, and that he changed .those
orders into compulsory retirement in consequence of ‘a protest from the
servants concerned ? ' ‘

(g) 1f Government have accepted the principle of compulsory retire-
ment of persons who have put in 25 years’ service, will they plense state
whether the rule also applies to high officials, e.g., Postmasters (ieneral,
Director (reneral and others ? If not, why not ?

The Honourable 8ir Frank Noyce : (a) No.

(b) A copy of the order is laid on the table.

(¢) and (d). Yes.

(e) The orders referred to are applicable to ‘afl Departtnents under
the Government of India. :

The second part does not arise.
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(f) 1t is a fact that some confusion arose owing to the issue of wrong
forms by the Superintendent of Post Offices, Fatéhgarh Division, but the
mistake was subsequently rectified .by the cancellation of the original
orders and by the strict application of Government orders on the sub-
jeet.

(g) Does not arise in view of the reply to part (a).

Order referred to in part (b) of reply to starred question No. &4.
Selection of Individuals for Discharge.

A. Retrenchment of permanent personnel‘ should be effected in the following
order, subject to the maintenance to the nearest practicable figure in each category
of the ratio between the various communities represented by their present numnbers
in the category :

(¢) by the acceptance of voluntary resignations or retirements ;

(¢t) by the discharge of officers whose work is considered to be so consistently un-
satisfactory that to retain them on the cadre, while others are discharged
from it, woudd be unjustifiable ;

b (ifi) by the discharge of selected men from among the following :
(a) those who have attained 55 years of age,
(b) others with 30 years’ service or over,

() by the discharge of selected officers of 25 years’ but less than 30 years’
service ;

4 (v) by the discharge of selected officers with less than 10 years’ élervicé;
(vi) by the discharge of selected officers with 10 years’ but less than 25 years’
gervice.

B. Temporary staff should be treated entirely separutely from permancnt stuff,
and, if less than the whole temporary staff is to be reduced, the same principles should
be followed as in reducing permanent staff.

Mr. Lalchand Navalrai : May I know from the Honourable Member
if any officers’ posts in the Director General’s Office, such as, Directors
of Post Offices and Deputy Directors and Assistant Directors, have been
retrenched ¢

The Honourable 8ir Frank Noyoe : T must ask for notice of that ques-
tion. .

Dr. Ziauddin Ahmad : May I ask whether the rules framed for com-
pulsory retirement are applicable only to the subordinate staff or both to
the subordinate staff and the officers !

The Homoursble 8ir Frank Noyce : No, Sir. They are applicable to
all staff, but if the Honourable Member wants definite information on
the pomt I would ask him to put down a question on the order paper.

Dr. Ziauddin Ahmad : Then they are applicable to the ‘Director
Generel, Postmasters General and everybody .else ¥
*  :The Honourable 8ir Frank Noyce : The question of netrenchment ?

Dr. Ziauddin Ahmad : Compulsory retirement after 25 years’ service
~—that iy what. T am ankmg about.
L186LAD e a2
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The Honourable Bir Frank Noyoe : No, Sir.

.. Mr. Vidya Sagar Pandya : In theory no doubt the rules are appli-
cable alike. but are they in practice applied so ?

The Honourable 8ir Frank Noyce : Presumably orders on the sub-

ject are being carried out.

Mr. Lalchand Navalrai : [ think the Honourable Member might
kindly reply to part (d) of the question.

The Honourable Sir Frank Noyce : The answer to part (d) is, yes.
Mr. Lalchand Navalrai : Then may I know who those persons are ?

The Honourable 8ir Frank Noyce : I cannot give the information
offhand. T do not carry all these details in my head. If the Honourable
Mewmber will put down a question, I will endeavour to answer it.

Dr. Ziauddin Ahmad: Will Government be pleased to make enquiries
on this point, because my information is that this rule is applied only to
peons and not to other officers !

The Honourable 8ir Frank Noyce : 1 have already said that if he
will put down a question, I will answer it.

REFUND oF CusToMs DUTIES CHARGED AT INDIAN PORTS ox GOODS ENTERING
KASHMIR.

85. *Lala Hari Raj 8warup : (a) Is it a fact that for purpnses of
customs Kashmir State is regarded as a foreign province like Afghan-
istan and is allowed a complete refund of customs duties charged at
Indian ports on goods entering Ka._shxqir?

(b) T the answer to part (a) be in the affirmative, will Government
please state if Kashmir aiso will be regarded as a foreign power for pur-
poses of Indian excise duty on sugar and a refund of excise duty allowed
to the manufacturers of sugar as on other exports of sugar out of British
India ?

The Honourable 8ir James Grigg : (a) As the result of a treaty con-
cluded with Kashmir in 1870, the customs duty collected on goods im-
ported at British Indian ports and transmitted through British India
to Kashmir is made over to the Kashmir Durbar.

(b) The treaty does not cover excise duties levied on goods pro-
duced in British India, and the Government of India at present see no
sufficient reason to grant a concession in respect of the excise duty on
sugar.

TRANSFER OF THE RESEAROR INSTITUTE FROM Pusa To DELHI.

86. “Lala Hari Raj S8warup : (a) Is it a faet that the Pusa Research
Institute is proposed to be transferred from Pusa to some oentral place
near Delhi ?

(b) ¥f the answer to part (a) be in the affirmative, -what are the
reasons that have impelled the Government to make this change !
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(¢) What will be the cost of the new institute and what will happen
to the old institute at Pusa ! S e

(d) What are the places that have been considered for the location
of the new institute, and which place has been finally seleeted 4

(¢) By what date is it expected to start the new institute ?

Mr. G. 8. Bajpai : I would refer the Honourable Member to the
answer given to Mr. Gaya Prasad Singh’s question No. 69 yesterday.

REDpUCTION OF THE RATES OF JAVA SUGAR AT THE INDIAN PORTS.

87. *Lala Hari Raj SBwarup : (¢) Has the attention of Government
been drawn to the fact that Java is continuously reducing its rates for
stigar at the Indian ports in order to undersell Indian sugar and to dump
its own old stocks ?

(h) 1s it a fact that the price of Java sugar has now been reduceq
to about three rupees per maund ez-Indian Port without duty ?

(¢) Is it not & fact that in the Sugar Protection Act the Legislature
gave power to the Governor General in Council to inerease import duty
on foreign sugar whenever it was found that Java was selling helow four
rupees & maund at the Indian ports ¥ If so, why have Government not
tuken any action under those provisions as yet in order to protect Indian
industry 1 ‘

The Honourable 8ir Joseph Bhore : (a) No. The prices of Java
White sugar at the ports have remained practically steady during the
last six months.

{b The present price of Java sugar at the ports corresponds to
Rs. 3-3-6 per maund ez-duty.

(¢) Under section 4 of the Sugar Industry (Protection) Aect, 1932,
the Governor General in Council is competent to increase the duties im-
posed by the Act, if he is satisfied that sugar is imported into British
India at such a price as is likely to render insufficient the benefits in-
tended to be conferred upon the sugar industry by such duties. The
Act imposes no obligation on the Governor General in Council to in-
erease the duty whenever the price of imported sugar at the ports should
fall below Rs. 4 per maund ez-duty, though one of the recommeundations
of the Tariff Board was that an off-setting duty of 8 annas per cwt.
should be imposed on the occurrence of such a contingency. The exist-
ing margin between the import and excise duties, however, already in.-
cludes the off-setting duty recommended by the Board.

COST OF MAINTAINING REGULAR OFFICERS OF THE ARMY BGRNE BY THi:
TERRITORIAL BUDGET.

88, *Mr. Gays Prasad Singh : (a) Is it a fact that three regular
King's commissioned officers ‘and two regular Indian officers during the
period of their secondment for duty with each Provineial Unit draw thé
pay from the Territorial Budget of that unit for more than nine months
in'a vear cven when they are not required for duty with that unit ¢ "

(b) If the reply to part (a) be in the aﬁ.irmative, why is t‘he Terri-
torisl Budget made to bear the cost of maiqtaming regular‘ofﬁc(-y_s of the
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Army during the peribd when they are not meeded for ‘duty with the
Territorial Force ?

(c) Why are not the Territorial officers of suitable qualiﬁcgtjon
employed in place of these regular officers throughout the non-iraining

periods when geunerally these regular officers are not needed for duty with
Indian Territorial Force {

(d) In view of the liabilities of the officers of the Proviucial Units
of the Indian Territorial Force to perform military service at any time
during the year, are these officers regarded as officers of the Indiau Army
for the purposes of paragraph 58 of the R. A. L. and are they considered
as belonging to a branch of Government service whenever. such a term is
used for the rest of the officers of the other departments of Governwment t

(e) Are not the officers of the Indian Territorial Force considered
eligible for appointment to the Regular Units under the new Indianisa-
tion scheme ?

Lieut.-Colonel A. F. R. Lumby : (a) Yes.

{h) The Territorial Force Budget is not separate from, but is part
of, the Defenee Services Budget. Regular King’s Commissioned Offi-
cers and Indian Officers are seconded from the regular Army, for duty
with the Indian Territorial Force, for periods of three years. During
this time the Indian Territorial Force has first call on their services.
When their Indian Territorial Force units do net require them, they
return for duty to their regular units,

(¢) During the non-training period Indian Territorial ¥orce units
are not cmbodied. During this period the work of these units is carried
out by the Administrative Commandant who is a Regular King’s Com-
missioned Officer employed with the Indian Territorial Force through-
out the whole year, and there are no duties upon whieh Indian Terri-
torial Force officers could be employed. Opportunities are, however,
provided annually for the attachment of a certain number of ofticery of
the Indian Territorial Force to regular units for training in the non-
training period.

(d: Regulations for the Army in India, paragraph 58, applies to
officers of the regular Army. Officers of the Indian Territorial Force
are, however, under certain conditions eligible for appointment to the
Cantonment Department. Personnel of the Force. not being members
of the regular Army, cannot be regarded as being in Government Service
in the sense in which that term is ordinarily used.

(e) Officers of the Indian Territorial Force are not eligible for
direct #ppointment to regular units, but members of the Force are eli-
gible for Indian Army Cadetships at the Indian Military Academy under
the saine conditions as apply to persomnel of the regular Indian Army.

Mr. Lalchand Navalrai : May I know from the Honourable Member
if Indian officers are being allowed in the Indian Territorial Force and
if there are any such officers now !

Lieut.-Colonel A. P. B. Lumby : Certainly. There are senior grade

officers &nd junior grade officers. I cannot give the exaet number
offhand. .

Mr, Lalchand Navalrai : I mean Indians.
Lieut.-Oclonel A. F. R. Lumby : They are all Indians.
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INSTALLATION OF A SEI8MOGRAPH IN NORTH Biuagr.

89, “Mr. Gaya Prasad Singh : Do Government propose to instal a
seismograph in North Bihar in view of frequent earthquakes in that part
of the country ? .

The Honourable 8ir Frank Noyce : The attention of the Honourable
Member is invited to the information laid on the table of the House on
the 7th April, 1934, in reply to part (%) of Mr. Nabakumar Sing Dudho-
ria’s starred question No. 435. . :

Mr. B. Das : Might I suggest to Government that they should instal
& sewsmograph in Muzaffarpur so that my Honourable friend may get
out his bed at night in case there is an earthquake.

CoNcEssiON IN RaiLwAaYy FREIGHT FOR THE CARRIAGE OF (R0ODS AND
PackaGES To EARTHQUAKE AREA.

90. *Mr. Gaya Prasad Bingh : (a) Is it proposed to terminate the
Reailway freight concession for the carriage of goods:and packages to
earthquake area in the near future § If so, is it not a fact that during
and after the rains, it will be necessary to convey food-gmains, building
materials, ete., for relief in these areas ?

(b) Do Government propose te continue the Railway concession
facilities for some months more ¢

Mr. P. R. Rau : (a) The freight concessions originally granted ter-
minated on the 30th June, 1934. Government understand that there is
no longer any necessity for importing materials for the immediate relief
of distress, and that operations have now reached a stage at which they
are directed entirely towards the permanent reconstruction of damsged
buildings and publie works.

(L) The question of allowing certain other freight concessious for
the carringe of materials has been raised by the Government of Bihar
and Orissa and is now under examination.

Maulvi Muhammad Shafee Daoodi : Are Government aware that the
relief committees in the Tirhut Division have all applied for the con-
tinuance of the concession of the railway freight $

Mr. P. R. Rau : The Government of India understood from the Gov-
ernment of Bihar and Orissa that there was no longer any necessity for
importing materials for the immediate relief of distress, but the Gov-
ermuent of Bihar and Orissa have put forward certain other proposals
for the carriage of materials. They are under consideration.

Maulvi Muhammad Shafee Daoodi : May we know the. gist or the
substance of that proposal { '

Mr. P. BR. Rau : I am afraid I do not remember the exact proposals,
but if my memory is correct, they are contingent on certain firms making
reductions in the prices of materials.

., Maulvi Muhammad Shafee Daoodi : I would like to inform the
Honourable Member that there is a strong feeling against the discon-
tinuance of the concession which was granted at the time of the sarth-
quake and. all the Relief Committees in North Bihar have unanimously
resolved that the Railway Department should be pressed on that point.
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Mr. Gaya Prasad 8ingh : Do I understand the Government to say
that Mr. Brett, the Relief Commissioner in charge, has agreed to the dis-
continuance of this railway concession {

Mr. P. R. Rau : To the best of my recollection, the Governmeni of
Bihar and Orissa have agreed to it.

Mr. Bhuput 8ing : Will Government consider the question of giving
qpncf{ﬁhion"to food grains if they are required for rehief work { ‘

Mr. P. R. Rau : That is a hypothetical question.

Mr. Gaya Prasad 8ingh : Are Government aware of the alarming
reports in the Press today and yesterday that very serious floods have
overtaken Motihari and other parts of North Bihar and that urgent mea-
sures of relief are very essential !

Mr. P. R. Rau : I have seen those statements in the papers.

Mr. Gaya Prasad 8ingh : Do they produce any effect on the Rail-
way Board of the Government of India §

Mr. P. R. BRau: The Local Government will certainly draw our
attention to the subject, if they consider that there are any special
steps that we should take in this matter, !

ATTEMPT TO REACH MOUNT KaiLASH BY THE INDIAN HiMALAVAN EXPEDITION
CLus, DELHI.

91. *Mr. Gaya Prasad 8ingh : (a¢) Have Government refused per-
mission to the Indian Himalayan Expedition Club, Delhi, to attempt to
reach Mount Kailash on the ground that the Tibetan Government might
raise objection ! If so, were the Tibetan authorities consulted in the
raatter 1

(b) Were the Tibetan Govermment, or the Nepal Government con-
sulted, and their previous permission obtained, when the British Expedi-
tion visited India last time on a similar mission !

Mr. H A F. Metcalfe : («) The Government of Tibet have the
strongest objection to' visits by foreigners to their territory without
their previous permission, and no mountaineering or scientific expedition
has ever been allowed by the Government of India to visit Tibet until
the express permission of the Tibetan Government had been obtained.
It came to the notice of the Government of India that an expedition
describing itself in the terms stated in the Honourable Member’s question,
bad advertised its intention to proceed on a mountaineering expedition
to the neighbourhood of Mount Kailas and Lake Mansarowar. The
equipment of the expedition was stated to include rifles, cinematograph
and other scientific apparatus, together with large quantities of tentage,
baggage. nd transport. As is well known, a number of Hindu pilgrims
visit these places annually, and no protest has been made by the Tibetan
Goverr!ment in the case of such bona fide pilgrims. As, however, the
adye.rtlsem’ents of the proposed Kailas expedition, which were widely
published in the Press, were likely to'come to the notice of the Tibetan
vae‘m‘memt.‘ who would conelude that the expedition did not consist of
pilgrims, the organiser was asked not to proceed with his plans with-
otit first obtaining the Tibetan Government’s permission. No applica-
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tion has been received from the organisers for obtaining such permis-
sion and no reference has therefore been made to the Tibetan Govern-
ment. -

() The Honourable Member is no doubt referring to the British
expedition which attempted to climb Mount Everest in 1933. The pre-
vious permission of the Tibetan Government was obtained. The Nepal
Government were not concerned.

Mr. Gaya Prasad 8ingh : Was the previous sanction of the Tibetan
(Goverument obtained with regard to the British expedition which
visited these places last year ?

Mr. H A F. Metcalfe : The permission was obtained through the
Government of India who applied through the Political Officer, Sikkim.

Mr. Gaya Prasad 8ingh : Why was not the same procedure followed
in the case of the Indian expedition which wanted to go on the same
errand ?

Mr. H. A. F. Metcalfe : Exactly the same procedure would have been
followed had the organisers of the expedition taken the trouble to ask
us to obtain the permission for it ?

Mr. Gays Prasad 8ingh : Is it not a fact that even before this
foreign cxpedition hpplied to the Gevernment of India, it was widely
advertised in the Press, both here and in England, that such an expe-
dition was ecoming out from England.

Mr. H. A. F. Metcalfe : That, Sir, is not the case.

Mr. B. Das : Is it not a fact that the Tibetan Government is appre-
hensive of disasters.. ..

Mr. President (The lonourable Sir Shanmukham Chetty) : The
Honourable Member cannot go into the reasons which actuated the Tibet-
an Government.

Mr. Gaya Prasad Bingh : Is it not a fact that the British expedi-
tion came out with the same sort of equipment—rifles and other things—
for self-protection {

Mr.  H A. F. Metcalfe : I am not aware that any rifles were taken,
hut T do not see how that affects the matter. In the case of the Pritish
expeditions it was definitely a mountaineering expedition and it was
acknowledged as such. The permission of the Tibetan Government was
obluined for it, but in the case of the expedition, to which the Honour-
able Member refers, no permission was asked for whatsoever.

M:. Gaya Prasad 8ingh : How does the constitution of this Indian
expedition differ materially from the constitution of the British expe-
dition for which the Government asked the permission of the Tibetan

Government ¢

Mr. H A F. Metcalfe : T am afraid T have not made myself quite
clear, Ay T explained. the advertisement of this expedition eclearly
differcntiated it from the ordinary pilgrimage, which could have pro-
ceeded without any objection whatsqever,

.. Mr. Gaya Prasad 8ingh : Is it not a fact that the equipments iere
widely advertised for months together and even an wroplane was ulso
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being built, before the Government of India applied to the Tibetan Gov-
ernment for permission §

Mr. H A F. Metcalfe : I have already stated that this is not the
case. The permission of the Tibetan Government was obtained before,
so far as I know, any advertisements appeared in the Press.

ResTORATION BY GOVERNMENT OF CONGRESS MONEY AND PROPERTIES.

92. *Mr. Gaya Prasad 8ingh : (a) Will Government kindly make a
atatement showing separately the amount of money, and the properties,
of the Congress forfeited, or taken possession- of by them in different

provinees, and restored to the Congress .after the reeent withdrewal of
notifications !

(b) How much money, and what properties, are still ‘held by Gov-
ernment, and what action is contemplated in respect of them !

H

. The Honourable Bir Harry Haig : (a«) I regret that T have not the
information for which the Honourable Member asks.

(b) No action is contemplated in respect of funds and movable vro-
perty forfeited to Government. Immovable property which ‘'has ~been
taken possession of under the provisions of seetion 17A of the Indian
Criminal Law Amendment Act, 1908. as amended by Act XXiIT  of

1932, will he returned when the notifieation under that section ceased
to be in foree.

Vg Mr. Gaya Prasad 8ingh : With regard to part (a), do I nunlerstand
the Government to sayv that they are engaged in collecting the informa-
tion and will lay it on the table ?

The Honourable 8ir Harry Haig : T think my Honourable friend is
under a misapprehension. '

Mr. Lalchand Navalrai : May I know from the Honourable Member

who is to decide in these matters—the Local Governments or the Gov-
ermmen® of India ?

. The Honourable 8ir Harry Haig : The return is made antomatic-
ally under the law when the notification is cancelled.

Mr. Lalchand Navalrai : H‘a‘ve any press been returned ?

The Honourable 8ir Harry Haig : 1 do not think that presses would
coms under the deseription of immovable propm'ty./
~
CoxsTrucTION OF THE NEW HOoWRAR BRIDGE.
93. *Mr. Gaya Prasad Bingh: Aro Government in possessiou of
any information to show when the new Howrah Bridge is going to be

built. and what steps, if any, are going to he taken to give preference to
Indian steel and other materials in its construection ¢

The Honourable Sir Joseph Bbore : The subject matter of the Hon-
ourable Member’s question is primarily the concern of the Government

of Bengal and the Government of India have no official. information
on the points raised by the Honourable Member.

. Mr. Gays Prasad Singh : May I know how the niafériglg are to be
obtained with regard to the construetion of the Howrah Bridge---through
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thehI.hgh Commissioner in England or the Indian Stores Department ;
or how ¢

The Honourable Bir Joseph Bhore : My Honourable friend has over-
looked the fact that even tenders have not been called for. The ques-
tion of obtaining materials has not vet arisen.

RELEASE OF SARDAR VALLABHBHAI PATEL.

94, *Mr. Gaya Prasad Bingh : Has there been any correspondence
between the Government of India and the Government of Bombay relating
to the release of Sardar Vallabhbhai Patel ¢

The Honourable 8ir Harry Haig : Yes.

GARHWALI SOLDIERS IMPRISONED FOR DISOBEYING MILITARY ORDERS IN
PESnAWAR,

95. *Mr. Gaya Prasad 8ingh : (¢) How many Garhwali soldiers
were convicted and xmprlsoned in 1930 for dleobeymg militarv orders to
fire on a peaceful crowd in Peshawar f

(b) How many of them have been released before their term, and
why have not the rest of them been released yet ?

Lieut.-Colonel A. F, R. Lumby : (¢) and (b). No Garhwali zoldiers
were convieted and imprisoned for disobeying orders to fire on a peace-
ful erowd in Peshawar. The Honourable Member presamably hag in
mind the seventeen Garhwali soldiers who were sentenced to various
terms of imprisonment for mutiny and who formed the subject of Mr.
C. S. Ranga Iyer’s starred question No. 1653, dated the 12th December,
1932. Tn reply to that questiom it was stated that eight of those
soldiers had been released. Five more have since been released under
the orders of His Excellency the Commander-in-Chief. The cases of
the four men still remaining in jail have been considered by His Ex-
cellency the Commander-in-Chief, but in view of the gravity of their
offences he has not seen fit to grant any remission.

REFUSAL OF PAsSPORT TO REVEREND I3. OTTAMA 10 ATTEND THE SECOND PAN
Paciric Bunpuist- CoNFERENCE . 1N Tokio.

96. *“Mr. Gaya Prasad 8ingh : («; Have Government received any
communication on the subject of the refusal of passport to Reverend
(Ottama, who has been invited to attend the Second Pan Pacific Buddhist
Conference in Tokio f

(b) Why has a passport been refused ?

(¢) Was he refused a passport in 1932 when he intended to proceed
to London ?

The Honourable Sir Harry Haiz: (a) and (). I would refer the
Honourable Member to the reply given by me to parts (a) and (b) of
Mr. Mitra’s question No. 48, dated the 16th July, 1934.

(¢) Yes.
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.

AGE Livir ror CoMPETITIVE EXAMINATIONS FOR GOVERNMENT Ssﬁ\qqls.

97. *8ir Cowasji Jehangir : (a) Will Government be pleased to state
for which services Government have competitive examinations 1

(b) 1s it a fact that some of these examinations have not been held
annually due to retrenchment

(¢) Isit a fact that an age limit is prescribed for candidates for these
services ?

" (d) Are Government aware of the fact that a number of candidates
who would have been within the age-limit had the exaniinations been hcld
annually will now be debarred from appeiring ?

(e) Are Government prepared to amend the rules for all services
for which examinations are held, so as to enable such candidates to get
a chance of appearing at the next examinations ¢

(f ) Are Government prepared to make the age-limit rules the same for
all services with regard to subordinates in Government service appearing
for these examinations ?

The Honourable 8ir Harry Haig : (a) A statement is laid on the
table,

(b) and (¢). Yes.

(d) and (e). I would refer the Honourable Member to my reply to
Mr. Maswood Ahmad’s starred question No. 16, on the 1st February,
1933. Government see no sufficient reason for amendmg the rules.

(f) The answer is in the negative. The age limits for each examina-
tion are fixed with reference to the requirements of the particular ser-
vice to which recruitment is to be made.

List of 8ervices for which Reoruitment is made by Competitive Ezamination.

1. Indian Civil Bervice.

. Indian Audit and Accounts Bervice.

. Imperial Customs Service.

. Military Accounts Department,

Indian Railway Accounts Service.

Tndian Forest Service.

. Indian Police.

. Transportation (Trafic) and Commercial Departments of the Superior
Revenue Establishment of State Railways.

9. Indian Railway Service of Enginecrs,

10. Indian Service of Engineers.

11. Superior Telegraph and Wireless Engineering Branches of the Posts nnd
Telegraphs Depsrtment

12, Hignal and Electrical Engineering Depn.rtmentu af the ﬂupenor Rcvenue
Establishment of Rtate Railways, -

13. Imperial Secretariat Service, Olass IT.
14. Imperial Beeretarint Subordinate Rervice,
15. Clerical staff of offices attached to the Imperial Seerotarint

Sk

» >

oy
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PirLariMs To HEDJAZ BY OVERLAND ROUTE BY MoTOR LORRIES.

98. *Khan Bahadur Haji Wajibuddin : (¢) Is it a fact that 2 num-
ber of Hedjaz pilgrims left India during the last Haj season by motor
lorries, and if co, were they given pilgrim passports by the Government of
India after satisfying themselves that the new route was quite safe and
comfortable for the intending pilgrims ?

(0) Is it a foct that pilgrims were refused passports by lorry route
in the previous year on the plea that the road was not suitable for lorry
traffic, and if so, on what ground were passports issued last season ?

(¢) How many pilgrims proceeded to Arabia by lorry traffic during
the last season

(d) Did they reach their destination in time to perform the duty of
pugrimage fixed for 9th of Zilhij every year ¥ If not, who is responsible
for the loss of expenses and trouble sustained by the Indian pilgrims %

Mr. H A F. Metcalfe : (a) The Government of India are aware that
certain pilgrims went from Delhi to Mecca, by the overland route, during
the last Haj season. Pilgrim passports are issued by Local Govern-
ments, all of whom were requested to warn intending pilgrims against
using the overland route. This warning was conveyed by the local
authorities at Delhi to all pilgrims who applied for passports or passes.

(b) So far as the Government of India are aware, no pilgrims were
voefused passports either last year or this ycar, merely because they
wished to use the overland route. All pilgrims were, however, warned
on both occasions of the difficulties which they were likely to encounter
and a similar warning was conveyed by the Deputy Commissioner ¢f
Delhi to the. Muslim Trading Corporation, Limited, who were under-
taking the venture and providing the transport.

(¢) Thirty-five.

, (d) The responsibility appears to rest upon those who insisted on
Adisrerarding the plain warnings given to them by the Government.

ARRANGEMENTS MADE BY THE SHIPPING CoMPANY FOR FooD oF HaJ PILGRIMS.

199. *Khan Bahadur Haji Wajihuddin : Are Government of India
aware that the deck pilgrims generally who proceeded by various steamers
to Arabia, are dissatisfied with the arrangements made by the Shipping
Company for their food on the voyage to Jeddah and back, and if so,
how do Government propose to solve the problem *

INDIAN PrgriMs TO HEDJAZ.

100. *Khan Bahadur Haji Wajihuddin : Will Government be plcased
to state the figures of Indian pilgrims who proceeded to Hedjaz in each
year during the last five years from each of the Indian ports, respectively ?

Mr. G. 8. Bajpai : A statement giving the figures for the five years
ending 1932-33 ig laid on the table. Figures for the Haj season 1933-34
are not yet available.

tFor answer to this question, see answer to question No. 61.
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Siatement showing the number of Indian pilgrims who proceeded to the Hedjaz from Indian
-ports during the five years ending 1948-33.

No.lbf pil'grilms ;vho prooaodedﬂs theHuj,],u
Pilgrim Season. .

From Bombay .| From Karachi. | From Caloutta. Total.
1928-29 .. .. 10,611 3,368 1,009 14,088
1029-30 .. 7,528 2,857 557 11,042
1990-31 . 4,341 2,868 370 7,211
1831.32 .. . 5,328 3,780 371 9,479
1932-33 .. o 3,634 2,778 278 6,690

SANCTION GIVEN BY (GOVERNMENT TO PILGRIMS TO PROCEED TO HEDJAZ BY
MoTOR LORRIES.

101, *Khan Bahadur Haji Wajihuddin : Has the attention of Gov-
ernment heen drawn to a note published in the Datly Hamdam, dated the
20th June, 1934, page 3 with regard to the sanction given by Government
to ‘Tndian pilgrims for proceeding by lorry traffict If so, will Govern-
ment be pleased to lay on the table all the eorrespondence which passed
between them, the Hedjaz and other Governments in this connection upon
which sanction was given by the Government of India ¢

Mr. H. A F. Metcalfe : Yes. As explained .in my answer to the
Honourable Member’s question No. 98, Government gave no sanction
to any Indian pilgrims to proceed to the Hedjaz by the overland route ;
but, on the other hand, did all they could to dissuade them from doing
so. The sanction of the Government of India was neither given nor
was necessary for the expedition and the last part of the question does
not therefore arise.

s

BLOCKING OF TRAFFIC ON THE CART RoaDp IN SiMLA BY THE PoLICE.

102. *Mr. Bhuput Bing : (a) Has the attention of Govermment been
drawn to an article headed ‘‘ Simla Road Scandal ’’, ‘‘ Colonel’s passage
blocked by policemen ’’,: published in the: Hindustan Times, dated the
22nd May, 1934 ¢ 7 o
~ (b) Are Government aware that such things Prequently happen or
the Cart Road when Their Excellencies are expeeted to motor down to
Kalka ? If so, are Government aware that the blocking of the only road
between Kalka and Simla puts the public to & great intonvenienee ?

" (¢) Do Government propose to devise “means by which the traffic

should not be held up at any one spot on the road more than 20 minutes 1
If ‘oot, why not ? - SOR AR _ ‘
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(d) ‘Will Government be pleased to state whether the allegations of
the writer that this sort of blocking traffic on the road is never allowad
by any other Government in the world excepting the Indian Government,
is true ¢ If not, do Government propose to prosecute the writer of the
article for making false allegations ¥ If not, why not ?

The Honourable 8ir Harry Haig: (a) Yes.

(b) Government are aware that some inconvenience is occasionally
caused.

(¢) It is impossible for the Government to-undertake to observe a
definite time-limit, but as little inconveniemece will be caused as is
compatible with effective measures for His Excellency’s safety.

(d) Government have no imformation. The second'and third parts
of the guestion .do not arise:

Mr. Lalchand Navalrai : Will the Honourable Member kindly say if
he has read the paper which made the allegation referred tc in sub-clause
(¢, namely, that in no other Governments does any such system pre-
vail 2 1 want to know whether the Honourable Member has actually
read that statement in the papers.

The Honourable 8ir Harry Haig : I did read an extract from the
paper which is referred to in this question, but, as .I have said in sub-
clause (d) of my answer, Government have uo information whether this
pirticular allegation is correct or not.

Mr. Lalchand Navalrai: And the Government have remained in-
different and is not going to make any inquiries about that ?

The Honourable 8ir Harry Haig : Government are content to deal
with affairs in India. (Laughter.)

AFFAIRS IN THE QFFICE OF THE DirECTOR OF C‘owmcrs ARMY HEADQUARTERS.

103. *Mr. Bhuput 8ing : (a) will Government_be pleased to state
the number of cases during the last three years in which clerks in the
office of the Director of Contracts, Army Headquarters, have at first
been condemned in their confidential reports and then in the following
year or thereafter. enlogised and promoted or in the first instance
praised and subsequeuntly condemned, their promotion and annual in-
crements being all stopped ?

(b) Is it a fact that at the present moment some permgnent clerks
are under charge sheet with a view to dismissal ¢ If so, what are the
exact charges against them ?

{¢) Will Government be pleased to state whether the office of the
Director of Contracts is the only office in the Government of India
where such practices as described in parts (a) and (b) are permitted 9
If so, will they be pleased to state the action, if any, they propose to take
to ensure the prospects of the Indian c]erks 1

Lieut.-Colonel A. F. R. Lumby : (a) Government are not prepared
to give informotion in regard to entries in the confidential repnrts of
their employees.

As each Leport is, based on work performed durmg a spec:ﬂc period,
it is only nntural that if an md1v1dual s efficiency vagles from year to
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}féar, this fact should be reflected by a corresponding variation in his
reports.

(b) No, Sir.

(¢) Does not, therefore, arise.

DUTIES OF THE ASSISTANT MASTER GENERAL OF ORDNANCE WHILE
ACCOMPANYING THE MASTER GENERAL OF ORDNANCE ON TOUR.

104. *Mr. Bhuput 8ing : Will Government please state the duties
of the Assistant Master General of Ordnanee when the lattéer aceom-
panies the Master (General of Ordnance on tour ¢

Lieut.-Colonel A. F. R. Lumby : The duties of the Assistant Master
General of the Ordnance when on tour with the Master General of the
Oranance are such as the latter officer may assign to him.

Mr. Bhuput Bingh : If there are mno particular duties to be per-
formed, why does this high officer accompany the Master General of the
Oranance ¢

Lieut.-Colonel A. F. R. Lumby : He is not always accompanied by
him.

Mr. Bhuput 8ing : Is it a fact that other M. G, O’s. in previous years
did not have any Assistant M. G. O. ¢

Lieut.-Colonel A. F. R. Lumby : The appointment of A, M. G. O.
is a quite recent one. At the same time, previous M. G. O.’s did tour
often by themselves ; the other officers of the M. (. O.’s Branch toured
separately.

Mr. Bhuput 8ing : Is it a fact that the A. M. G. O.’s function is that
of au A-D.-C. to the M. G. O.?

Lieut.-Colonel A. F. R. Lumby : No, Sir.

. Mr. Bhuput 8ing : Then those duties can be done by a small petty
officer ?

Lieut.-Colonel A. F. R. Lumby : That is quite incorreect, Sir.

TRAVELLING OF POLICE CONSTABLES IN AN INTERMEDIATE CrLASS
COMPARTMENT BETWEEN KALKA AND SIMLA.

105. *Mr. Bhuput 8ing : (a) Will Government please state whether
on the 20th April, 1934, three police constables in uniform, with their
rifles, were permitted to share, with the general public, inter class aé¢-
commodation between Kalka and Simla by the train which arrives at
Simla at 1-16 paa ¢

(b) If the answer to part (a) above be in the affirmative, will Gov-
ernment please state whether police constables on duty are entitled to
inter class travelling ¢ If so, why was no reserved accommodation
provided for the three constables referred to'in part .(s) above, and why
were the public made to sacrifice comfort on their account t

. (c) Do Government propose to take action against the Kalka Railway
staff for such illegal actions of theirs ¥ If not, why not ¢

Mr. P. R. Rau: (a) Government have no information.
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(b) .The question of the class in which police constables are entitled
to travel is one for Provincial Governments to decide. It is understood
that ordinarily police constables on duty are not entitled to accommoda-
tion in intermediate class, but, so far as the railway is concerned, if they
hold intermediate class tickets they can travel in that class. Reserved
accommodation is not provided for constables unless charges for veserved
accommodation, as prescribed in the railway’s tariff, are paid.

(¢) Government cannot see, from the facts in the Honourable Mem-
ber’s question, that there was any illegal action on the part of the rail-
way staff, '

Mr. Bhuput 8ing : May I inquire from the Honourable Member
whether soldiers or police in uniform are generally allowed to accom-
pany ordinary passengers in the train ?

Mr. P. R. Rau : If they hold tickets, they are certainly entitled to
travel in that train.

Mr. Bhuput 8ing : Having their uniforms and their rifles with
them ¢

Mr. P. R. Rau : I am not aware of any rule forbidding intermediate
class tickets to be mold to people in uniform.

TRAINING SCHOOL AT CHANDAUSI FOR REFRESHER COURSE OF INDIAN ASSISTANT
STATION MASTERS AND COMMERCIAL CLERKS ON THE EAST INDIAN RaiLwaAy.

106. *Pandit Satyendra Nath 8en : (a) Has the attention of Govern-
ment been drawn to the articles published in the Mazdoor, dated the

18th September, 4th' October, and 28th October, 1933, 8th January, 20th
April, and 28th May, 1984, regarding the Training School at Chandausi
for Refresher Course of Indian Assistant Station Masters and Commercial
clerks of the East Indian Railway ¢

() Have Government received any representation from the Indian
Assistant Station Masters of the East Indian Railway, protesting against
the system of training given in that school ¥ If so, what action has
been taken by Government ? '

(¢) Are Government aware that there is grave discontent among
the Indian Assistant Station Masters of the East Indian Railway over
the Refresher Course training which is given by the lower subordinate
staff possessing no academical qualifications ? ;

(d) Is it a fact that previously gazetted officers were gppointed as
instructors in the same school ! If so, why have.they been replaced
by lower subordinate staff to teach people of their own rank t

(e) Is it a fact that on no other State Railway such a school for
Refresher Course exists ! If so, what is the necessity for maintaining
such a school on the East Indian Railway only ¢

(f) What is the annual cost of maintaining the School ? ‘
Mr. P. R. Rau: (a) Government have seen some of the articles

referred to in the question.

(b) An appeal from the Indian Assistant Station Masters of the
Dinapur Division was forwarded to the Railway Board by the President

L186LAD B
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of the East Indian Railway Union, Dinapuy (Khagoul), but as this is
not a recognised union, and as the matter is one that lies within the
oampetence of the Agent, East Indian Railway, no actipn was taken om
the appeal.

{c) As stated in the reply to part (b) above, a copy of an appeal
from certain Assistant Station Masters has been received, which indi-
cates that there is discontent to some extent.

(d) Government understand that gazetted officers were not appoint-
ed previously to all the Imstructors’ posts. If more of these posts are
now held by non-gazetted staff than was formerly the case it is no doubt
due to the fact that the Administration consider it a- more suitable and
economical arrangement. ' '

(e) The reply to the first part of the questjon is_in the negstive ;
the latter part does not arise.

(f) About Rs. 73,000 per annum.

Mr. Lalchand Nawvalrai: In view of the complaints of this nature
which have already been made and are now being made, has the Henour-
able Member thought fit to inquire from the Agent and make some
arrangements to give them such conveniences and to see whether the
sehool is going on very well ?

Mr. P. R. Rau: Government have no reason to believe that ‘the
school is not going on very well.

Mr. Lalchand Mavalrai : I am asking the Honourable Member’s
Department to inquire from the Agent and then give a reply, after the
Govermment have got the imformation from the Agent. We will then
aceept the answer, as I think the House will -require to know whether
anything is really being done, or the mere assertion is being repeated
by Government that they have got no informgtion. May I inquire from
tge Honoum%le Member if he is now really going to make some
inquiries !

Mr. P. R. Ran : Sir, the main complaint in this question seems to be
that gazetted officers were appointed instructors in the school before,
angd now they have been replaced by lower subordinate staff to teach

ople of their own rank. Government do not consider that the mere
act that gazetted officers have been replaced by officers of subordinate
rank is any jusiification for their making an inquiry in the matter.

Pandit Batyandra Nath 8en : If the present system of traihinguis
to be continued, will Government see their way to employ better teach-
ing staff ' '

Mr. P. R. Ray : Government have no reason to believe that the pre-
sent staff are not equal to their duties.

_ Mr. Lalchand Navalrai : Have the Government got any information
with regard to the staff ?

) Mr. ‘P. R. Ran : No, Sir ; Government see no reason to call for any
information.

Mr. Lalchand Navalrai: T wonld like the Honourable Member to
explain why the Government think so !
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Mr. Pregident (The Homourable Sir Shanmukham Chqtty) Next
questins. Mr. Maswood Ahmgd,

JuDGES or Hiea Courts AND Carer COURTS IN INDIA.

107. *Mr. M. Maswood Ahmad : (a) Will Government be pleased to
state the number of the permanent and temporary judges of the different
high courts and chief courts ?

(b)) Will Government be pleased to state. how many judges in different
high courts and chief eourts arc Muslims ¢

The Homourable 8ir Harry Haig : (¢) and (b). I lay on the table
a statement giving the information

Statement showing the present sirength of the High Courts and the Chief Court, Oudh,"
and the number Qf Muslim Judges.

Higr CourTs.
Name. Strength.
| Muslim Judges.
Permanent. Additional.
Madras .. 14
Bombay .. .. 10 1 1
Caloutta .. .. 15 2 2
Allahabad .. . . 9 2 3
Lahore .. 9 4 3
Patna . 9 1 2
Rangoon .. .. 11
CHixr CoURT.
Oudh . 5 b 1*
Total . 82 10 12

*The vacancy will be filled from the 29th July 1984.

Jupces IN THE BomBay Hicu COURT.

108. *Mr. M. Maswood Ahmad : (a¢) Will Government be pleased to
state the number of the judges in the Bombay High Court § How many
of them are Muslims ?

L186LAD B2
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(b) Are Government aware of the feelings of Muslims of Bombay,
including Sindh, against the exclusion of the Muslims from the Bench ?

The Hononrable 8ir Harry Haig : Sir, with. your permission, I
propose to answer questions Nos. 108 and 109 together. There are ten
Judges and one Additional Judge in the Bommbay: High ‘Cdurt of whom the
Additional Judge is a Muslim.

Government are aware that the Muslim community would welcome
the appointment of more Muslim Judges. As stated before in this House
the main criterion in filling up vacancies is necessarily that of legal
qn,(x}zdxﬁcatnons subject to which the claims of Muslims receive careful con-
sideration

ArroinTMENT OF MUsLIMS A8 JuDGES oF HigH CourTs AND CHIEF COURTS.

1109, *Mr. M. Maswood Ahmad : (¢) Are Government aware that
many matters affecting the Muslim coramunity come up before Honourable
Judges of the High Courts and the Chief Courts ¢

(b) Are Government aware that the Muslim community is an import-
ant community in India ¢

(¢) Do Government propose to make an effort so that in the Bench
of any of the High Court or Chief Court Muslim community should not
be unrepresented

WINNER OF THE PRIZE FOR THE DESIGN OF AN IMPROVED BONE-CRUSHER.

110, *Mr. 8. O. Mitra : Will Government please state when they will
declare the winner of the prize of Rs. 3,500 offered by the Imperial Council
of Agricultural Rescarch for the design of an improved bone-crusher for
which designs were submitted to the Secretary, Imperial Council of Agri-
cultural Research, hefore the 1st November, 1931 ¢

Mr. G. 8. Bajpai : A design has been selected and will shortly be
put to the actual test of construction and working. The result of the
competition will be announced thereafter.

BOOKING OF ACCOMMODATION ON RAILWAYS.

111. *Mr. Gays Prasad 8ingh : (a) Has the attention of Government
been drawn to the following paragraph in the Roy’s Weekly, dated the 18th
June, 1934 (page 8) :

‘¢ Recently a very high Indian official of the Railway booked accommodation
for his people, and discovered it had been allotted to some one else—
perhaps for a consideration. But for the fact that the official disclosed

his identity he would have had no relief : the Railway official concerned
would find explanation easy.’’ !

(b) What are the facts of the case, and are Government aware that
non-official Indian passengers are froqnemly treated in a similar, or worse
manner by Railway administrations geuerally 1

Mr. P. R. Rau: (a) Yes.

tFor answer to this question, Aee answer to question No. 108.
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(b) Government have no information regarding the case referred to.
They have received no complaints. As regards the second part of the
Honourable Member’s question, Government have no reason to believe
that such incidents are common. ’

RED SHIRT ORGANISATION IN THE NORTH-WEST FRONTIER PROVINCE.

112. *Mr. Gaya Prasad 8ingh: What is the evidence in possession
of Government to show that the Red Shirt organisation in the North-West
Frontier Province is engaged in unlawful and subversive activities !

The Honourable 8ir Harry Haig : I would invite the Honourable
Member’s attention to the statements issued by the North-West Frontier
Province Government on the 24th and 28th December, 1931 (copies of
which were laid on the table in reply to Kunwar Hajee Ismail Khan’s
question No. 417 on the 22nd February, 1932), which set forth the acti-
vities which led to the declaration of these organisations as unlawful.

Maulvi Muhammad 8hafee Daocodi : Will Government say whether
the events that took place in 1931 or 1932 will now in 1934 be construed
as unlawful for the purpose of declaring this organisation as an unlawful
one ¢

The Honourable 8ir Harry Haig : There is no question of a new
declaration: The declaration has been in force ever since 1931 when the
facts detailed in these statements very abundantly justified the action.

Dr. Ziauddin Ahmad : Have not the circumstances changed in
1934 in view of the decision of the Congress !

The Honourable 8ir Harry Haig : The circumstances may have
changed, but the intentions of that organisation were, as 1 have said
already in this House, of a definitely revolutionary character and cannot
be permitted.

Maulvi Mubammad 8hafee Daoodi : May I take it, then, that there
has been no allegation against this organisation of an unlawful character
recently, say, since the beginning of this year ?

The Honourable 8ir Harry Haig : It may be said not to have been
in existence since 1931. At any rate, it has not had any lawful existence.

Sir Abdur Rahim : Is there any written declaration of the policy
of this orgunisation ? ‘

The Honourable 8ir Harry Haig : I am not sure what written
declarations there may or may not be, but for a considerable period of
time its activities were clearly directed to violent revolution.

Mr. Gaya Prasad 8ingh: Are Government in a position to place
all their evidence on the table of the House which would go to substantiate
their allegation that this particular organisation is connected with revo-
lutionary activities ?

The Honourable Sir Harry Haig: As I have already said, the
evidence is contained very fully in these two statements, one of which
cousisted of three printed pages and the other of 28. ’

Mr. Gaya Prasad Singh: Have these statements been laid on the
table of the House ! P ‘

g e et
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The Honourable 8ir Harry Haig : They were laid on the table of
the House in 1932.

Maulvi Muhammad S8hafee Daoodi : What evidence is there to
connect this organisation, of which the Honourable Member has just now
spoken, with the onme which is a branch of the Congress organisation ?
What evidence is there to connect the two ?

The Honourable 8ir Harry Haig : It was at the time that it was
proclaimed on ‘account of its revolutionary aetivities deseribed as a branch
of the Congress organisation. ‘

MISERIES OF INDIANS REPATRIATED FROM BRITISH GUIANA.

113, *Mr, Gaya Prasad 8ingh : (a) Has the attention of Government
been druwn to the fullowing public statement of Dr. Lanka Sundaram,
regarding the miseries of the 500 Indians repatriated from British Guiana,
Fiji, South Africa, and other places, and now living at Matia Burz Camp
{Calcutta) : ' '

‘“T have examined their cooking establishments, and it is terribly distressing
to confess that they are subsisting on a few handfuls of rice which they
succeed in collecting from the neighbouring people.’’ ¢

(5) Have Government made any enquiry into this and will they please
make a statement on the suhject and state the action taken in the matter ?

Mr. G. 8. Bajpai : (a) Yes.

(b) A report has been called for from the Local Governmdent. On

receipt of it the Government of India will consider whether any action
is called for.

Mr. Gaya Prasad Singh : Will that report be placed on the table
of the House ¢t

Mr. G. 8. Bajpai: I shall consider that suggestion.
Mr. Gaya Prasad Singh : Thank you.

APPOINTMENT OF INDIAN EX-CADETS OF THE INDIAN MERCANTILE MARINE

TraviNG Surp “ DUFFERIN ” AS LEADSMAN APPRENTIORS TN THE BENGAL
ProT 8ERVICE. '

114. *Mr. Gaya Prasad Singh: (a) Is it a fact that Governmen
received a representation from the Bengal Chamber of Commerce, protest-
ing agdinet the appointment of seven Indiun ex-cadéts of the Indian Mer-
cantile Marine Training Ship *‘ Dufferin ”’, as leadsman apprentices in
the Bengal Pilnt Service, and urgzing the continuance of the policy of
appointing Enrepeans on the ground of efficiency ¢

(b) What i the resnlt of the representation ¢

The Honourable Bir Joseph Bhore : (a) The Government of Indis
have received a representation from the Bengal Chamber of Commerce,
suggesting that the present method of resrnitment to the Bengal Pilot
Service should be so changed as to permit of the appointment of a certain
percentage of Europeans, until such time as Government and the various

intcrests concerned are assured, that Indianization . t
likely to impair its eficiency. tration of the Bervice s not
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. Lh) After carefu! consideration of the representation, the ‘Govertithent
o India have come to the conclusion that there is no sufficient justification
at present for making a change:in the method of recruitment on the
lines suggested by the Chamber. '

Prace or ORriGIN oX IMPORTED (GioODS.

115. *Mr. Gaya Prasad 8ingh : (a) Has the attention of Government
been dtawn to the following Resolution edopted by the Federation ¢f the
Indian Chambers of Commeree and Tndustdy, held in Delhi, on the 31st
March, 1934 :

‘‘ The Federation draws the attention of the Government of India to the
imports of foreign goods without any marks of origim, similar in fona
and deo;&n to corresponding swadeshi products, and urges that the lacung
in the Merchandise Marks Act be removed by a provision imposing an
obligation for the country of origin being distinctly shown on all im-

ported goods ’’ ¢

_ (b) Are Government aware that a great deal of eonfusion Btises
owing to the place of origin not being indicated on imported goods, and de
Government propose to take any steps in the matter

The Honourable 8ir Joseph Bhore : (a) Yes, Sir.

(b) Government have received representations to that effect and pro-
pose taking steps in the near future to review the existing body of ¢om-
mercial legislation in India. The question of the amendment of the Indian
Merchandise Marks Aect will be a subject of examination in that eom-.
nection. '

ABSENCE OF AN ENcCLOSED BATHROOM FOR THIRD CLASS WOMEN PASSENGERS
AT PHULERA RaiLway STATION.

116. *Mr. Gays Prasad 8ingh: With reference to- my ~ quéskion
No. 234 of the 25th February, 1931, regarding the absence of any enclosed
bathroom for third class women passengers at Phulera Junction Station
(Bombay, Baroda and Céntral India Railway), and the subsequent state-
ment of Government (vide Railway Board’s letter to me, No. 903-W., dated
thé 2nd April, 1931) that ‘‘ the Bombay, Baroda and Central India Rail-
wdy sdthinistr¥ation agree that the provision of bathing facilities at Phulers
Station for third class passenpers is mecessary. An estimate of cost of
erecting two enclosed bathrooms on the platform is, therefore, under pre-
paration ’’, are Government aware that nothing has yet been done in the.
matter, and the grievance continues as before ¥ What is the estimated
cost, and when is the work likely to be taken in hand ?

Mr. P. R. Rau: Enquiries are being made from the Railway Ad-
ministration, and a reply will be laid on the table in due course.

DiversioN oF TRADE FROM BomBAY PoRT To KATHIAWAR PORTS.

117. *Mr. Gaya Prasad Singh : What steps have Government taken,
ot propede to take, in the matter of the diversiom #f trade from Boibay
Port to Kathidwar Potts; erid with twhat resuit ? _ _

The Honourddle Str Jamies Urigy : 1 would refér my Honourdble
friend to the reply which I gave to question No, 58, .~ vt i oth
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Mr. Lalchand Navalrai : May I ask whether within the t1me, when
the Honourable Member answers the former question and today, has he

come to know that there is any diversion of trade from Karachi to
Kathiawar ?

The Honourable Bir James Grigg : No, 8ir ; I have not had time
to get answers from Karachi yet.

Low PLATFORMS ON CERTAIN IMPORTANT STATIONS ON THE EasT INDIAN
Rarnway.

118. *Mr A. H. Ghuznavi : (¢) Are Government aware of the con-
giderable inconvenience of the travelling public on account of the very

low plaiforms at such an important junction station as Kiul on the East
Indian Railway ¢!

(b) Do Government propose to take steps to remedy this grievaunce ?
If not, why not ?

Mr. P. R. Rau: (a)and (b). This suggestion has been brought to
the notice of the Agent, East Indian Railway, for consideration when
preparing his programme of works.

ProvisiON OF A SHED OVER THE PraTrorM AT KaLkA.

119. *Mr. A. H. Ghuznavi : (a) Are Government aware of the don-
siderable hardship caused (particularly during the summer months and
the rains) to the travelling pnblic owing to the absence of a shed over the

platform at such an important station as Kalka on the North Western
Railway 1

(b) Do Government propose to take steps to remedy this ¥ If not,
why not ?

Mr. P. R. Rau: (a) and (b). This suggestion has similarly been
brought to the notice of the Agent, North Western Railway.

INsTALLATION OF FaNs IN INTERMEDIATE AND THIRD CLASS CARRIAGES.

120. *Mr. A. H. Ghuznavi : (a) Arc Government aware of the suffer-

ings of the Intermediate and Third Class Railway passengers, especially
during the summer, for want of elcctric fans ?

(b) If the reply to part (a) be in the affirmative, do Government

propose to take early steps to instal them in such carriages ¢ If not, why
not ? '

Mr. P. R. Rau: The Honourable Member’s attention is invited
to the reply given by me to Mr. Thampan’s question No. 752 on the Tth
September, 1933. 1 may add that the question has been put down for dis-
cussion at the next meeting of the Central Advisory Council for Railways.

No~N-CarriaGE oF MaiLs By THE HowmaH-DELHI-KaALKA MAIL.

121. *Mr. A. H. Ghuznavi : (a) Is it a fact that the train vdescribed
in the Railway Time Tables as the Howrah-Delhi-Kalka Ma,xl carries no

mails 1 If so, are Government aware that the word ‘‘ Mail *’ misleads the
public in posting letters { o '

B R R T
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(b) Do Government propose to change the name of the .train from
¢ Mail ”’ into ‘‘ Express '’ 1 If not, why not ?

Mr. P. B. Rau: (a) I understand a mail van is run on the up
train from Moghal Sarai to Kalka and on the down train from Kalka
to Delhi. Government understand that there have been cases where the
public has been misled by the nomenclature.

(b) The suggestion is being considered.

PRECLUDING THE RAISING OF A QUESTION DISCUSSED AT THE MEETING OF THE
INpIaAN MEDICAL COUNCIL FROM BEING RAISED WITHIN A YEAR AFTER
8UCH D18cuUSsION.

122. *Mr. Bhuput 8ing (on behalf of Mr. S. C. Mitra) : (a) Has the
attention of Government been drawn to the fact that one of the members
of the Indian Medical Council, recently formed, raised a point of order at
the meeting of the Indian Medical Council held on the 12th of June last
with regard to Regulation 4 (1) (b) framed by the Governor General in
Council and issued by notification on the 27th January, 1934, precluding
the raising of a question which had been discussed at the meeting of the
Council from being raised within a year after such discussion ?

(b) Is it a fact that the President of the Indian Medical Council
ruled that the Regulation 4 (1) (b), mentioned above, does not preclude
such discussion ?

(c) Are Government prepared to take any action on this matter ?

(d) Have Government consulted their legal advisers as to the legality
of the steps taken by the President at the meeting of the Indian Medical
Council held on the 12th of June, 1934 ?

Mr. G. 8. Bajpai: (a) Yes.

(b), (¢) and (d). The President ruled that the motion in respect of
wbich the point of order was raised was admissible, and, under Regulation
22 of the Regulations referred to by the Honourable Member, he was com-
petent to do so and his decision is final.

ForMATION OF THE EXECUTIVE COMMITTEE OF THE INDIAN MEDIGAL
CoUNCIL.

123. *Mr. Bhuput 8ing (on behalf of Mr. S. C. Mitra) : (a) Are Gov-
ernment aware that the Indian Medical Council Act (Act XXVIIT of
1933) has a provision under section 18 of the Act that ‘‘ the Council may
with the previous sanction of the Governor General in Council make regu-
lations for the mode of appoiniment of the Executive Committee ’" ¢

(b) 1Is it a fact that an executive committee was appointed by the
Council at its meeting held on the 9th and 10th of March, 1934 ¢

(¢) TIs it a fact that at the time of such appointment no regulation
indicating the mode of appointment of the executive committes as con-
templated under section 18 of the Act was framed either by the Indian
Medical Council or by the Governor General in Council ?

() Have Government taken the opinion of their legal acvisers on
the point whether the formation of ' the executive committee
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before the- regulations for its mode of formation had been’framed, is in
ordev 1 - s :

(e) Have Government taken the opinion of their legal advigers as to
whather any action taken by such an exeeutive committée -regarding the
appointment of Inspectors, eto., could bé challenged by aily person ‘affects
ed by such order { v

Mr. G. 8. Bajpai: (a) Yes.

(b) The Committee was appointed by the Council at its meeting held.
on the 9th March, 1934.

(¢) Yes.

(d) Under sub-section. (2) of section 18 of the Aet, a regulation in
this behalf might have been made by the Governor (eneral in Cmu:zl_“
but, in fact, was not made. When the Council proceeded to gppoint the,
Executive Committee no regulation on the subject of the making of ap«.
pointments to the Executive Committee was in foree. The Council, in
deciding to proceed in a particular manner, was not framing a regulation
under section 18, which is subject to the previous sanction prescribed by .
the law, but were taking an ad hoc decision as to their mode of procedure
in the absence of a regulation. It was open to the Council, in the exercise
of its power, to constitute an Executive Committee and, in the absence of
a regulation, to take the action which it took in appeinting the Com-
mittee in a particular manner.

(e) Does not arise.

ProOPOSAL TO EXCLUDE THE SECRETARY OF THE INDIAN Mepicar Couwcin
FROM ACTING AS AN INBPECTOR.

124. *Mr. Bhuput 8ing (on behalf of Mr. S. C. Mitra) : Will Gov-
ernnent be pleased to state whether it is a fact : ' ' ’

(a) that a member of the Indian Medical Council had proposed
the exelusion of the Secretary, appointed by the Governor
General in Council, from acting as an Inspectsr in March
last at the meeting held on the 12th June, 1934 ; and

(b) that the members of the Medical Council in the service of

. Government had been approached, beforé the meetihg held
on June 12, by officials to delete their former resolutions
passed at the meeting of the 10th March on the same
subject ¢ '

Mr. G. 8. Bajpai: (a) Yes.

. (b) The regulation framed by the Council on the subject referred to
in (a) was subject to the previous sanction of the Governotr General itf
Council under sub-section (1) of section 18 of the Indian Medical Council
Act, 1933. The Council met on the 12th June to econsider the request of
Government that thiy particular regulation be reconsidered. The Gov-
erntnent have no reason to assume that, in deciding this matter, members
of the Council, whether officials or non.offieials, did not give their verdiet
in favour of what they considered to be the tight course.

Mr. Lalchand Naviirdi ¢ M45 1 know frovh the Hotiourable Méitbef

what were the reasons for the member whe recommended the exulusion of
the Secretary as is mentigped in paxt; {g).f. .
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Mr. G. 8. Bajpai: 1 suggest that it be addressed to the member
who suggested the exclusion of the Secretary. :

Mr. Lalchand Navalrai : Were no reasons given which have come
to the notice of the Government ¢ - R

. Mr. G. 8. Bajpai : What came to.the notice of the Government was
that the Council by a majority had framed a regulation to the efiect,
that the Secretary should be excluded from the inspectorate. The reasons
&erc not there. ‘

Mr. B. Das: Is it not a fact that all the non-official members of

the Executive Committee of the Medical Council say that they were against
the appointment of the Secretary as Inspector ? '

Mr. G. 8. Bajpai: That is not so.

_ Mr. D. K. Lahiri Ohandhury : What is the general custom in the
British Medical Couneil ?

Mr. G. 8. Bajpai: I want notice. I cannot say what the custom
is in England.

Dr. Ziauddin Ahmad : Is it not a fact that, while discussing the
Medical Council Bill, it was emphasized that none of the members of the
Inspection Committee should be a person engaged in teaching in any
University and there was no mention about the Secretary there at all ?

Mr. G. 8. Bajpai : If my Honourable friend wishes to suggest that
at no stage in the course of the discussion it was said that the Secretary
ghall not be an Inspector, then I agree with him.

Dr. Ziasuddin Ahmad : What I meant was that a person engaged
in teaching should not be a member of the inspectorate.

Mr. G. 8. Bajpai : The position according to my recollection is
that any one actually engaged in teaching shall not be an Inspector for
the purpose of inspecting the college where he teaches.

Mr. Vidya S8agar Pandya : What was the proportion of those who
were for and against the appointment of the Secretary as an Inspector ?

Mr. G. 8. Bajpal : The position is that in March there was a
‘majority in favour of exclusion, and in June there was a majority in:
favour of ineclusion, and I cannot exactly state the mathematical propor-
tion between those for and against.

Mr. Vidya Sagar Pandya: What was the reason for revising the
opinion later on ?

Mr. G. 8. Bajpai : I have already stated that the Governor
Gengral in Couneiz to whose approval the regulation is subject, asked the
Jonneil to recorisider the deéision.

Mr. D. K, Laitt Ohsdbedy : Cédn they alter & decision taken in

the same yeai ?

Mr. G. 8. Bajpai: I have already answered the question. Not in
regard to this particular matter, but ih regard to another matter that
was raised, the President of the Council, whise decisiom im regard to gues-
tions of interpretation of the regulation is final, deeided.that, the point
could he taken into consideration by the Council.
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Mr. D. K. Lahiri Chaudhury : Did the Government consult their
legal authority on the matter ?

Mr. G. 8. Bajpai : My Honourable friend may rest assured that
Government do not authorise anybody to give an answer without taking
all the advice that is necessary.

Mr. Lalchand Navalrai : Was there any rule or regulation allowing
the Secretary to be included instead of being excluded ¢

Mr. G. 8. Bajpai: I do not follow what the Honourable Member
means by ‘‘ rule ”’.

Mr. Lalchand Navalrai : Rule is a rule, and any dictionary will
give the meaning. What T mean to say is, if there was any provision
to allow the Secretary to be included instcad of being excluded from the
Council ¢

Mr. G. 8. Bajpai: I shall gladly follow my Honourable friend’s
advice to study the dictionary. In this particular case, the point is that
there is no rule made in regard to the Secretary by the Government.
A regulation was made by the Council itself excluding the Secretary.
That regulation was subject to the previous approval of the Governor
General in Council and previous approval of the Governor Genera! in
Council to the original regulation excluding the Secretary was not forth-
coming.

Mr. B. Das : May I enquire if in the Select Committee the Govern-
ment representatives did not give an assurance that the Secretary should
not be an Inspector ?

Mr. G. 8. Bajpai : No, Sir.

Mr. B. Das : Has not a statement been made in the Press and have
Government contradicted it ?

Mr. G. 8. Bajpai: I do not remember to have seen any statement
in the Press to the effect that Government had given an assurance that the
Secretary shall not be an Inspector. Any how, if such a statement has
been made and has escaped my notice, T hope that the contradiction which
1 have now given will receive due publieity.

Mr. Vidya Bagar Pandya : Was due notice given, for the subsequent
change, in the agenda ¥ Was the subject sprung upon the Council sub-
sequently and the alteration made ?

Mr. G. 8. Bajpai : No, 8ir. The subject was not sprung upon the

:.?ouncil. The items of the agenda were circulated to the Council in dne
ime. :

ForMaL COMPROMISE AGREED TO AT AN INFORMAL MEETING OF THE MEMBERS
of THE IND1IAN MEDICAL CoUNCIL.

125. *Mr. Bhuput Bing (on behalf of Mr. 8, C. Mitra) : (¢) Will
Government be pleased to state whether they are aware that at an in-
formal meeting of the members of the Medical Council with the House
a compromise was agreed to but was subsequently rejected ¢

(b) Will Government be pleased to state the reagon why such &
compromise was not given effect to ¢ :

Mr. G. 8. Bajpai: (a) No.
(b) Does not ‘arise.'f; oy ‘
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APPOINTMENT OF THE SECRETARY OF THE INDIAN MEDICAL COUNCIL.

126. *Mr. Bhuput 8ing (on behalf of Mr. 8. C. Mitra) : (¢) Is it a
fact that Mr. Macrae, the Secretary of the Indian Medical Council, was
appointed on the recommendation of Sir Norman Walker, the President
of the British General Medical Council in England 1

(b) 1s it a fact that the provisions of the Indian Medical Council
Act contemplate the appointment of a Secretary who could also act as
the Treasurver %

{c) Is it a fact that there is no provision in the Act for the appoint-
ment of the Secretary as one of the Inspectors 1

Mr. G. 8. Bajpai : (¢) No. The initiative in Mr. Macrae’s appoint-
ment was taken by the Government of India who acted in the usual way
through the High Commissioner for India. The High Commissioner
reported that Mr. Macrae was exceptionally qualified for the post of
Secretary.

(b) Section 9 (1) (c¢) of the Act empowers the Council to appoint
a Secretary who may also, if deemed expedient, act as Treasurer.

(¢) There is no provision in the Act prohibiting the appointment
of the Secretary as one of the Inspectors.

Mr. Gaya Prasad Singh: Was this gentleman formerly connected
with the British Medical Couneil ¢

Mr. G. 8. Bajpai : He was, I understand, one of the Inspectors on
behalf of the General Medical Council of Great Britain,

Dr. Ziauddin Ahmad : Is it not a qualification ¢
Mr. G. 8. Bajpai : Government certainly think so.

RETRENCHMENT IN THE ARMY HEADQUARTERS.

127. *Mr. Bhuput 8ing (on behalf of Mr. S. C. Mitra) : (a) With
reference to the following clause at page 39 of the pamphlet entitled
S8ome Facts and Figures about Indian Defence, 1933-34, issued by the
Army Department :

‘ On the one hand, without any relaxation of financial control—and the
Retrenchment Committee were satisfled after full enquiry that the
contract system involved no such relaxation—the financial authorities
have found it possible on this account to make considerable reductions
in their own staff ; and the decrease of work thereby secured has
contributed towards suoh reductions in the Sta]f of Army Headquarters
as have been found possible in the last few years.......... ”,

will Government please state (i) the number of King’s commissioned
officers cmployed in each of the following Branches of Army Hea.d-
quarters before the inquiry of the late retrenchment committee, and (4i)
the nnmber of such officers in employment there on the 1st of June, 1934 :

General Staff Branch,
Adjutant General’s Branch,
Q. M. G.’s Branch, and

M. G. O.’s Branch ?
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(b) Will Government plesse etate whether before writing the
pamphlet mentioned at part (a) above, steps were taken to ensure that
all uunesgssury oficers’ posth were sbalished st Ay [ Headguarters ?

{¢) Will Government plsase state which posts of officers in Army
Headquarters were abolished as 3 retrenchment measure, and have ginge
been revived ¢

Liout.-Oolonel A. F. B. Lumby : (a)—

(1) General Staff Branch .. .. 44
Adjutant General’s Branch .. .. 32
Quartermaster General’s Branch 31
Master Gepera] of the Qrdnange Brangh 30

(n) General Staff Branch . .. 40
Adjutant General’s Branch 28
Quartermaster General’s Branch .. 27
Master General of Ordnance Branch .. 27

The total reduetion is 15 officers.

(b) Unnecessary appointments did not, and do not, exist. The
decrease of work referred to in the extract quoted by the Honaurable
Member enabled some appointments to be dispensed with, while others
were reduced owing to the urgent need for economy and their duyties
distributed betwcen the holders of other appointments. ‘

(¢) One first grade staff appointment, in the Adjutant General’s
Branch, has been revived and another simultaneously abolished.
One third grade staff appointment, in the General Staff Branch, has

been revived, but without causing any extra expense owing to economies
effected elsewhere.

In addition, the Signal Officer in Chief, whose headquarters were
moyed from Army Headquarters to Jybbulpore, has been hrought back
for administrative reasons to Army Headquarters wi,thout ‘replacement
in the Jatter place.

Mr. Lalchand Navalrai : May I know how many of these 15 officers,
who have heen reduced, are Indians and how many Europeans ?

. Lieut.-Oolonel A. F¥. R. Lumby : I think they all must have been
PBritish. ' '

8aNcTiON OP THE P08T8 OF AN OPFICER SUPERVISOR AND FIvE TECHNICAL
MiLiTARY CLERKS FOR THE MASTER GENERAL OF THE ORDNANCE
BRANCH.

128. *"Mr. Bhuput Bin? (on behalf of Mr. 8. C. Mitra) : (a) Is it a
faet that an extra post of officer supervisor and five technical military
clerks have been recently sanctioned for the M. G. O. Branch ¢ Tf so, for
what work and for what period has this additional staff been allowed ¢

(b5 Will Government please state the cost of this extra staff ¥

Lieut.-Colonel A. F. R. Lumby : (¢) One temporary appointment
of Officer Supervisor has been sanctioned, for a period of six months, in
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the first instance, and three, mot five appointments of Technical Mili-
tary Clerks have been sanctioned, two for fewyr years and one for twp
years, This gtaff ig for the revision of Equipment Regulations, India,
and the preparation of a combined jndent and ledger form for annual
allowances of units. The Honourable Member, in whose name this ques-
tion is down on the paper, will pemember that the Military Accounts
CUommittee recently enquired about this revision the necessity for which
was brought to notice by the Military Accountant General in his audit
eertifieate.

() The cost of the Officer Supervisor will be Rs. 3,250 and that of
the three Technical Clerks approximately Rs. 14,040 per annum.

HoLping oF A CoLONEL’S COMMAND BY A MAJOR-GENERAL.

129. *Mr. Rhuput Sing (on behalf of Mr. 8. C. Mitra) : (a) Will
Government please state the number of ppsts which are tenable by general
officers of the Indian Army, and the namber of general officers (other
than Medical) who ‘are maintained on the Active List 1

(b) Is it a fact that two Major-Generals of the Indian Army are in
command of Brigades which are Colonel’s appointments ¢ If so, is there
any precedent for this in the British Army, i.e., a Major-General holding
a Colonel’s command ¢

(e¢) Is i1 a fact that the state of affairs stated at part (b) above is
due to an overflow in the eadre of general officers of the Indian Army ¢

Lieut.-Colonel A. F. R. Lnmhy : (¢) The number of gppointments
tenable by General Officers of the Indian Army varies between 22 gnd
23. The sanctioned establijshment is 25,

(b) Two Major-Generals of the Indian Army are eommanding
Brigades at present. One of them has only recently been promoted to that
rank and will vacate his command on the 4th August, 1934, in ae-
eordance with the rule under which an officer is only permitted to
continme for three months in the appointment he is holding at the time
of notification of his promotion io the rank of Major-General. A
similar rule prevails in the British Army. The other is holding one
of the three appointments of Brigade Commander in which His Ex-
cellency the Commander-in-Chief is authorised, for administrative
reasons special to India, to empley a Major-General.

(¢) No. The small surplus of the authorised establishment of General
Officers of the Indian Army over the actual appointments available for them
is designed to provide a margin for selpetion and to make gvailable officers
of appropriate rank to officiate in long leaye vaeancies 1in the higher
Command and Staff appointments.

Duties oF THE ASSISTANT MASTER GENERAL OF ORDNANCE.

130. *Mr. Uppi Saheb Bahadur: (a) Is it a faet that in the
M. @. O. Branch at Army Headquarters, the incumbent of the post called
Assistant Master General of Ordnance, costing about 25,000 rupees per
annum. which is classed as a first grade staff appointment, has no regular
duties to discharge ?

(b) Is it a fact that some duties which had hitherto been perfurmed
by the officer supervisor of the Branch, have been transferred to the
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Assistant Master-General of Ordnance § If so, will Government pleass
state the duties so transferred !

' (¢) Is it a fact that the Assistant Master General of Ordnance is ulso
respensible for the following duties :

Writing office orders ; readmg files released by the M. G. Q. ;

arranging clerical and menial personnel for the Branch Camp

Office at Delhi ; visiting the Imperial Bank for cashing office

cheques ; dealing with papers of the Simla Gymkhana Club
. while in office ?

(:1) Will Government please state the names. of the posts in the G. 5.,

A. G. and Q. M. G. Branches to which identical duties pertaining to
thosc branches are assigned {

(¢) Are Government aware of the prevailing feeling that the duties
enumerated above could be easily performed by a clerk drawing pay not
more than Re. 100 per mensem ? If so, are Government prepared to
abolish the expensive post of Assistant Master General of Ordnance at the
earliest possible moment and relieve the tax-payer of this unnecessary
burden ?* If not, why not ?

Lieut.-Oolonel A. F. R. Lumby : (a) No. .

(b), (¢) and (d). The duties of the Assistant Master General of
Ordnance are coneerned primarily with co-ordination of matters
affecting policy, including those relating to mobilisation and preparation
for war, in so far as they relate to the Master General of the Ordnance
Branch. For reasons of administrative convenience, certain duties for-
merly performed by an Officer Supervisor have been transferred to the
Assistant Master General of Ordnance, but these comprise an insignifi-
cant part of his work. In the ecourse of his duties he naturally has, like
officers of all Branches at Army Headquarters, to read the files whmh
come to him, but otherwise it is ordinarily no part of his duties to con-
cern himself with any of the matters included in the Honourable
Member’s list.

(e) No. The other questions consequently do not arise.

APPOINTMENT OF ASSISTANT MASTER GENERAL OF ORDNANCE.

131. *Mr. Uppi Baheb Bahadur : Will Government pleuse state
whether the appointment of Assistant Master General of Ordnance exists
on the staff of the War Office ¢

Lieut.-Oolonel A. F. R. Lumby : No ; the first grade appointment
held by the officer of the Master General of Ordnance Department of
the War Office who is responsible for the duties corresponding to those
performed at Army Headquarters by the Assistant Master General of
Ordnance carries a different designation.

CoMMUNAL COMPOSITION OF THE STAFF IN THE INCOME-TAX DEPARTMENT,
BiaAR AND ORissa.

132. *Mr. M. Maswood Ahmad : (¢) Will Government be pleusc'l
to furvish a statement showing (1) the number of Bihari Hindus, domi-
ciled Bengalis, Muslims and others in the various gazetted and non-
gazetted posts of the Bihar and Orissa Income-tax Department as it
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-atood on_the 1st April, 1981, and (4#) the number ‘of Bihari Hindus,
gomiciled Bengalis, Muslims and. others recruited for .appointment after
dst April, 1931, up-to-date ¢

() Will Government please further state whether it is a fact that

Awo new appointments of clerks have: just been made in the Income-tax
Departinent, Bihar and Orissa, and whether one vacaney was filled by a
ITindu &nd the other by u Bengalee and none by a Muslim 1

(e 1¢ the answer to part (b) be in the affirmative, will Government
.pledse state why the claims of .the Muslims have been jgnored ?
. - The Honourable 8ir James. Qrigg : With your permission, Sin, I
propose to angwer questions Nos. 132, 133, 185, 138 and ‘139 together.
The information is being ‘obtained and will be laid .on the table in dwe
course.

OvER-REPRESENTATION OF Domiciuep BENGALIS IN THE INCOME-TAX °
DEPARTMENT, BIHAR AND ORISSA.

1183. *Mr. M. Maswood Ahmad : Is it a fact that thedomiciled
Bengalis are over-represented in all grades of Bihar and Orissa Income-
tax Service ! If not, what is their exact proportion ? ' >

~

APPOINTMENT OF OFFICERS IN THE INCOME-TAX DEPARTMENT.

134. *"Mr. M. Maswood Ahmad : Is it not a fact that the appoint-
ments of all officers below the rank of Commissioner of Income-tax are
made on a provincial basis ? ‘

The Honourable 8ir James Grigg : The answer is in the affirmative
as regards officers appointed by Commissioners of Income-tax under
section 5 (4) of the Income-tax Act.

PREPONDERANCE OF ONE COMMUNITY IN THE INCOME-TAX DEPARTMENT,
BIdgAR AND ORISSA.

1135. *Mr. M. Maswood Ahmad : Is it not a fact that the Govern-
ment of India attach importance to the observance of ‘their instructions
regarding {he necessity of securing that members of no,commiipity"h!\hoﬁld
have undue preponderance in the public serviees ¥ If so, will Govern-
ment please state why no steps have been taken to avoid the preponderance
of one ecommunity in the Income-tax Service, Bihar and Orissa ! "

APPOINTMENTS, PRrOMOTIONS, TRANSFERS, ETC., IN THE INCOME-TAX
DEPARTMENT.

186. *Mr. M. Maswood Ahmad : Have Government any control in
{he matters of appointments, departmental promotions, transfers, etc., in
the Income-tax Department, and do Government periodically review the
orders of Commissioners in these matters 7 ’

The Honourable Sir James Grigg : Under section 5 (4) of the Tneome:
tux Aet. Assistant Commissioners and Income-tax Officery are appointed
by Commissioners of Income-tax subject to the control of Government,
and to this extent, appointments and promotions to these posts  are

1For answer to this question, sec amswer to question No. 132.
L186LAD
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under their control. As regards transfers, they are ordered by the Com-
misgioner of Income-tax concerned and Government do not exercise any
control over them. The answer to the last part of the question is in the
negative.

APPOINTMENT OF A MUSLIM AS AN ASSISTANT 'COMMIBSTONER OF INCOME-TAX
IN BIHAR AND ORISsA. :

137. *Mr. M. Maswood Ahmad : (a) Has the attention of Govern-
ment been drawn to the glaring fact that there is not a single Muslim
Assistant Income-tax Commissioner in Bihar and Orissa, and that there
is no likelihood of any Muslim becoming one for at least another 25 years,
in view of the eadre of the Income-tax Officers being composed of young
men recruited durimg the course of a few years !

(h) 1f the answer to part (a) be in the affirmative, what steps do
Government propose to take in order to remove the grievance of the
Muslims ¢

(¢) Are Government, with a view to adjusting the communal inequali-
1y, prepared to transfer one of the two Assistant Income-tax Commissioners
te other Provinces and secure in his place the services of a Muslim ofiicer !
If not, why not ? :

The Honourable 8ir James Qrigg : (a) It is the case that neither of
the two Assigtant Commissioners of Income-tax in Bihar and Orissa is
a Muslim and that the prospects of a Muslim being promoted to one of
these posts, in the near future, are not bright.

(b) But I am afraid that there are no steps that the Government
could usefully take in ihe matter.

(c¢) Assistant Commissioners are mnot liable to transfer from one
Province to another and it would be in the interests mneither of the
Department nor of the Muslims of British India as a whole that they
shonld he made so.

TRANSFERS OF ASSISTANT COMMISSIONERS OF INCOME-TAX.

_1138. *Mr. M. Maswood Ahmad : Is it a fact that the Income-tax
Asistant Commissioners are not transferred from one circle to another
and ere left in charge of one Cirele for almost the whole of their lives

m;lles: they get a lift or otherwise quit the service of Government ! If so,
»' y

GRIEVANCES OF THE STAFF IN THE INCOME-TAX DEPARTMENT, BIHAR AND
ORissA.

+139. *Mr. M. Maswood Ahmad : (¢) Has the attention of Govern-
mert heen drawn to the series of articles published in the Searchiight,
Patna, about the Income-tax Department of Bihar and Orissa 7

(b) Have Government, or the Commissioner of Income-tax, or his
Asglsrants, or any other officer of Government, ever examined the reasons
which are creating dissatisfaction and discontent among the statf and
among the inhabitants of Bihar and Orissa about the Income-tax Depart-
ment and about the appointments made in that department ¢

tFor nnswer to this question, see answer to question No. 132.
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(¢) Do Government propose to ask the Commissioner of Income-tax
Dapartment to receive suggestions from the representatives of the people
to examine the grievances mentioned by them and to try to remove their
legitimate grievances ?

INsANITARY CONDITION OF THE LAND SITUATED OUTSIDE TURKMAN GATE,
DELn1.

140. *Kunwar Hajee Ismail Ali Khan : With refercnce to my
gtarred question No. 1245, dated the 1st December, 1933, will Govermment
kindly state :

(1) when the land situated outside Turkman Gate, Delhi, was
transferred to New Delhi Municipal Committee and on what
terms ; and

(%) how long it will take to remove dumping rubbish from outside
the Turkman Gate and improve the vieinity in general !

Mr. G. 8. Bajpai : (t) The boundaries of the Municipalities of Delhi

and New Delhi have not yet been revised so as to include this area
within the jurisdietion of the New Delhi Municipal Committee.

(i) The land is Government nazul land, and work has already
commenced on clearing and levelling the area with a view to converting
it into a park. It is hoped to complete the process of levelling in about
two months’ time, and steps to complete the lay out, and plant the area
with grass, will be taken in due course.

FARMANS, ETC., OF THE MoGHAL EMPERORS RELATING TO THE GRANT OF LANDS
TAKEN BY THE BRITISH GOVERNMENT.

141. *Bir Muhammad Vakub : Will Government be pleased to state
where the records of the Moghal Emperors, including the Farmans relating
to the grant of lands, were taken by the British after the deposition of the
last Moghal Emperor ¢ Are these documents open to public and can
copies of the same be obtained * If not, why not !

Mr. @. 8. Bajpai : With your permission, Sir, I shall reply to ques-

tions Nos. 141 and 142 together. Enquiries are laeing made and the
information will be laid on the table of the House in due course.

RECORDS OF GRANTS OF VILLAGES MADE BY THE MOGHAL EMPERORS TO THE
SYEDS OF AMROHA IN THE MORADABAD DisTRICT.

¢ Wi 308 tate

+142. *8ir Muhammad Yakub : Will Government be pleased to 8
if they have got any record of the Moafi (Revenue free) grants of villages
made by the Moghal Emperors to the Syeds of Amroha in Moradabad
Distriet ¢ If so, will copies of these documents be available to the Syeds

of Amroha ?

CoNTROL OF MONEY-LENDING AND RATES OF INTEREST.

that 1
143. *Sir Muhammad Yakub : (a) Are Government aware t
moved g resolution in this House on the 17th September, 1931, regarding

+For answer to this question, see answer to question No. 141. o
L186LAD
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the sontrol ¢f money-lending and rates of interest, and that replying on
behalf of Government, 8ir James Crerar, the then Home Member, said
" %I yhould like to assure the Honourable Member that. we ‘shall, press this vpon
the atteution of the Local Governments as a matter requiting = vety™ prompt con-

sideration *’ ¢ .
S

(®) Will Government be pleased ﬁo:état.é what 'a.c‘t‘ioﬂ was ’thexv1> takel :
by the Local Governments in this connection !

K5 e 2 e X [ A [
(c) Has any law on the subject been passed by any Local Guverm-

ment in India ¥ If not, are Government prepared to press upon the Loca}

@Qovernments the necessity of taking prompt action in the matter ¢

The Honourable 8ir Harry Haig : (a) Yes.

(b) and (¢). Aects have been passed in Bengal, Central Provinces
and Assam; limiting the rates of inferest. In Madras, Bombay, the
United Provinées' and the Punjab, :Bills dealing with thé subject have
been introduced either by Government or noun-officials;. Thbhe matter
was also discussed at the Provincial Economic Conference held at Delki
in April last, and I would invite the Honourable Member’s attention to
paragraph 5 of the Finance Department Resolution No. F.-16 (1)-F.|34,
dated the 5th May, 1934 (published in the Gazette of Trdia of the same
date), from which it will bé seen that the general view of the Confet-
ence was that the diversity of the conditions of the agricultura] classes
in India was so great. both in respect of land tenures and general
economic status, that any legislative measures to afford relief must bé
primarily provineial. Tt will also he seen from the Resolution
referred to that liocal Governments are fully alive to the necesqity of
taking steps to meet the situation. I shall, however, forward a copy
of the question and this answer to them.

Maulvi Muhammad Shafee Deoodi: Have the Government of
Bihar and Orissa done anything in that direction ?

The Honourable Bir Harry Haig : I do not think any action has
been taken so far in Bihar and Orissa, as far as I remember.

Maulvi Muhammad Shafee Daoodi: May I know whether they
said anything in the last Economic Conference as to whether they were
going to take any steps in that direction ?

The Honourable 8ir Harry Haig : 1 em afraid T shall have to ask
for notice of that question. :

Mr. Gaya Prasad 8ingh : Should not this question be left to the
Local Governments and their local Legislative Councils '

‘The Honourable 8ir Harry Haig: That, Sir, undoubtedly was the
feeling in the Provincial Economic Conference, ‘
Dr. Ziauddin Ahmad : Will Government be pleased to circulate the

proceedings of the Eeonomic Conference among the. Members of the
Legislature 1

_ The Honourable 8ir Harry Haig : I think, Sir, it 1 a document of
which the Finance Department is in charge, and perhaps my Ilonour-
able colleague would consider the suggestion.
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ProvisioN;oF A Batit Roo 1N THE FiRsT AND SicoNp Crass WairiNg
RooM AT BaReILLY JuNCTION, ROHILKUND AND KUMAON RAILWAY.

144. “Kunwar Hajee Ismail Ali Khan : (¢) Are Government aware
that therc is no bathing place in the First and Second Class Waiting
Room at the Bareilly Junction Station of the Rohilkund-Kumaon Railwayf

(b) If the answer to part (a) be in the affirmative, do Government
propose to remove the inconvenience of the First and Second Class
passengers by providing a scparate bath-room for bathing purposes ?

Mr. P. R. Rau : Government have no information, but I have sent
a copy of the question to the Agent of the Rohilkund and Kumaon
leway for such action as he may consxder necessary

ExriryY or THE TERM OF AGREEMENT OF THE DerRA DUN HARDWAR RAILWAY "

145. *Kunwar Hajee Ismail Ali Khan : (a¢) Will Government pleuse-
state when the term of the agreement of Dehra-Dun Hardwar Company-.
managed Railway will :expire {

“() Was there any condition made with the Company to constructi
a I\ope Acrial Rallway for carrying the goods to Mussoorie Hills ¢

(c) I{ the answer to part (b) be in the affirmative, will Govern-.
ment kindly inform this House what action so far has been taken by . the
Company to construct the Rope Aerial Railway for Mussoorie *

Mr. P. R. Rau : (a) 3lst December, 1939, or, if not terminated then,.
at intervals of 10 years thereafter.

(b) There is no such provision in the contract entered into with the
Company.

(¢) Does not arise. -

PiLeriMs TO HEDJAZ FROM EACH PROVINCE OF INDIA.

146. *Kunwar Hajoe Isrmail A Ehan : () What was the total
number of pilgrims to Hedjaz from each Province of India during the

last Haj season ! -
(b) How many of them died abroad and how many returned to
India ¢

Mr. G. 8 Bajpai : (a) and '(b). The information is not at present
available. It will be laid on the table of the House, when received.

lemxa TO HED.uz BY OvERLAND RouTE BY MOoTOR LORRIES.

147. *Kunwar Hajee Ismail Ali Khan: (a) Is it a fact that a large
number of pilgrims to Hedjaz went from India by overland route by

motor lorries ¢

(b) Have they performed the Haj safely and have they returned to
India without any trouble ?

(¢) What was the number of those pilgrims ~who went by motor
lorries ¢

td) Who conducted the tour for them and at what cost ?
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Mr. H A F. Mstoalfe : (¢) and (¢). The number of pilgrims
who went by this route is reported to be thirty-five.

- (b) The pilgrims arrived in Meeca two or three days too late for the
pilgrimage having lost their way at least once. QOut of 35 pilgrims who
went by this route. 18 returned by lorry, 6 remained in the Hedjas and’:
11 arranged to return to India by sea. _ ' A

~.id) The Muslim Trading Corporation, Limited, Daryaganj, Delhi.
It is reported that the charge for the journey from Delhi to Mecca and
back was fixed at Rs. 500 per head.

SAFEGUARDING OF THE INTERESTS OF INDIANS IN ZANZIBAR.

148. *Mr. Gaya Prasad 8ingh: (g¢) Is it a fact that the Govern-
ment of Zanzibar bave passed, or are about to pass, two Bills which are
ealenlated to prevent Indians from acquiring land, and which deprive
them of their ancestral rights of dealing in the omly important local
industry there, viz., cloves !

(b) Are Government aware that there are about fifteen thousand
Indians in that territory, and that they have invested about eight million
rapees as capital in business !

(¢) What steps have Government taken in the matter to safeguard
the rights of Indians !

Mr G. 8 Bajpai: (a), (b) and (¢). The Honourable Member is
presumably referring to recent legislation in Zanzibar regarding which
telegraphic representations have been reéceived by the Government of India
from the Indian National Association of Zangzibar and alwo from certain
public bodies in this country. The Government of India had no previous
notice that such legislation was before the Zanzibar Legislative Couneil, nor
were the texts of the various decrees before them when the first representa-
tions were received. Government could, therefore, only suggest postpone-
ment of legislation. This request was not successful. The text of five of
these decrees, as published in the Zanzibar (azette, has recently become
available, and certain representations have already been made to the
Secretary of State. On receipt of the detailed comments of the Indian
community in Zanzibar on the measures, further representations will be
made, if necessary. I can give the Honourable Member the assurance that
the Government of India will do whatever lies in their power to safeguard
legitimate Indian interests in Zanzibar.

Mr. Lalchand Navalrai : May I know if up to this time Indiams in
Zanzibar have acquired land or was there any restriction in aequiring it ¢

Mr. G. 8. Bajpai : Until these decrees were passed, transfers of land
between the Arabs and the natives on the one hand and Indians on the
other were not subject to any restriction or regulation. The recent decree

on the subject makes such transfers subject to the previous approval of
the Resident of Zanzibar. ‘ ‘

. dh,Ir. Lalchand Navalrai : May I take it that in fact they do possess

Mr. G. 8. Bajpai : Certainly, Sir. b

Mr. B. Das : Had Government appointed a Trade Commissioner at
Mombassa, would it not have been easy for Government to get information.
in right time and take adequate steps
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. Mr. G. 8 Bajpal : That, Sir, is a hypothetical question as to what
would have happened if something else had happened.

Mr. B. Das : May I ack the Leader of the House what are the
causes of the delay in the appointment of the Trade Commissioner at
Mombassa which was settled four or five years ago ¢

. Tke Honourable Sir Joseph Bhore : Does that arise out of this
question, Sir ¢

ForcIBLE ABDUCTION OF ONF SRIMATI GORI FROM DHAN JOLANGRA IN
MALKAND AGENCY.

i49. *Mr. Gaya Prasad Singh: Is it a fact that a lady, named
Srimati Gori,. wife of Lala Dina Nath of Mardan, was for¢ibly abducted
from Dhau Jolangra, in Malkand Agency ¥ Will Government kindly:
make a statement of the case, and state the steps taken to prevent
recurrence of such outrages !

Mr. H. A F. Metoalfe : Information is heing obtained from the
Loeal Government ard wil! be given to the House as soon as it is received

Pandit Batyendra Nath 8Sen : Are Government aware that cases of
abduction have beeome very frequent during the last few years ?

Mr. H. A. F. Metcalfe : 1 gather from the Press that there have been
a certain number of cases of abduction in British India, but I do not think
that arises out of this question which refers to tribal area.

Mr. Lalchand Navalrai : Have Government ever inquired into the:
causes of these abductions now-a-days !

TURKISH SOLDIERS TMPRISONED IN INDIA.

~ 150. *Mr. Gaya Prasad 8ingh : Is it a fact that about 1,000 Turkish
soldiers and others are still imprisoned in India ever since theggepatriation
of Turkish prisoners on the cessation of hostilities in 1919 ¢ Tf so, nnder
what cirewnstances have such Turkish prisoners continued to be kept in
India, and what is being doue to repatriate them %

Lieut.-Oolonel A. F. R. Lumby : The answer to the first question is
ir the negative and therefore the other questions do not arise.

Fresn EXI‘EDITION!RY PArRTY FROM FNGLAND FOR THE “ CONQUEST,” OF
Mount EVEREST. '

P L Prasad Singh.: (¢) Is it intended to hring ouat a
ffésl}aixpétgaiog:;? party frmnmg]‘:‘inglt(#)d for t_he ““ conquest ’’ of Mount:
Everest ¢ If so, have the Governments of Tibet and Nepul been con-
sulted, or will their agreement be obtained ?

{(b) Ilave Government given their sanetion ?

{¢) Is it a fact that an Indian party, with the same object, was refused -
permission hy Government ? If so, why ? |

Mr. H. A. F. Metcalfe : (¢) Theré is no such proposal at present.

(b) Does not arise.
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;.. {c)-1f the Honourable. Member is referring to the proﬁbse’d exped1
tion by an Indian Club to the neighbourhood of Mount Kailas in Tibet,
he, js referred. to the answer given to his starred question No. 91. - ~

RELEASE OF KHaN ABDUL GHAFFAR KHAN.

:.+ 162, *Mr. Gaya Prasad Singh: (¢) Is it 'a fact that Khan Abdul
Ghaffar Khan, has lost weight in Hazaribagh Jail on account of his being
provided with an unsuitable cook ? .

{ b) Tow much has he lost in weight ¢

(¢) Do Government propose to release him ?

The Honourable 8ir Haxry Haig : (z) and (%). Khan Abdul Ghaffar
Khan has lost 21 pounds in weight since his incarceration in December,
1931 ; but this is not attributed to any unsuitable cooking of his food.
The medical reports show that he has kept and is. keeping good -health.

. (¢) I would refer the Honourable Member te the answer.given by
me to Mr. M. Maswood Ahmad’s question No. 701 on the 6th September,
1933. ' '

T M. ‘Gaya Prasad Singh : Do T understand Government to say that
there hds been no change in the policy of Govérnment with regard to the
release of Khan Abdul Ghaffar Khan sinee that antwer was given' last
year { ‘ ' :

The Honourable Sir Harry Haig : Yes, Sir ; the ang{\v_er, gj'\"qu',w'aé
that he will bo released when Government are ‘satisfled that his detention
is no longer essential in the public interest. T o a

Mr. Gaya Prasad 8ingh : How long will it.-take Government to be
satisfied on this point ?

The Ho ble Sir Harry Haig : That depends om conditions
generally. ‘#t I must make it clear that the (Government of the North-
West Frontier Province, in view of the activities of Khan Abdul Ghaffar
Khan when he was at liberty, cannot at present foresee the time when it
will be safe to allow him to return to the Province.

Mr. Gaya Prasad Singh : Then do T understand Government to say
that the Local Government of the North-West Frontier Provinee are at
present opposed to the release of this gentleman ? 0

The Honourable 8ir Harry Haig : Yes, Sir, tha Honourahle Member
may certainly assume that.

‘Maulvi Muhammad Bhafee Dacodi : Is it a fact that Khan Abdul
Ghaffar Khan was convicted of an offence committed in proscention of
the Civil Disobedience Movement and not on account of any ecrime:
involving violence 1 '

The Honourable Sir Harry Haig : He is held at present not as a result
of any conviction, but under Regulation III, and bhe is so bheld in respect
of activities which very definitely included incitements to wviolence.

Mr. Lalchand Navalrai : Will the Honourable Member please say if
Government are prepared, until he is released, to take care that he does
not lose weight ¢
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. The Honourable Bir Harry Haig : Weight S8ir, is not the only con-
sideration in keeping good health. (Laughter.)

Maulvi Sayyid Murtuza Saheb Bahadur : Is it not a fact that, under
the leadership of Khan Abdul Ghaffar Khan, the Pathan people proved
true to the creed of non-violence, and, if that is a fact, does it not follow

that he richly deserves release $

The Honourable Sir HMarry Haig : No, Sir ; I must differ entirely
from my Honourable friend. They were not at all trie to thé creed of
non-violence, and various very violent acts were committed.

v

. STATEMENTS LAID ON THE TABLE,

Informuation promised in reply to starred question No. 819.-asked by Mr. S. C.
Mitra on the 21st Apnil, 1934.

CORRESPONDENCE WJTH HIS RELATIONS OF MR. SaTIN SEN, A STATE PRISONER
IN TRE CAMPBELLPUR JAIL. ‘ : ‘
A \ ' ‘ O S S PR

(a) and (b). Mr. Satin Sen is allowed correspondence according to the ordinary
rules.in farce, but he himaglf appears to be reluctent to correspond with his relatives.

(c) No application for ‘an’ inferview has ‘boed' received by the Jail Superin-
tendent from his brother.

-

Information promised in reply to part (b) of starred question No. 297 asked by
Mr. Muhammad Anwar-ul-Azim on the 26th February, 1934.

Dxspatcu or Books To OvERsEas STATIONS BY THE CENTRAL FMlBLICATION
. BrANCH. - :

The expenditure incurred during the eight months from the 1st June, 1933, to
the 31st January, 1934, oh account of the freéight and other incidental eharges in
sending consignments of books from the Delhi office of the Central Publication
Branch to the office of the Deputy Controller, Stationery, Onleutta, was Rs, 1,384.

Information promised in reply to My. S. G. Jog’s unstarred question No. 308
asked on the dth April, 1934.

ProxoTion 10 THE PosT oF INsPECTOR IN THE DELHI HEAD Post OFFICE.

(a) Yes.
() No.

(o) The posts of Town Inspectors on conversion from the selection-grade rate
of pay to the time-scale rate of pay are filled 'by selection from amongst the
ordinary time-scale clerks belonging to the respective first-class head post office
group. The passing of the Lower Selection Grade or Accountants Examination
or the possossion of degrees in Science or Law are not prescribed dualifications
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for appointment to the post of Town Taspectors. fNO. .;“l.?‘.q._ of ergemsion
arises us Town Inspectors continue to rotain their pasition in the seniority list
of time-seale clerks. '

(d) No. I may add that in making ap‘poln'tnientl. of the Xind o quesﬂ'o_n of
communal representation arises. e '

(¢) Some officials appealed to the Postmaster-Gemeral, Punjab, - who rejected:
the appeals for the reason mentioned by the Honourable Member. All such
appellants weso semior to the clerks against whose appointment as Town: Inapectors
they appealed. Even though such appellants were senior in the gradatiom list.
it does not follow that they were necessarily better experienced ‘or better quali.:
fied for the appoiniments in question. The first-cluss postmaster is the proper.
judge of the suitability of any official for the appointment.

(/) Government have no information nor do they propose to collect it, as
they understand that the posts of Tewn Iuspectors in the ordinary time-scale of
pay are being filled in accordance with the orders issued by them in 1988.

(9) Doee not arise im view of the replies to parts (o), (4) and (f) sbove.

Information promssed in reply to unstarred g estion No. 291, asked by
My. Sitakanta Mahapatra on the 3rd April, 1934.

REALISATION OF INCOME-TAX DEMANDS BY CERTIFICATES OR DisTRESS
WARRANTS IN ORISSA.

i pertaining to years prior to 1930-31 are not available. Those for the years
1930-31, 1931-32 and 1932-33 are embodied in the following two statements (A) and (B) :

A

Swam:nsmbaofmiuwﬁchlmm Demands were realised by certs-

" fontes’ warranis i each disirict in Orisea and in the Ganjom District during
the period 1930-31 to 1932-33 and the amount of income-tax revenue realised by such pro-
cesses each year :—

No. of cases in whioh domand :
was realissd by oertificates or Amount of tex realised.
distress warrants,
Distriot.
1930-31..| 1931.32. | 1832.33. | - 1930-3L. | Ioal-32 109233,
Be. & ¥ ‘Ra. .4, P. Ri' k' H
Sambalpur .. 22 32 1] 64011 0f 3002 0 0f 1986 & 0
Cuttack 7 11 15| 2467 0 0| 2104 0 O] 3088 0 0
Puri . [ 8 14 242 0 0 37864 0 O] 2,88 0 O
Balasore .. . ul s 7| 1,800 0 0] 2,063 0 0| 2782 0.0
Gaojam .. . ) 42 271 72701 7 o 743 8 0 1313 0,0
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e B
Statement showing the total number of persons against whom warrants of arrests were issued and
-who were put sn civil jail én Orises, destrict by distriol, and in the Ganjam Distriot
during the years 1930-31 to 1932-33 and the amount of revenue involved in such cases and
the cost incurred on such arrests :—

No. of persons ’
agsinst whom ar-
rest warrants were | Amount of revenue involved in Cost ineurred for such oases.
issued and who such cases. :
were put in oivil
District. jeil.
1930- | 1931- | 1932- | 1930-31. | 1931.32. | 1932-33. lﬂw-ﬂ. 1931-32. [1932-83.
3l | 3. 33.
‘Re. o.».|Bs. a.P. | Re. o.P. | Ra. . 7. | Ra, 4. P.
Puri .. .. 1 . . vm 00 (b)15 12 O
Sambalpur .. | .. 1| 3 . ” 3 oLzlz 14 0 (a) (a)
Cuttack
Balasore .
Genjam . [ .. .. 42.197 120 .o 8810 ¢

{a) No cost was inourred by the Inoome-tax Dopartment ; the cost of oivil jeilis met by the Certificate
» &'hlm. o

(6) Reoavered from the defaulter.

Information promised in reply to starred question No. 786, asked by M r. Sitakanta
Mahapatra on the 20th April, 1934,

DIVELOPMENT OF THE SOURCES OF SALT SUPPLY IN ORISSA.

The Government of Bihar and Orissa have undertaken to comsider carefully
every application for permission to manufacture salt im Orissa. One of the
applications received is for permission to manufacture Karkatch salt.at Gurubai
in the Puri District, and the Local Government have undertaken to provide tem-
porary buildings at their own cost for the preventive staff and te bear the cost
of that staff for the first three years. Amother application: for. permission to
mmu!acture salt for the Bengal market on the South Orissa cosat has not been
followed up by the applicants. Arrangements for taking brine readings, as
recommended in Mr. Pitt’s report, have been made by the Loeal. Government.
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Information promised in reply to unatarred gquestion No. 270 asked by
Mr. M. Maswood Ahmad on the 3rd Anril, 1934.

CoMMUNAL COMPOSITION OF THE STAFF oFf THE New Drrm1 MuxicipaL ComM-
MITTEE. '

(a) The information is as follows :—
o ‘Hindus. Muslims.  Sikha. Total.

Becretary’s Office .. . . 26 12 . A 42
‘Office of the Eleotric and Water Works 13 ‘8‘ : 2 18
Health Office .. . .. 2 1 .. 3
Total .. 41 16 6 63
(3) Hindus T L w
Muslims .. .. .. | 16
Sikhs .. .. . .. 5 .
Since the 1st April, 1933, ﬁyo appointments (one Hindu and one 8ikk) have been made.
© 6 .. o . . 7
() .. . .. .. .l . 9
(st8) .. . 2
(s0) .. .. .. .. 2
(v) .. .. . .. 2
(v8) .. .. .. .o ve . 4

*‘Of these 17 are Hindus, 8 are Muslime and one is a Sikh.

(d) The four persons referred to in part (c) (iv) and (v) are qualified as follows. The
Sanitary Inspector is a qualified Sanitary Surveyor of the Royal Sanitary Institute of
London, and the Sanitary Sub-Inspector has 20 years’ practical experience of sanitary and
conservancy work. One Vaocinator has recognised Sanitary Inspector’s qualifications
from Lahore, and the other is a qualified compounder. The answer to the second part of
the question is in the negative, and the remaining portions do not arise.

(¢) In the Electrical and Water Works Bection Muslim representation is inade-
quate. It is proposed to rectify the deficiency as vacancies occur.

(/) The superior staff to which the Honourable Member presumably refers
consists of the Becretary, the Electrical Engineer, and the Assistant Electrical
Engineer. The Secretary js an Indian Christian whose services have been secured
for the Qommittee by the local adminfstration from the Punjab Government. Ho
was specially selected for his rngomible post in view of his qualifications aud
past experience. The Flectrical Engincer and the Assistant Eleetrical Engineer
are Hindus, and were formerly Government servants. In common with the rest
of the staff of the Electrieal Department, they were transferred as a unit to the
Munieipality when the respomsibility for eleetric ly  was lianded over to the
Municipal Committee. The Homourable Member w - appreciate that the question
of recrniting suecessors to these three oMcers will not arfse untjl the nq

. ; relinquish’
their present ‘posts. When this happens it is hoped that the ‘Muhi!ipn’.ﬂtyqim



s STATEMENTS: LAT1D: ON ‘THE. TABLE. 376

ndke fresh recruitment,  They will pay due ' megard: to. the elaims of qualified
Muslims: © o " o L - .

In matwnpmmsed,mmplyto pan(e)ofstamdquestwnfv’o 72 asked by
fw " ... Mr, Lalchand Novalrai .on the 5th ‘Fobruary, 1934,

catr i EEN c Wt NI Lot T v S < P :
"4 no -ALLEGATIONS :AGAINST BRITISH OFEIGERS . AND, SOLDIERS.
: P £ S (f el RIS tr e et o .
~ {e); Goverdment dre not prepared to adwmit that there is.-any.long standing
puisghee as stiggested :by the Momowrdble Memben It has been -astertained that
i Fecent “veas ‘only two 'eases- havdi ovourred om the larger railways in which
¢onduct ‘of ‘the nature indieatéd in the question has. béen alleged. For theee
reasoms and because Qarrison “Miitary Police are posted for platform duty at
impoftant éantevinvent stations, {Govérnment see w0 meed for any Bpeoial . action.

Lo

I may mention that I enquired personally into one of the two incidents
referred to at the Honourable Member’s request and found that the officer who
wal involved had béhaved cerrectly and that the .matter had been. amicably
settled. Co Coe e . ' :

. i

Infommtwn pmm;sed in rcplg:/”t;)‘ umt;m;dquestwn No.v‘6‘9, asked by Khan
Bahadur Haji Wajihuddin on the 19th February, 1934.

APPEALS DETAINED BY THE EXECUTIVE OFFICER, AMBALA CANTONMENT
Boarp,

(a) The answer is in the negative. The exact position is that the
original appeal, which was submitted on the 19th January, 1934, was kept
till the Board meeting on the 31st January, 1934, It was forwarded to the
Northerm Command, on the 5th February, 1934, with the replies of the Can-
tohment Board to the points raised therein, It is understood that.:in order to
avoid delay provisional roplies upproved by the President, Ambala Cantonment
Board, together with a copy of the appeal were forwarded to the Northern Com-
mand in advance.

(b) and (c¢). Do not arise.

Information promised in reply to unstarred question No. 70, asked by Khan
Bahadur Hajt Wajthuddin on the 19th February, 1934.

ALLEGED INFLUENCE 0F THE NORTHERN COMMAND ON THE EXECUTIVE OFFICER
oF THE AMBALA CANTONMENT BoARD.

(a) The following is the exact statement which was made in tho replies sent
to the Northern Command : T e .

t¢ Mhe Execitive Officer -is doing his duty. He is under the influence of
General Oficer Commanding-in-Chief, Northern Command, whose orders
he is endeavouring to carry out under difficult conditions.’’ :

(b) Under section £4 of the Cantonments Aect, 1924, the Executive Officer is
responsible for carrying out all the duties imposed upon him by or under the Act,
and consequently he is bound to carry .oui the orders of the Gemeral Officer Com-
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manding-in-Chief the Command, under the Act, without unnecessary delay. Such
orders do not always require to be confirmed by the Board before they are carried
out.

(¢) to (e). In part (¢) the Honourable Member is apparently referring to the
fact that the Executive Officer was dosired by the Oficer Commanding-in-Chief
the Command to inform, and did inform, the persoms gdirectly concerned, first
that, if the building applications submitted by them were sanctioned by the
Cantonment Authority, the Officer Commanding-in-Chief the Command would use
his powers nnder clause (b) of sub-seetion (1) ef section 53 of the Cantonments
Act to suspend the sanction, and secondly, on the building applieations being sanc-
tioned by the Cantonment Authority, that the Officer Commanding-in-Chief the
Command had so used those powers. The Government of India comsider thas the
action taken was properly takem and that the. BExesative efieer weuld have failed
in his duty if he had aetad stherwise. They therefore see no justification fer
the suggestiens cemweyed in part (d) and the first part of part (¢), and they Jdo
mot osmsider that occasion for the issue of any instructions by them has arisen.

Information promised in reply to starred questions Nos. 642 to 645, asked by
Mr. S. C. Mitra on the 7th April, 1934. '

SELECTION OF SENIOR GRADE OFFICERS FROM THE BOMBAY (GRENADIERS,

642. (o) Yes.

(L) Yes. Although three of the eight candidates were considered suitable for
Senior Grade Commissions, it was decided not to select more than one on this cccasion
in order to avoid having several officers in the same battalion of cxactly tbe same
eeniority.

(c), (d), (f) and (g). Government are not prepared to mnke public the T;;r'o
ceedings of tahe Unit Advisory Committee whiech are of a confidential mature. v
are, however, satisfled that the Committee exercised its discretion as regards selection
correctly and in accordance with paragraph 5 of Appendix VII to the Regulations
for the Indian Territorial Force, 1930,

(e) No.

(h) No. The second question consequently does not arise.

SELECTION OF SENIOR GRADE OFFICERS FROM THE BOMBAY GRENADIERS,
AIMER.

643. (a) Two. Both were Rathore Rajputs.

(L) A list of unsucoessfnl eandidates who appeared before the Vinit Advisory
i(l)lomtm,tt,ec in August, 1931, 1932 and 1983, is attached. The qualifications are shown
each case.
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Mnunmum OF Mg. GanraTi SiNgH OoF TEE URIT ADVISORY Oomnnn
OF THE BoMBAY GRENADIERS, AJuer. -

[

644, Kunwar Ganpati Singh of Kharwa has’ ‘been nominated annually by the
Honourable the Agent to the Governor General in Bajputana and Chief ‘Commiissioner,
Ajmer-Merwara.

Unin Avvisosy Gousrrrss o i Boxas Gaxsbies, Arin.

645. The Administrative Commandant and a Junior Grade officer hava represented
the unit on the Committee. The selection of Senior Grade officors is not its only
duty, and the existing arrangement was considered the nost mittbb, lnvmg regard
to the composition of the Committee as a whale. ..

Infoﬁnation promised in reply to starred questions Nos. 1326.,‘ 1327 and 1328
asked by Mr. E. H. M. Bower on the 11th December, 1933.

RULES POR THE RECRUITMENT AND TRAINING OF SUBORDINATE STAFF ON THE

East INDIAN RamwLway. ‘

1326. (a) and (b). The Agent, East Indmn Railway, reports that the rules have

not been. published in the East Indian RBailway Weekly (azette us this was not:

considcred necessary and that the rules have not been withheld from the staff, a

sufficient number of copies of these rules ' having been supolied to all offices for
refercnce purposes.

(¢) These rules govern the promotion of subordinates to officiating appeintments.

(d) Does not arise.

(e) Yes.

(7} Assistant Train Examiners and Train Examiners arc ‘normally " appomted
from among the technically trained apprentices who are recruitcd and ‘trained in
accordance with the rules for the recruitment and training of Apprentice Mechanics
and Trade Apprentices in the Mechanical workshops of Btate-managed Railways. A
scparate circular on the subject was issued by the Agent in April, 1983, aud circulated
to the departments concerned. o

(g9) Yes.

(h) Yes. _

(i) The scales of pay of the posts in question are as ;fonowq.:

Gunner Guards.—

Rs. 85—10—125 (East Indian Railway Company).
Rs. 85—10—115 (StateTaﬂwn.y)

Pdot Guarda—

Rs. 130—10—210 (East. Indmn Rfulwa.y Gompany), o
‘Re. 120—10—180 (Btate Railway). . .
Guards, Grade 1.—
Rs. 106—5—110—10—210 (East Indian Railway Oompnny)
Ra. 90—10—-1%’6 55 ﬁdlw-y) o TR e
Guards, Grade I1.— s
Ra, 46—5—100. (East Indian Railway Oompm) ar
Rs. 30—5—70 (State Railway).
i). Direct recruitment of guards is made in accordance with rule 17 of the
fnleﬁ(ﬁr(ﬂze recruitment and training of subordinate staff.
L186LAD b
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(%) Gunser. Quards are.in & diffarent rategory, their chamngl af prowotion being -
to th: post of Pilot Guards whose maximnm pay equsls that of grdinary guards and
both Pilot Guards and ordinary guards are eligfblo for promotion to Assistant Yard
Magter pnd Assistant Btation Master,

(&) Does nat arise.

RuULES POR THE RECRUITMENT AND TRAINING OF SUBORDINATE STAFF ON THE
i : Bas? Inoran Rammway. ™ ‘ :
1327. (a) and (b). Yes.

(¢) The posts of Relieving Gnards ave filled by qualified men from the ordinary
grade I Guards’ and Pilot Guards’ lists.

(d) It is not the practice to promote Grade II guards or gunner guards to the
post of relieving guards. Their normal channels of promotion are from Grade II to

Gyade I and pilot guards reapectively.
(e) Yes.

_ (f) Na. No other subordinates below the grades specified in part (c) of the
reply are normally considered suitable far direct promotion to Relieving Guard.

RULES FOR THE RECRUITMENT AND TRAINING OF SUBORDINATE SrAvr ON THE
East IND1AN RaLwaY. ’

226, (a) Yes.

(b The Agent reports that the normal avemue of promotions of the Tieket
Checking Braneh staff is as follows :

T. C. Grade III.

T. C. Grade II

T. T. E. Grade II.
T. C. Grade I

T. T. E. Grade I.
Assistant H. T. C.
Head T. C. Grade II.
Inspector Grade II.
Head T. C. Grade I.
Inspeetor Grade I.
Chief Inspector.

(¢) Promotions to higher appointments in the ticket checking branch except
that of Chief Inspector are confined to Divisions. i v ‘

(d) Fuch promotions are gowerned by Yiles set forth in Note (2) to-rule 61
of the Raies for the reeruitment and training -of swbordimate stafl. L

X

Information promiseil in reply to the latter part of starred question. No, 312, asked
by Mr. S. G. Jog on the 2nd March, 1934.
PERSONS DISCHARGED BY TRE Drvistonat SormprinrexpENT, EasT INDIAN
RaiLway, MoRADABAD.
The Agent, Fast Indian Railway, reports that the number of persous dischurged

with or without. one month’s notice as per term of their agreements, during the year
1933, by the Divisional Buperintendent, Moradabad, is 28. .
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Information promised in reply to starred question No. 452, asked by Bhas Parmsa
' Nand on the 13th March, 1934, B

BxaMmmvarions ror REFRESHER CoUBSES IN THE MORADABAD DivistoN or Ta
East INnpDiax Bamwwiy.

The Agent, East Indian Railway, reports as follows :

The ticket checking staff are required to pass triennial jesis prescribed by the
Chief Operating Superintendent. This test was approved by the t
in terms of rule 64 of the rules for the recrnitment and traiping of
subordinate staff on State-managed Railways.

Jog on the 13th March, 1934.

Posts or Ticker CorLkcToRs AND TrAVELLING TiCKET INSPRCTORS ON THE
East INDIAN RAILWAY.

The Agent, East Indian Railway, reports as follows : |
(¢), (b) and (c). Yes. ' ‘
(c) It was first introduced as an experimental measure for six months.

(@) The sanction for the crew system was extended from time to time but
the periods of extensions varied. :

(f) No. Some of the grades in the crew system were kigher than some .qf the
grades . in the old ticket collecting and (travelling) examining system
and vice-versa.

(g) and (k). On the abolition of the crew system om the lst Jwume, 1931, most
of the crew staff were absorbed in the new system and only those who
were considered unsuitable were discharged.

(i) On the introduction of the now system, all the mon were brought on a
common seniority list irrespective of the source of recruitment. Relative

’ seniority was determined by the pay drawn and where pay was equal, by
the length of service, .

B bend ) \g’ ;
Information promised in reply to parts (b) end (c) of starred guestion No. 462
agkad by Mr. M. Maswood Ahmad an the 13th Masch, 1934.
ALLEGATIONS AGAINST AN OFFICIAL OF THE MORADABAD Drvision, Easr
INDIAN- BaILWAY. .
(b) (s). Enquiries: mene made by the Divisional Superintandent, Moradsbed, E’qt

Indian Railway, who reported that the account appearing in the newspaper was in-
accurate and exaggerated.
. (#) The. idal in chaxge of the Mela was My A, 3, Jegawney, Reefle
Inspector. v oy e
(i§) and (iv). Yes.
(v) No. ‘ o -
(vi) Both cases were enquired ‘into by the Buperintendent, Transportation, and
the Railway Administration considered that Mr. Logawney had not heem gmijty of
intentional ineivility. .
(¢) (i). Mr. A. N. Logawney has been serving in the Moradabad Division since
1921. ' o e
(i1) No.
L186LAD 2
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Information promssed in.reply to starred questions Nos, 627 and 628 asked- by
Lieut.-Colonel Sir. Henry. Gidnay, on the dth April, 1934,

SuvarLos Posps 18 vHE OFrick oF THE DEPUTY COoMMERCIAL MANAGES;
Craims, ‘East INDIAN BRaTLwaY,
Queaﬁon No. 627.
‘ The Agent East Indian Railway, reports as follows :
“"{a) Yee.
(b) (¢) and (#i). No.

. (¢) (§).and (44). Both the posts retemed to were sanetioned in placo of higher
grade appomtmenta

(d) Theae posts were la.nctxonod after the Job Analysis of the Cemmercial
. Department, East Indian Railway, had been _eomploted, in place of ome
post in grade of Re. 280—20—500 and another in grade of Rs. 150—10—

250.

i

PosTs DECLARED SURPLUS BY THE CHIEF COMMERCIAL MANAGER, CLAIMS,
EasT INDIAN RaILwWAY.
Question No. 625.
The. Agent, East Indian Railway, reports as follows :
(a) Yes.
(b) The saving effected  was Rs. 16,704 per annum.
(¢) No. ‘
(d) The 'nnmbar of ataﬂ found surpluu were. dischargod.
¢ (e) Yeea. .

quormatwn promased in reply to starved question No. 629 asked by Lieut.-Colonel
- .. Sir Henry Gidney on the dth Apnil, 1934, \

SENIORITY OF StUBoRDINATES "OFFICIATING ' ' THE' Tnmsronmnon
i IngPECTOR’S GBADE ON THE EAST INpIAN Rawway.
The Agent, East Indian Railway, rm that ‘if & question arises as to which of

the officinting Transportation Inspectors is the semior it would be decided on the
w of tho re_h.hw leqioﬂty of individuals. in ‘their dubltanﬁﬂ gudcl.

Idmmmpromuedinroplytouaﬁedwmlvo GMMMQMM
Sir Henry Gidney on the 4th April. 1934,

Rates AND CratMs OFFICES OF THE COMMERCIAL DEPARTMENT on THE EasT
INpiaN Ramway.

'rha Agant Eut Indian Ratlway, reports as fellows: - v
(a) Yes. e
(b) Yes, provided that staff are suitable to flll places in cither branch.

(c) Yes, a_ man’s services can be so utilised if required in the interest of the
administration,
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Information promised in reply to unstarved question No. 340 asked by Khan
Bahadur Haji Wagihuddin on the 10th A}ml 1934

.Dnrmum RULES GOVERNING PAY AND ALLOWANCES FOR.THE. S'ru'r IN
v DrrwvereNT Divisions or THE NorTE WESTERN RATLway.
The Agent, North Western Ral]way, teports that the rules rogulatmg pay and
allowmweu other than local allowances of staff are the same througho'xt the Ra.xlway

\
RREET . L T ) (R N TP "\\\1 Y

Informatmn rrmmsed n re_ply to starr('rl guestwn ‘No. 725 asked by Mr. Lalchand
" Navalrai on the l6fh Aprzl I984: 0 10 Lot

PromorTioN OF RalLWAY EMPLOYEES BUBJECT T0 THE PASSI)IG oF Tm;: WaLTON
TRAINING ScHEOL EXAMINATIGN. - e .

(a), (b), (¢) and (d). The Agent report.s that ﬁulure ta, pg@s .2 refresher
course does ot debar an employee automatically from. promptian and that -the exist-
ing..orders pravide for the results of examinatiens, qualified by, réports from the
Superintendent of the Sehool %Mng estimates. of each man’s- reul, worth bemg gwen

due weight when consxdenng e questlon of promotxon
. (e) The Agent doo- nat proposa "to take uny acuon m the matter ’. o

'I’y‘m"”?ﬂ’”‘“"d " ’Wtodan’edqmohon No. 746 aslwdby Ras Babadur
. MWK‘OMMOM*I?&AM 934 - o

Pu, m'o am'mn TO THE OLD OvpH AND Romxmm RMLWAY S'rm oN
"PROMOTION.

The Agent, East Indian Railway, reports as follows :

(a) and (b). It is not a .fact that old Qudh .and Rohilkuinl: Railway. omploydes
, -Who. are. serving. on (the ,qld East.Indian’ Railway seetion:ara forced to
accept the East Inh‘inn ‘Railway grades on promoation. In 1928, the
revised co-ordinated scales of pay were introduced for subordinate "staff
-and ,0ld; Qudh rgudi Behilkund Railmay. . pud. Eaet, Judian Railwgy steff
were givep the opi,'lon to elect thesq,scalcs, With the exception of such
of thé 'old btuff who'elected thé s%vxébd'dcnlos of pay and who are
therefore governed by them the position in respect of old. Oudh and
Rohilkund or East Indian Railway staff is briefly stated below ;

If an Oudh and Rohilkund Railway employee is transferred to the old

., East Indian Railway ,area, the old .Oudh ani Robilkynd or the
' ‘equivalent East Indian Raflwiy scale whichever is better automatleally

becomes his scale of pay.

The same prmcxgle apphes to men of the old Easf indmn Railway when

transfprred any station_ on the onginal Oudh n,nd Ro'hxlkuntl allway
al’n o Lo ety e o )

¢ .
e FUNSIEISRSESSRY S
LR T -

Information promzsed in reply to. unstarred question No, 178 askad by: Mr. 8. G.
Jog on the 10th March, 1934.

CLAIMS BRCEIVED IN. THE ‘PaN6I10N CONTROLLER'S QFRCR - UNDRR . DINERENT
RECOMMENDATIONS OF THE WAR PENSIONS COMMITTEE.

" ho Agidres beldw state’ the’ position dn the 1st Tuly, 1684 ¥
IEERTI A PR
(%) 171 N , "

L
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(ie) 86. Out of this seven were admitted, fifteen were rejected and fourteem
were under .consideration. )
(v) 70 [including fotrteen mentioned in (4v)].

(i) One reference was made to the Seeretary of Stats %o obtdia ¥ odd-
firmation of the orders of the Governmest of Iadia on Reo¢tamendation
IX of the War Pensions Committee.

Information promised in reply to parts (b) to (f) of starved question No. 441 asked
by Pandit Satyendra Nath Sen on the 13th March, 1934,

AMALGAMATION OF THE OUpH AND ROHILKUND RaAlLwaY wiTH THE EaST
INDIAN RaiLway.

(b) and (o). Government are informed that except ih respset of educationdl
asgistanco, the staff appointed between the 1st Jamuary and 30th Jume, 1925, have
been trcated in the same way as staff appointed earlier, but in wo far as educational

istance is econcerned, staff appointed prior to the 1lst Januwry, 1825, dre governed
g the old Oudh and Rohilkund Railway rules as notified in Guzette, No. 4 of 19%1
and staff appointed to the old Oudh and Rohilkund Railway between the Ist Janusty
and 30th Junme, 1925, have been governed by the East Indian Raihvay rules.

(d) Staff appointed on and after the 1st February, 1929, und also thosc appointed
prior tu that date who have elected to eome under the new rnles for educational
asgistance published in paragraph 1134 of East Indian Railway Garzette No. 41 of
1930, are governed by the said rules.

{e) and {f). It was recently brought to the hotice of *ho Ruilwny Bowrd ‘thht
the East Indian Raillway rules regarding edwcational assistance had beem applied to
staff appointed on the old Oudh and Rohilkund Railway between tho 1st January and
the 30th June; 1826, and that thils had caused hardship. It has beem decided . thgt

::;zh staff should be allowed to remain under the old Oudh and Rohilkund Railway
e8.

Information promised in reply to parts (a), (c), (d), (), (f), (9) and (B) of starred
question No. 362 asked by Mr. M. Maswood Ahmad on the 8th March, 1934.

MustiM HEap CLERES IN THE OFFICE OF THE DIVISIONAL SUPERINTENDENT,
NortH WESTERN RarLway, DevLmt.
(a) Yes.
(c¢) Yes.
(d) Yes.
. . (e) Yes. The previous clerk in ¢harge of the Copying Branch was a Grade IV
steniographer,

(f) and (h). The Agent, North Western Railway, rts that it was decided
in Docember, 1931, to hold in abeyance the post of Grade stenographoer in charge
of the Copyfng Branch as a measure of rettenchment. The Btemographer, Grade III,
who was subhead of the Copying Branech and happened to be a Muslim, was ordered

to look ufter that Branch in addition to his duti tenogra ivisional
Transportation Officer. dutles as @ s pher o tho Divislo

(9) Yes, but it has stuee been found to be ‘inecorrect.

Information promssed in regly to starred qeation No. 458 azked by M. 8. ¥.
Jog om the 13h Marh. 193€; .
NoN- RECOGNITION 0¥ SERVICES BENDERED DURING THE (GRRAT WAR BY THE
East INDIAN RarLway EMPLOYEES.

The reply is in the negative. The East Indian Railway was not n Btate-managed
Railway when the Home Department Resolutions Nos. ms% and 2165, dated the 8tb
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Auguet, 1919, and the 15th Beptember, 1921, respestively, were issued and forwarded
to the Siate-managed Railways for information a:i& 3&&:0.‘ 'gh Agtnt, East
Indian Raflway, reports that employees who - proe: oh war swvies Wwith the
g?roval of the Bailway Administration have been allowed to count their war service

the purposes of ret gratulty, seniority mmd ineveimenitd on the Fadt Indiah
Bailway. Cases of non-railway employees, who had rendered war serviee were dealt
with on their merits by the late East Indian Railway Compaay.

Information promised in reply to umstarred question No. 303 asked by Mr. M.
Maswood Ahmad on the 4th Apnil, 1934.
THEPr or Raruway ProPERTY AT THE NEW DELHI RAILWAY STATION.

Government have since beent imformed that as a result of fyrther enquiries into
the matter, the North Western Railway Administration are satistied that there was
no theft committed.

Information promised in reply to starred guestion No. 739, avked by Mr. M.
. Maswood Ahinad on the 17th - Aprsl, 1934.

RECRUITMENTS IN THE CENTRAL PUBLICATION BRANCH.

(§) Total number of candidated . . . . 933
Muslims . . . . . 105
(#%) Number of eandidates selected for recruttment . .. 96
Muslims .. . . . .- . 39

Information promised in reply to unstarredl question No. 276 asked by Mr. 8. €.
Mitra on the 11th Decgmber, 1933.

InrRODUCTION OF NEW CONDITIONS OF SERVICE IN TRE EASTERN BENGAL
Ramwway Press.

(a) to (d). Yes.

(¢) The staff of the press were divided into five categorics.

(f) No. In acecordance with the instructions in Railway Board’s telegram
No. E.G., @atéd the 20th December, 1930, industrial press emiplsyees of the
Eastern Bengal Railway were given 20 paid holidays to conform to the number of
holidays given to corresponding employees in that Railway’s workshops.

(g) Yes.

(h) and (4). The comditions of service remsined intact exeept that the number
of holidays for Press Industrial Staff was made te conform to the number allowed
20 the East Imdian Railway staff. The conditions omn whieh the staff were %o be
transferred, ineluding the above mentioned exception, were intimated to them Wy
& notice issued by the Agent, Eastern Bengal Railway, in July, 1933, before the
transfer actually took place. .

¢j) No. Readers, copy-holders, time-keepers, ete, were im cuntegory I1I prior to
the amaigamation’ whereas industrial snperior establishment were in eategory IV (a).

(k) Beaders, copy-holders and time-keepers are allowed shop paid holdays on the
PFast Indian Railway and such other holidays as may be declaved as closed bolidays
by the Agent, East Indian Railway. . .

(1) The teply to parts (k) and (i) above furnishes seplies to items (i) and (¥)
in part (1). : : '
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Informetion giomised i reply tosorred question No. 863, atked. by Pomdi
° Sotyendra.Nath Seh dnd Mr, 8. G Jog on the 27th March, 1934. - .
R U T S S L O O TR R S R S SO TR e PR v e
DiscuaRGE - AND, Ru-INsTATEMENT, OF. EMPLOVEYS ON THE EisT TNDIAN
e e G e e e RATLNA®Se L 0 o s el
(a) to (c). The Agent, East Indian ' Railway, reports that the' number of mon-
gazetted employees discharged, dismissed, re-instated and re-appoiuted in the Dinapur,
habad, . Asansol and Lucknow Divigions of the East Indian Railway during the
par ‘1932 ‘and - 1933, excludihg staff &ischarged on: medical grounds'ior:nn. sceouvit
of retrenchment, is shown in the enclosed statement, - e 4!

.The /figures of  ptaff discharged on the Asansol .Division are high as conpared to
gimilar figures in other divisions owing to a large number of staff absconding and
‘overstaying' leave, which is peculiar to the eoazl-felds area. SRR
' ’ B R B 4

Statement,
TS 108,

RN EIRER IR

Division. ey | 2. | 2% | 24 | By ,g. e% | 2~
i $E | 5 | 22| 2% | 2% | i3 | 33

g5 §§ §g | g% g g g g%

*‘ - w; ® - ) o‘ .I\‘:& :!

S3 °f o; "6.5 °§ '83 oz S .5

-F .S ] ; o8 .} cof b8

g% | 59 | g% | gt | 2987 | st | st

Dinapur 18 1 . . 22 7

Allahabad 2 . N - 5 14 3, “
Asansol 108 g 4 1 88 8 8
Lincknow 2 4 " . 8 R | Ve

Information promised in reply to unstarred question No. 76 asked by Sarddr Sant
8ingh on the 21t February, 1934. -

DisaBiITY. PENSION To MILITARY EMPLOYRES INVALIDED DURING THE GREAT
? War, : e

(a) Recommendation No. XII of the War Pensions Committee deals with cases
of discharge on medical grounds for disabilities contracted on fleld service or attri-
Butable to such -service. A dissharge ‘certificate of :the kind referred to in the
question cansot be régarded ns sufficiemt proof of imvalidment -from the service by a
‘mgcql board for a disability (wound, injury or illness) of the nature mentioned

(b) The fact that a man has been declared medieally unfly fir gctive servise
does not mean that he must have been invalided from the servico on aceount ¢f &
physical disability comtracted on, or uttributable to; milltary service:in a fleld, foreign
or ordinary pesee service ares. Yet-he must satisty ‘the latter: condition to .be-eligible
for a disability pengion. i e ; ;

. A S0 A N N . "
(¢) No.- : ST S L IS oo

RSt PR T Gyt

. .{d) The nature of proof.required is that usually eomtained in invaliding roils
Bospital recoils; modieal Sistory shooty wind Aocumonts: ooh oo e ing Tt
showing details of field or fomn service and of periods of leave during such sérviee
due to illness, ete.

)
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;“(e) I dur’ not'cléar; w8 to the object of this purt vf *the qaevdon, but if the
Honourable Memﬁer?wisﬁeu to know :!;:jzther ‘the ‘hete ‘fact that the chse was disposéd
of before the War Pensions Cominittée sat precfades its being recousidered, 'the ahswer
is in the negative. Before it can be reconsidered, however, the fresh facts referred
to in the note to Recommendation No. XXI must be proved by the claimant.

() The medlcal history sheets and original Medjcal Board proceedings are
not yow aviiilable. I It 'is; however, defiritely" isbiod: ‘thlat the reservist wi invalided
in 1915 with a service gratuity at a time:whén a great many other reservists were
also discharged on medical grounds as too ‘old for further service, and in addition a
medical hourd held in 1930 certified that hg was mot then gufsring from a disability
attributable to military service. In face of these facts Government are lm.lb.e to

grant him a disability pension. o

Information :promised ¥n.reply to. umtam:d«,quastpom Nos. 78.ond 80;asked by
Mr. S G. Jog on the 2%st Febpuery, 1934. .
RECOMMENDATIONS OF THE. WAR, PENSIONS. ¢Commmn
78.. (a) snd (o), ,T 32, .. thdt.ooft,ha Officer’s
nppheatu(m for the @ h?o ﬁam' - ’ ‘;uwueﬁx:d as the dMe ftom ‘which
ge t;'tvxaed rate of pension shog,m be’ gxanbo& attgr M eongideration of the marits
1€ c,ase AR B VAR IR S LERUIN sy ji- T [EF SRR T BTN
(b) No. : « ‘}l : '*:::r PR

o T R S --‘-‘f [P TR S B B R PR
BrLATED CLAIMS FOR Fumr 'Wn PENsIONS: et
Each case is consgder on ity <l‘:‘ll'e;it!‘ ';tl'x'ndcr pungraph 90

!‘hmnéidl &m&‘ﬁbn)ﬁ oy if,he Anﬁ’y ni Iidia, "Pert™ Y, -

(b) Famlly pensxon clalms dre not time- hamdﬂ wr ‘. S

L i

"

Infomation prcmmd o replg t purts (c) and(e) of starred: quatum No 319
asked by Mr. 8. G. Jog on the 2nd March, 1934.

DasaBiLiTy. Pusm O Mmmy\Exrwm mvumzn DURING THE GREAT
v o WAR.

(o't The referenee ‘qudted deals with a case which was carefully investigated in
'lﬂs The man concertied: was invalided in 1915 with a gralnity at n time ‘when a
great many other resbrvists were also discharged on medical grounds merely because
they were too old for further service. A medical board held in 1930 certified that
he was not then suffering from a disability attributable to military service. Tn su¢h
circuustances Government would not be justified in grantmg a dlsabxht_y pens)onl,

(e) Pension Controller’s memorandum of the 6th December, 1933, relnted to
a cuase in which the extent to which arrears of pension should be granted had dlready
been settled by the Government of India. Imstructions have heen issued that appeals
against such decisions should be. forwarded to the Government of: India. for. re-
consideration, provided they comply with the provisions of the Note to Recommendu-
tion No. XXI of the War Pensions Committee, PR

The memorandum of the 28rd October, 1933, from the Officer Commqndmg, 2|6th
Rajputana Rifles, mere {!Ocovered the transit to the Pension Controller of an appeal

f case in whieh theé: venhment of Indin. have' since .issued - orders, o \
CTTEYT e

+Information mmcdrm ﬂmly to starred. quesitons Nop 412.and 413 asked by. Mr.
Gaya Prasad Singh, on the 7th. March, 1934.

DisasrLiTy PEnsioN TO MILITARY EMPLOYEES INVALIDED numm THR GREAT
P al WAR '

412, (a) ‘Gdveramént are prepared to act up to their order ‘to tho fullest extent
possible. The second questxon is not clear. If the Honou#Rblé~ H‘émber will give
detalls of any cases which he has in mind, they will he examined.
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the {:‘;hfhe mtb:tioln the Eono(nn)nhh Member is l;omd to. it:g‘ammr g-nven on
D.m ) 0. “lmd uestion Na., o
of State has ;.‘.e.'..;‘i";...a Mdo:!ﬁw of the quvomt of India

(¢) No.

Disanivizy Prnsion 10 Minrany EMPLOYERS INVALIDED DURING THE GREAT
WaR.
413. (a) To the fullest extent possible.
(v) No.

Information promised in reply to starved question No. 481 asked by Lisut <Colwal
Sir Hewry Gidwey om the 14th March, 1934.

RETRENCHMENT ON StaTe RAILWaAYS.

(a) Duting fhe second bloek Fetrenchiment fter Juns, 1982, ihe seléctfon for
discharges was based on length of service, but the Agent rcpdm "that all tempovsiry
staff were not dischar dfod Temporary staff having over one year’s service were,

under the rules regarding retrenchment, treated on the same footing as permsnent
employees for this purpose.

(V) There was no block retrenchment of officers and no special instruetions were
laid down by Government for discharge of affieers on reflways, bat a large number
of temporary engineers were actually discharged.

{c) A statement nhowing the. number of tampoury engineers snd other tem
officers discharged from the Staté-managed ﬂvny- as a 1neasure of retrenchment
is placed on the table of the Hduse.

(d) Omly one of the officers in the statement referred to above has been re-
gpomledum)oumly Houatmponrymuonmermhdmrm

‘\IV

Buitement showing e number of Tesmvporary engingire wnd offier tevipvary tficers disdharged as
surplus to requirements on State-managed raslways.

Number of Number of

Railway. m othrw
Burma . . . -. .. Nl 2
Eastern ﬁeugs] . . . 6 N
Rast Indian .. . . 13 .o
Great Indian Peninsula o .. 9 5
North Western .o . 15 .

Information promvised in mjply to starsed question No. 1331 asked by Mr. 8. 6.
Jog on the 11th December, 1933.
Penoertiee ‘o FarLune or Bropkwm i tEg R\mmn Sowoor  OF

Tn&nsronurmt
. 4‘) 168192 o SV el . 2 -.-,lﬂ.pcrdit;‘
1932-33 0o Fu .. 23 per ecent.
1033-34 ...

36 per cent.
(Piret half). e
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‘(b)Y One; who is & Cubiin Bignainian. Although he had patsed the Sehoel Examina-
!::n‘:o was wbdeqnonﬁy found wnsuitable for the higher post of Assistant Htation

(o) Government regret that they cannot place on the table information regarding
the marks obtained by individual students. Government are informed that marks
&re given in all cases except when a student has deflnitely failed in any branch of &
subject th which ease he is gemerally not further examined in that subject.

(d) The Ageat reports that in most eases this is mot so but it is not always
possible to provide an emaminer who has net also lectnred in the same suwbject. In
the ‘ense of written examinations papers are set by the Superintendent and examined
by him.

(e) Three additional instructors have been added to the Bchool Staff as it has
baen nccessary to duplicate the probationary Assistant Station Masters’ course. The
provision previously made to train probati{mm was not suffielent to meet the re-
quirenments of this railway and in comsequence the course had to be duplicated.

(7), (i) and (5). The men were diseharged by the Behool Buperintendent. With

a montl’s pay in licu of notice on and from the 1st April, 1033. This order was

¢ntly eameelled as there were mo orders for retrenchmont of staff on special

termms at the time. The men were reealled to dauty and their absenec from the 1st

to the 80th April, 1938, was treatsd as leave without pay. (The Agent.) It has

sinée been deeitied that as these men were considered to have been incorrectly ‘dlscharged

and were re-instated in their former podts the perfod of bne month should be treated
as leave with pay so that they will not be put to any financial loss.

}nformptém promised in reﬂy to p&m (®) 5s) and (b) (ti1) of starred question
No. 485 asked by Lieut.-Colonel Sir Henry Gidney on the 16th March,
1934, :

LowER GAZETTED SERVICE APPOINTMENTS SANCTIONED FOR THE ENGINEERING

DepARTMENT OF THE GREAT INDIAN PENINSULA RaiLway.
(b) (4) Nidl.
(i#) The balance of posts in the Lower Gazetted Service has not been filled.

There are ten officers of the superior service in excess of the sanctioned cadre for

superior officers of the Englneering Department and there are flve temporury engineers
who Have been retained in service or re-appointed as a special ease.

Infornation promssed m Wy to Lala Rameshwar Prasad Bagla’s unstarred
question No. 18 on the 5th February, 1934.

RevirsioN of CRRTAIN CLERKS IN THE UNITED PrOVINCES PostaL CIRCLE.

(a) The fact is not as stated. Ten officials of the ordinary clerical time-scale
who had been holding in an officiating capacity posts in the cadre of Sub-Divunon'a.I
Inspectors of Post Offices and Head Clerks to Buperintendents of Post Offices in
the selection grade of Ras, 160—10—250 against available permanent vacancies in
that cadre were reverted to ordinary time-scale posts.

(b) For reasons explained in the reply to part (d) of Mr. N. M. Joshi’s starred
. tion' No. 398 .in the Legislative Assembly on the 19th September, 19826 ngge
'o;'t’hg'ae“.o' cials had been given permanent promotion to the Rs. 160—10—230
gréde, 'but were appointed only in an officiating eapacity.

(¢) The Honoursble Member apparently refers to the orders issued in June,
1933, according to which selection grade posts of Town Inspectors were to .bo
véplaced by ordifary time-scale posts by the transfor on their own pay of the
existing substantive holders of those selection grade posts to the existing and
future permanent vacancies in the cadre of sub-divisional Inspectors and head
elerky to Swuperiatendents of Post Offices. '
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(@): Thre ‘roply :to  the first part:-of the question ig:in, the ) afizmetive.. The yweply
to tlsf) seoond :part is:in the negative. - The.last part does. ngt thazefore arise. .In
this eonneetion, the Honourable Member is referred to the reply to part (b). abowe.

" (8 The  Zact. g mot as stated 'Whila the officials in” question were offciating
in the gelection ,grede posta on Rs. .160—10—250, their permaneat posts in the
ordinary clerical cadre were kept unfilled, On Tavargion  frofn thair officiating
posts, they were at first posted to work as Town Tnspectors in the ordinary time-
‘genle of pry without liems en their substantive pests in the dderiéal:esdre., The

position N4s since been regularised by 'the‘Pbatﬁuter-Mﬂ, United: Prov!.lmu.

¥ ’ i PEREAEN 1 B .t !
(f) 1t is a fact that in some of the other circles, there are still some:/Fowa
Inspectors.in the Rs, 160—10—250 grade whose posts have nat been converted to
the time-scale for want of vacancies in.the cadre of Bub-Divisional Ingpectors and
Head .Clerks to Superintendents to which they could be tranaferred, JIn the United
Provinces, all the posts of Town Inspoctors have been convarted to the t,l.mvgi“!l?
as there was n sufficient number of vacancies in the cadre of Sub-Divisional
‘Taspectors and Head Clerks te Superintendernts to-whish ‘they could be transferred.
. Lt . 4 N ’ ’ M v trney, )
(9) The permanent wacsucies on Bs. 160—10—250 in the ‘cadre of Sub.Divi-
sional Inspectors and Head Clerks to Superimntendents .of Post Offices mentioned jin
pert (a) abeve were correctly drestod as ¢ existing vacencies.! fox. purpesss of the
orders referred to.in. part (0) above. Govermment do not therefore propose,to.iake
the action ‘suggested. by the Henourable Member. B

'

1

Information promised in reply to parts (a), (b) and (c) of the starred quests.
e “‘;" T'Z_?o.‘ 228 asked by Bhas Parma j\’w“o_nfhe‘%#hféhm,jm;’ G
[0S ¥ R TOR B VRSN R D 20 T R TR o S 53
FixatioN or HoLiDAYS FOR DUBSEHRA AND DrwaLl oN PROPER DAVS.EN THE
sy o 5. UNITED PRovINCES Postar CIRoLE, e e
(a): The Local Govérnmant of the United ‘Providces of Agra smd-0ndh ideclared,
under section 25 of the Negotiable Instruments Act, September 26th to September
29th, 1933, as the Dussehra holidays, and October 18th, 1933, as Diwali hdliday.
‘The last. day of the Dussehra being the most important day. of the. festival the
-28th . September, 1033, was declared.ns a Post Offiee holiday.on aecount.of Dusschra
.and the 18th. Qectober, 1933, .was declared as a Post Office holiday on-accomnt of

Diwali in the United Provinces Circle, Government are. satisfied that pastal holi-
days for Dussehra and Diwali were fixed on proper dates in the United Provimeces.

v

, (b) Representations were reccived by the Postmaster-General, United Pro-
" vinees, from the members of the staff\of some Post Ofices in the United Prowinces
Circle requesting. a ‘change in the dste fixed for the Post Office holiday on account
of Dussehra from the 29th September to the 28th September, and on account of
Diwali from. the 18th Ocqtober te the'18th Qctober. The dates were -not, shanged
in view of the notification already made by the Local Government fixing the dates
for the observance of these two holidays no change in which - was made by the

Local Government.”

() Gevernment -do not: propose to take n.ny nction as -ihev. mmid;r.fhap :tlw
holidays wero fixed ‘on the .correct dates. G i e St

v e ) C X N

Information. promised in replij to siipplementary questions'ts’ staryed: gussth
No. 65¢ askel by Ms M. Maswood ‘Ahmad, on: %ﬂ

¥ .

YOI

r) 1 5 SR
Mn %»W«?‘ﬁ A
» s ) FERC T Rt O sty a2 {
: RS (AR Xl LN SR T Sy I CEy S S S TP Ty fi,04 AN S gy
Texoess %ok Tegasusy CoxTRACTS ‘P68, ThE, BoMaay, anp Pooya Pos
€ k ’ [ it N S COFPICER:. « i¢ w19l ~uotesredpy Wit oo
AR O IO TR S A L R N VR I SR T SRR YR OTY e I RO PP T TS FUR e
The Assistant Postmaster-General ,w,ht;pﬂu;pwunt'. :t‘ . ,/-_“l’nq:.oﬁ! ti’o opesing
of the tenders was Mr. Muhammad Siddique Hasan. ‘

v Y
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Information promued in reply to part (b). of unstarred. guestion No. 324 asked by
..+ Mr. M. Maswood Abmad an the 7th April, 1934

Lowzg axD Urrer SgLECTION GRADE POSTS HELD.BY . XACH Comuvxmr iN
THE PUNJAB PosTAL CIRCLE BEFORE AND AFTER RETRENCHMENT.

(b) On the assumption that by ‘ Punjab Postal Circle ’ the Honourable Member refers
to the entire Punjab and North-West Frontier Posts and Telegraphs Cirple, the numbers

are as follows : ‘ L
On l1st July, 1931. On 1st November,

‘ . 1933.

Hindus ' .. 200 s
Muslims .. ITUROVE | B %

YgfKhs IR 28 )
Christians 6 6
Tota) 308 174

Information promised in reply to parts (i) and (%) of omstarred question No. 326
" asked by Mr. M. Maswood Ahmad on the 7th April, 1934.

MusLIMS REC’RUI’I‘ED IN THE LEH AND GILGIT PoSTATL SUB DiviSIONS IN THE
ce -KasEMIR S8rATE. RSN

(3) and bu) In pursuanoce of the existing ordbrs’that nb posts are to be filed, except
in an officiating oapacity, no one has been confirmed in the Gilgit and Leh Sub-.Divisions
d\mng the last three years. Nine vacanciesin the Gllglt Sub-Division and seven vacancies
in the Leh Sub-Division ocourred in thé postrhen’s cadre and four vacancies in the Gilgit
Sub-Division and five in the Leh Sub;Division occurred in the line of packers during the
said period. Al the above mentioned poqt.n were Elled inan oﬁcut.mg Q&Mty a8 det.u]od

below : R
Qilgst Sub-Division. Leh Sub-Division.
2 byuMulhmwho bad been reverted . 2 by Muslims ]ﬁHOd by, qludxﬂod Jn-
¥ from poatmnmﬁxp in consequenos of l by a Hmdh teuox servan A
revision of estAbHshwient.
2 by Muslims 7 filled by proindtion " 1 bysMuslim who hadi bsery reverted trorh
5 by Hindus \ . fromqualified in-, woe postmensliip dn -cophbquence of re-
1 by a Sikh  ferior servants. vision of establishment.

v N _ 1 byondnbymmt
L e i S 1 by.mu.umbymmo.
v ‘1 'by & Muslim by réservation.

—
. 9'\ A7 al d :‘,‘ . ANt ) \ 7' Lo i e

d LERY s
GdgdSub Dwmon . LehSub-Domum :

4 by Mulhm l.pprovod candldttes by ment "2 by Hmdns by merit.
1 by a Muslim by reservation.
1 by a Hindu by merit.

1 by a Muslim by merit. .

o —_—

b

a |
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Information promised in reply to paris (a) and (b) of starved question No. 739
asked by Mr. D. K. Lahirt Chaudhury on the 17th April, 1934.
CETRAIN PostAL OFFICIALS IN THE BENGAL AND AsSsaM CIRCLE, INCLUDING
CALCUTTA.
{a) The total mumber of the offcials referred to is 201,
(b) In Calcutta—66.
In the Mofusgil—135.

. Information promised in reply to starred question No. 310 asked by Mr, S. G.
Jog on the 2nd March, 1931. '

STAFF EMPLOYED AT THE RAILWAY 8cHOOL OF TRANSPORTATION, CHANDAUSI.

(a) and (d). These rules do not apply to persons retrenched on reduction of
establishment and offered lower posts as an alternative to discharge.

(b) Yes. The surplus staff of the Railway School of Transportation, Chandauai,
was included.

(¢) and (¢). Do not arise.

Information promised #n reply to part (c) of starred question No. 632 asked by
Lseut.-Colonel Sir Henry Gidney on the 4th April, 1934.

DEPUTATION TO THE RAILWAY BoARD REGARDING THE RaTiO OF PoBTS TO BE
HERLD BY THE EaAsT INDIAN RAILWAY AND oLD OUDH AND ROHILKUND
Raieway OFFICERS.

(¢) The Agent, East Indian Railway, reports that this ratio could mot ue
worked to satisfactorily in practice in case of officers and in fact its abolition wup
ressed for by the officera themselves. It was never observed in respect of promo-
ions of subordinates to officers grades ; such prdbmotions were based on merit and
seniority. There would in these circumstances be no point in now introdusing
for the promotion of subordinates to offieer’s grade a ratio already found unsuitable
for officers.

Informagion promyised in reply to parts,(b) to {€) of unstarred question NoB&cM
by WHMi'AMooh Haroon on the 11th September, 1933.
ComMMURaL UOMPOSITION OF THE BTAFF IN THE OFFICE oF THE CHiny MEvicaL
awp HzaLta Oriome, - NokTH Westmrw: Ramway. -
() to (eﬁ. Go;m;nonf hsve mgde enquiries and consider that .o fnr as
recruitment to the eabagUrivk df the Medical Department mentioned in part (a) of

the question is consermed, the North Western Railway Administration have earried
out orders subject to slight adjustments from time to time.

3

Information promised in reply to starred questions Nos. 180 to 183 asked by Maulvi
Sayyid Murtuza Saheb Bahadur on he 21st February, 1934.

Dirzcr RECRUITMENT OF GOME OF THE EX-CREW INSPEOTORS ON THE
""" EAst INDIAN Ramway, U et

B

Question No. '180.

The Agent, East Indian Rail‘wny, reports as follows :

(a) On the introduction of the crew system, it was found necessary to increase

the strength of the ticket checking staff and comsequently direct
recruitment was made.
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¢ ' (8) 'When the crew system was introduced ‘a few of the travellng ticket
inspectors were taken over from the Accounts Department against
appointments for which they were most sufted. A travelling ticket
inepector was selected as an inspector, Crew Training Sehoel, Fyzabad,
as he was fully qualified in the duties required under the crew system.

(c) No.
(d) Yes.
(e) Yes.
() Yes.
(9) No. The erew geale was. fixed independeptly in secordance with the

conditions prevailing in 1926.

(h) The maximum pay of a crew inspector was Rs. 460 and that of a
travelling ticket inspector was Rs. 300.

SENIORITY OF THE TicKET CHECKING STAFF ON THE EAST INDIAN RAILWAY.
Question No. 181.
The Agent, East Indian Railway, reports :

‘‘ Yes. The term ¢ service’ used in connection with seniority invariably
mesns permanent service.’’

SENIORITY OF TRE TickET CHECKING STAFF ONTHE EAST INDIAN RAILWAY.

Question No. 188.

(a) The letter referred to in this part of the question was specifically intended
to regulate the policy of retremchment.

(b) No. Exoept, in so far as the selection of men for discharge was con-
cerned. Certain recommendations of the Court of Enquiry were accepted by the
Government of India and announeed im Government of India Communiqué of the
6th Jume, 1932, a copy of which is already in the Library of the House.

(c) The Agent’s circular No. 464 of the 26th January, 1927, only dealt with
the question of co-ordination of the rates of pay of subordinates on the old East
Indian and Oudh and Rohilkund Railways and is not superseded by the Railway
Bosgd 's lotter of she 8rd March, 1081, which reforred to the retrenchmenmt of ataff
made subsequent tq March, 1931, The former had ng copmection with the latter.

(d) The Agent, East Indian Railway, reports that as neither the Railway
Board’s letter nor the Agevnt’s cireular were in his opinion applicable to the crew
staff who are dlf temporary, the fixation of semiority by pay and length of service
was resorted to as being the fairest method.

(¢) As stated in pgrt (c) above Railway Board’s letter No. 6839-E.G. of the
3rd March, 1931, applitd to retrencliment of staff and had no referemce to fixation

of. seniprity. of stadl, _ .

"INAUGURATION QF THE CREW SYsTEM OVER THE DINARUR Drvisiow,

Quastion No. 183.

“""'The Agent, Enst Indian Railway, reports : ’
KT (a) Yes. Out of the 36 posts of crew inspectors and - assistant crew
inspectors sanctioned for the Dinapur Division, 21 were filled by
direct recruitment and 15 by promotion of suitable travelling ticket

., inspectors and Lead ticket collectors.

n(b')"l‘ha old travelling .ticket inspectors who were not selected to flll
vacancies of crew and assistant erew inspectors were absorbed as
crews-in-charge, ) :

ey
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~rifed tbog sraining, the: newly recruited crew and assistant crew;inspectors

' -Wery, examiped, 13 passed and the remaining eight me:t who. Zaited were

: :_rodnoé&t to lower renks and replaced By suitable old travelling ticket
i .o oinspectors.’’ - S : LN

‘Information promised in reply to unstarred question No. 287 asked by Mr. 5. C.
_ Mitra on the 11th December. 1933. C

1INcREASE OF THE PaY oF THE EasTren BeNeaL Rarway Tioker PrinTiNe
_— STAFF. ‘ '
N e N L I e
(a) There wag aD increase in the hours 6f work and a corrésponding increase
in pay.
VA, Y. RN ,

('o) Yes, except that the number of holidays was altered to conform to the
practice on the East Indian Railway.

.d) Yen.-
(e) The hours of work of the staff of the Fastern Bengal Railway Tieket Print-
ing Seetion transferred to the amalgamated press were increased to correspond to

those workcd by the similar staff of the East Indian Railway on the lst November,
1983, mudef: the orders of the Ageut, East Indisn Railway. - R

() Yes. T

(g).In eonformity with the statement made by the Honourable Bir Joseph
Bhore on the 24th February, 1934, in reply to a cut motion moved by Mr. 8. C. Mitra,
certain grievances of the State Railway Press Employees nre to be examined by
the Railway Board. A Committee has been appointed by the Agent, East Indian
Railway, to enquire into the matter and as this is one of the alleged grievancea, the
matter will be further considered by Government onm .receipt of the report of the
above-mentioned "Tommittee,: - - o .

Informiation promised in reply to unstarved questions Nos. 389, 360 and 361 asked
*"""by Sarddr Sant Singh on the 16tk April; 1934} '

Nozi-ABOFIION oF ¥, Mooby-WaRD BcEme. oF TickET CHEGKING OF THE
' NorTH WESTERN RAILWAY. Do
'..».‘ uso.’neagm, North Western ‘ RBailway, rep@ril as £ollowl s SRR
(@) Yes. Orders were issued in 1932 and 1988 that a group thay at titnes be
further subdivided into sub-groups of two men each and at times
w..v, Special Ticket Examiners mpy even be allowed to work singly though
WMot ial hoy always' form";!:'r‘t ot the g'rbup‘%o‘ which' attachied.” ~ lb”h‘n
(b) The orders referred to in part (a) above were issued in 1982 and 1083
whereas the instructions alluded to in reply to part,(d) of gpestion

. No. 475 were issued on the introduction of the present system on the
_ North Westerti' Rallway in 1881, p s v .

© (0) (#) Yes. .- .

(#) There are two instances where the Divisional Buperintendent, Ferozepur,

has, due to the unimportanece of eertain seetions, not provided a grade

* * I1I ‘post for the groups-in-charge ; he hag since been instructed to pro-
vide grade III posts for all groups-in-charge. -
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ON-ADSEZION OF ZRE.MQeRYWARD, SCHEME, OF TICKET CHECKING QMP

s XNoryH: WBSTRAN. Bm.wu.
860. The Agent,-wMh‘«lWolt‘emw-Baﬂwuy,.‘alpom:
“4a) The - gaoupsin-eharge..in . the..oourse..of -his me.. supexvises and
, cheekse the..work. afﬁhen&pnia.h!mdmt rs.gho gre. w-kihg

14"0~ & nﬂﬂ‘!«pmgl'm

. {byThe amonnt.of.cosreqpondence. which a mdmgqu“llﬂd upon.to

.undeatike; is a0t .such. ﬂaiik to. .;g-zluh mmqgnhng ﬂ‘t:: dbe, § wo—

vgramme. of, agipesial eti"Examiner. v Wotk wof

uhis,.graup. nAs wiready satated.in.. reply .fo . (o) )(a) «of .qnestion

No. 359, the Diwisienal . Superinténdent, . Berosépnr,: has . sice - been
t;ueted to provide Grade III posts for all groups-in-eharge.

Nox-AporrioN oF MooDY-WARD SYsTEM OF TicKET CHECKING ON THE qu
" 'WeeTERN RarLway.

361. Government are informed that (a) checking group is required to be
detailed ta,a feqtion: for, three, months. and..then ohanged aver,to another Séttion.
A change of headqnarteru is not essential in order to permit of this, and the Rawal-
.pindi, apd Lahore. Dixgisigns s.re the only gnes in whieh the hendgnssters;of the
checkipg, gronps. are,, mdu but. thig is done, very .infraquently, and mbem it.be-
QQIES, NACEASATY tthe days’_joining time is allowed to affect.auch o drapsfer.

.The attention of the Agent, North Weatern Ba;lway, has been, dzawn;,tothe
ineonveniences referred. to. by the  Honourable ﬁ.ﬂmbet .8 alitendant..on frequent
transfers of, hen.dqwt,nu and he has been requeated ta. rednca such transfers as far

as possible.

Information promised in reply to unstarred guestion No. J40.asked by Khan
Bahadur “Haji -Wojihuddin on the 6th March, 1934.

RULES IN €CONNECTION WITH APPEALS REGARDING PAY AND ALLOWANCES ON
THE EasT INDIAN RAILWAY.

(a) to (c), Orders also qxist on the Kast Indirn,Railway.shout the submission

ofg & JPAR AN waneces. 'Thesg.orders wers.issmed by.thei Agent,

QPDM gﬂv:ny::‘ N‘&:‘ gation No. 1815.0f  Weekly GazetteNos 4258 Ath

gu; r, 5. e,p; renare §hill, operative,.axeept.that nbmummoz‘w

in qases, of g;uh&rge And, dagmigsal ,ig, now govexned,by Bules. regnhtingq;luy -
te Raijway nowgaseited, Gonerament. servatits, a-o

. ebm& an
‘of which 55' m, ;.he Jibrary.-of: the House. ;. ki place 8.0apy: otuthe ’s

Notification referred to above on the table of the House.

PP N

(3) Agents of State-managed Ruilways have full powers to deal wlth non-
Gazetted Staff with certain exceptions. Memorials regarding pay mut qQwances
do not fall under the exceptions and as such they lie within the competence of the

Agent.
) e _
Weekly Qazette No. 49 of 9th Dece mber, 1925.

3318. Notice to subordinate staff : o

The staff are aware that under the new organisation Divisional Superintendents
have pewers very la.rgely in exeess of the powers formerly given to District Officers.

L186LAD E
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‘In faet their powers are very much greater than thosé formerly exercised by Heads
of Departments. On a very large system such as the East Indian Railway has now
become, without such a decentralisation of authority and work the administrative
organisation in the head office tends to become over-burdened.

¢ .. As.a further step in this ‘decentralisation the staff are advised that, while
1 am fully prepared to give the most eareful personal consideration to all appeals
regarding dismissals, discharges and loss of gratunity, if received through the proper
channel, appeals against all other orders passed on their cases can in future only
e to the officers immediately above the oficer passing the orders. For example,
it a:Divisional Buperintendent has reduced a member of the staff, or has superseded
him by ‘another man, the member of the stalf may appeal to the Chief Operating

. Buperintendent, or, if he be one of the Engineering staff, to the Chief Engineer.
In such cases appeals should not be addressed to me.

G. L. COLVIN,
Agent.

“Information promssed in reply to starred question No. 820 asked by Rao Bahadur
8. R. Pandit on the 21st April, 1934.

FoND OREATED FROM THE PERSONAL PROPERTY OF Rasa Ragrun III.

The amount of the fund in question, as it stood at the time of its creatien,
was about 194 lakhs. Sinece the annual charges of the Palace stipends khasgee lists
and religious endowments which were to be defrayed from the fund considerably
exceeded the interest that would have accrued from its investment, the fund was
eredited to Government who undertook to bear these charges in futute. Pensions
to the Bhonsla family are paid from general revenues. The Nagpur District

Gasetteer is not an authoritative publication and the statement made therein is
ineorrect.

Information promised in reply to starved questions Nos. 667 and 686 asked by
Mr. 8. C..Mitra on the 10th and 14th Apni, 1934, respectively.

TenpERS For Bopy VarNisE Harp DryiNe IN8SIDE.
Question No. 667.

{a) The Honourable Member has not stated the particular year or period for
which the ' information is required. The Indian Storés Department calls for
tenders annually. for paints, pigments and varnishes including Body Varnish Hard
Drying Inside. No Indiam Stores Department specification has been framed for
this particular class of varnish, but samples are tested to see if they satisfy the

Stores- Department =lpeefﬂeation for Copal Varnish. The tender of

o8srs.
{o.:t::e :nfdo erigla‘g-ag for Bod Varnish gard Drying was accepted for the annnal
(b) No,
(¢) No. '
(d) No.

(¢) The answer is in the negative-in o far as i t
in part (b of the mosestor. g . as it concer.nl contract referred to

The circumstances conne

ted wi
to by the Homoureton Membc with the transaction which appear to be referred

er are as follows :
The East Indian Railway placed two requj '
quisitions No. L.8.D.-22425, 4/GbS|CRT.-33
dated 7th November, 1980, for 200 gallons and No. I.S.D.-22445|4|Gb3|(]8'1‘|23, dated
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the 12th Novewmber, 1930, for 1,300 gallons of varnish Body Hard Drying Imside
with Jenson and Nicholson (India), Ltd. Calcutta. The varnish so ordered was
to conform to a special sample approved by the East Indian Railway. Through
a misunderstanding the Indian Stores Department Inspectorate tested this varnish
against an Indian Stores Department standard sample and as the varnish
offered for wupply did not conform to this Indian Btores: Department
standard sample it was rejected. When the East Indian Railway pointed out that
the varnish ordered was to comply with an East Indian Railway sample which
had been found satisfactory in service, it was re-tested by the Inspecting Authori-
ties and found to coaform to the East Indian Railway sample and was, therefore,
accepted. B :

(f) The reply to the first part of this question is in the afirmative. As regards
the second part, no case existed for an application of the rule.

(9) No reasons exist for Government enquiring -into the matter.

(k) No, but if specific cases are given, the Government will enquire into these
cases. ' T

CONTRACT FOR THE SUPPLY OF READY MIXED BLACK PAINT TO THE BAsT INDIAN
' RaiLway.

Question No. 686.

(a) The answer to the first part is in the affirmative. With regard to the
second part, three years’ working test in service was carried out by the Eastern
Bengal Railway and found satisfactory.

(b) Yea

(¢) It is understood that the paint manufactured by Messrs. Jenson and
Nicholson, called special black paint ready mixed for wagon bodies and under-
frames, and supplied to the East Indian Railway, was of the same quality as that
supplied to the Eastern Bengal Railway. It is not possible to ascertain from
analysis whether the black pigment contains 8 per eent. carbon black or not, but
paint of the quality has been found to give satisfactory results in service although
exposure tests of paint of similar composition made on panels tested under non-
serviee conditions were not satisfactory.

(@) Does not arise.

(¢) Jenson and Nicholson (India), Ltd., are a Company registered in Indj
with Bupee capital. No information about shareholders is available. .

(f) I invite the Honourable Member’s attention to the ‘‘ Rules for the supply
of articles required to be purchased for the Public Service ’’ in which the pelicy
of Government in regard to the preference to be shown to articles produced :by
indigenous industries is clearly laid down. R

(g9) It is not a fact that against the tender in question contracts were given
to three firms for supply of black paint to Indian Stores Department Specification
No. G.O.P.|21|1 with 3 per cent. carbon black. DR

Against tender No. 04|M., for 1932-33 contracts for black paint were awarded
a8 follows : ’

1) Messrs. Napier Paint Works for Indian-made Paint Black Stiff to Iudian
. Stores Dspa.rtment Specification No. G.O.P.llzl, which lays down that
the paint should contain 20 per cent. lamp b gck.

2) Messrs. Jenson and Nicholson for Indian-made Paint Black Stiff for
@ underframes and wagon bodies. No.Indian Btores Department speci-
fication was stipulated for this supply but paint was to be supplied
exactly as previously supplied to the Railway.

B2
L186LAD o
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(8) Mesars, Murarka Paint and Varnish Works for Paint Black Stiff:for

' ‘_ung;rfrhmel and wagon bodies' to' Indian 8Sidres Department Spevifica-
i+tion No, G.0.P:iji2], which lays down that'+the.paint ‘sheuld  contain
.3-per eent. earbon- black.

C(4) Mestis: Mussrka PHiht and VEMsish "Works for “¢ Mtfiueo *specfal"Binck
77 yealyokiinbd-patht for undérfrantes afd' Wigons.

L i, *Tindon 4nd Nicholgon quoted Bas, 9-7-0.-per cwt. for: their parti-

o - 31!1'&1' ‘pHint’ m’gqﬁéura?pﬂnga}ka Paint and Varnish Works quoted
Rs. 8-10-0 per cwt. for their black paint stiff. The paint of Mesars.
- The Murarka Paint &nd - Varnish- Cempany whs -tested’ by’ the: Alipore
Test House. :

(B) The Fist Indidn' 'Ruilwhy did nbt place drders” with Messrs. Murarka Paint

. snd Varnish Company, for the blaek gaints stiff tendered by them at Rs. 8-10-0

“per éwt., but did place orders for 23,000 gdllons of ‘“ Muraeo ’’ special black ready
mixed paint manufactured by that firm.

. () The: difference in price between the two tenders referred to is As. 18-'per
* ¥wt. and ‘dot “As. 14 as stated by the Honourable Member.

With regard to the second part of the question, Government do not .comsider
there has' been any lose in revenue, as the price of paint is not the sole index of
relative value nor do Government consider that undue patronage has bsen shown to
Rny' phirtteblar firm.

(§) Does not arise.

*Informaiion promised in reply to part (b) of starred question No. 674, asked by
o My, 8. C. Mt onthe 10¢h: Apnl; 1934,

‘SoLDIER AND LaDY CLERKS IN THE ARMY HEADQUARYERS.

The total pay during 1933-34 of the 172 soldier, ez-soldier and lady clerks was
_Rs. 4)92,141 and that of the 558 eivilian clerks Rs. 18,57,178.

* Information-promised in veply'to a supplmentary W-mm«wed
question No. 653 asked by Mr. M. Misswwood' Ahmbd on'the Tth' April"F984.

-Lxave FacurriEs To CLERKS IN PHE RAILWAY AUDIT DEPARTMENT TO
PREPARE FOR THE RAILWAY SUBBEDINATE ‘AUDIT SERVICE ' EXAMINATION.

A statement showing for the last two years the names of clerks in the office
of the Chief Auditor, Railway Clearing Aeccounts, who applied for leave to preparo
~for ‘the Bdbordinate 'Rallway Acedunts Berviee Examinatipn, the-leave granted to
: them: and the Teukons Yor refusal or postponement of the lemve is Maid on the table
of the House. In eight éasos ‘out of nine oecurring':isi‘the lnst two years it was
ssible to grant the leave. In the ninth case (i.., of Mr. Meharban Ali) the
“applicant’ was asked to wait-as no leave 'reserve was then available. He did not,
‘however, 'renew kis' applieation “for the leave when a leave resérve was available,
rior &id he send ‘in' 'his naive us # bandidate for ‘the Subordinate Railway Accounts
Service Examination held:!that year.



onpny fayp

3997

STATEMENTS LAID ON THE TABLE.

‘#8049 Y ‘'H ‘P
: - 886 Jequie’ . L ) .
T s4%por | se-tr-or | -aoNwiL «ﬁ%muéﬁ %€-01-98° T ey yty e
. " T39qure 5.
- 49D 01 |-Z8-11-01 |-a0N Wi0T jodup |- Fpiv ‘A '8 IR
i . doqsgao %ﬁﬂ - [ it Eonwuoa”wg sefi-L :—‘35& A m..u’, ¥
E opsuime K AP 2L 38118 | 20N I8 woxy ekup g3 -01-93- | “H IR
mivoy-ifi jo ymaecon < . . .n“n .Saﬁfnwaﬂ geores | . Eﬁz HY¥N'E
do per ea dasoy ¥ Touowm LR r-1 | 981 wWP3jsdep g ‘ufy ze-orvr | < }oBlsopR v TR g
: . ... - " .@A nquy - u ’ ) u. ) :
WPzl |ze1rg | -aoN Pie o edep gy [ ge-giog |- s ﬂ. Sq¥Bng IR
- . . ‘juer R 2 < o
Wiwow | [ gg-or-15 | -uosudd 0Xouoyu ...%a Pee-doe [ - BN ¢V IR g
] ‘ee6Y . | : : =
. 8f%p o ‘wt | | gg-01- 50 18 . T pp-gdt A ; Ty
. CubAR \ P gt | _mn.o—n 10Q039() 18T w0} “sux § ,nna.m: : Fuvy Y
»ddad gorsurwexy .. ueqiequuas | . N
‘8 'V " § 103, poe fweq  easogar 9awe] ) > o
Ma—lhuu.uw.«onuﬂuﬁu ou o} oup gEE1 19q o - ‘ge81 doq. | c N ook
o porpdde ~0%00 pig 0 pouodieoq | - epLy-w [ | gg-or-g | -woetdog ey mozy worgtegdor f- w By g RS
J.oz».w.o.u.”ﬂma. ‘ e vos oy T | gor | B LR
‘ot [OP PUZ WOl ‘sux - G - . T
soh 30 ofquIeAs aios » , ' £8-9°03 ; _ﬂ.aé R
8241093 ou gv ‘€61 Amup e ! - ’
sonIuniloddo  19339q wolpq 'V'HUO P L | E T e .
Ivan 6) poise aropm |- WP VU e | gg-ger f 7 IV ueqReeR IR |
o . . o _ 3 hq.,..m.nm..n s
v Ry |
P qoya -pdde
) . ‘poruwas cawdy -205 poyjdde aavey © t
“Sremey “[esnja1 Joj ogvey . asq i S .
3 —t T
“peyurwis aa vy 10] pojdde’davey 3

*2a09f Jo juowouddisod 10 oenfss 20 suospas s0 wa
03 20v2] Jof poydd oym “12A ‘3unoY Susuvar) Rompog

Y3 03 PauvilB 2ap3)

oy S wonouwory g -y
“sonpny JowD oyr Jo anflo oyf Jo sysno Joosowm

T

7§ oy1 40/ suvdasd
1" Busmoys juawaporg



400 LEGISLATIVE ASSEMBLY. [19TE JuLy 1934.

Information promised in reply to starred question No. 386 asked by Mr. M.
Maswood Abmad on the 6th March, 1934.

MRDICAL ARRANGEMENTS FOR THE MENTAL AND SUBORDINATE STAFF ON STATE
" RALwAYS.

On the Btate-managed Railways detailed instructions have been issued by
Railway Administrations for medical attendance on menial and subordinate staff.
No specific pensities have been laid down for neglect or carelessness, but obviously
staff concerned are liable to be punished for not carrying out their duties properly.

Information promised in reply to unstarred question No. 129 asked by Mr. D. K.
Lahirs Chaudhury on the 3rd March, 1934.

SAvINGs BANKS WORK IN CERTAIX PosT OFFICES.

(aXsX1) .. .. .. .. .. .. . 1,48,5652
(a)(sX2) .. .. .. .. e .. 7,04,035
(a)(sX3) .. .. .. . . .e 5,68,012
(aX#s) Number of clerks employed for the performance of savings
bank duties—
‘in Caloutta G. P. O. .. . .. Wholetime —86

Part time —84
in Bengal and Assam and Bihar and Orissa Circl

-exchading Caloutta G. P. O. .. .. Wholetime —124
Part time —1,060
in Madras and Burma Circles .. .. Wholetime  —82
Part time —227
(a)#1) Number of offieials employed in savings bank audit
section of Calcutta Audit Office .. .. .. 161
Do.-  of Madras Audit Office .. . . 108

(b) None.

Information promised in reply to starred gquestion No. 665, asked by Mr.
N. M. Joshs on the 10th April, 1934.

RECRUITMENT OoF OUTSIDERS ON THE GREAT INDIAN PENINSULA RAILWAY.

(&), (b) and (o). The Agent, Great Indian Peninsula Railway, reports that so
far as can be ascertained outsiders have only been engaged when there have been
no suitable retrenched staff or ez-strikers available.

Information promised in reply to starved questions Nos. 471 and 474 asked by
Mw};mSayyldMumaaSahebBahadwonthellthMamhandto unstarred
question No. 218 asked by him on the 19th March, 1934. |

o STENOGRAPHERS IN TEE JUDIOIAL DEPARTMENT IN DELEL
No. 471, . ¢4 s
(@ A stékm_@t giving the information required ij sttached.

() The l‘(:}ove.rnmenft of Ihdii: have no _i.'nfd;mation:
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Statement.
Class of Court to
(6) Number. Muhammadan. Non-Muham  Grade of pay. which
o ‘'madan. K attached.
" Rs.
1 1 100-—5—180 . Senior Sub~Judge.
1 1 100—5—150 Judge. Small Cause
‘Court.
3 . 3 75—5—125 8 Sub-Judges,  first
' ~ Clasa.

PrOMOTIONS IN THE JUDICIAL DEPARTMENT IN DELHI
No. 474. .
(a) Both seniority and efficiency are considered when promotions are mmdn; .
(b) No posts are graded as selection appointments.
R

STRENGTH OF STAFF IN THE JUDICIAL Dn_mnnmm' OF DEL'HI.
No. 218.
(a) A statement giving the information is attached.

() and (c). Sinoe the orders of 1926 were issued nine appointments out of 23 were filled
Muhammadans. There is no necessity therefore to take any action such as is sugguhd
by the Honourable Member.

Statement.
Grades. No. of Muham- Christians. - Hindus. Sikh.
postas. madans.
Ra.
150—5—225 1 1
100—5—176 2 1 1
100—5—150 3 2
76—56—150 .. . 1 . .. 1 .
5—5—128 .. .. 13 .e .. lQ 1
45295 .. .. 8 4 4
35—13—75 .. . 10 6 .. 4 .
35—1—85 .. .. 15 4 .. 11 .
53 14 1 M 1
Percentage.
Muhammadan . .. .. Ve 26% ,
Christisn each .. .. . .o 2% . s w0
Sikh

LA laad g A
Hindws .. .. .. . .. T0% (Indudes 3 Jains).
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Information promised in reply to staneéw No. 631 asked by Lieut.-Colonel
Swaemy Gidney on the 4th April, 1934.

FILLING UPOWVACANCIES IN ONE Drvision oN TaE Kist Tioan Rirwiy
FROM OTHER DIVISIONS,

The "AREN?,’ BRIPT#didt ' Reitwily, reports ¢
" (8) Yes, but’bfily’ to posth of“lesser respbnsibility.

t d list shows the higher ts in the Operating Department to
® Th:“ﬁ.t 96“ :ﬂ "nét” ptbmotiogd 1 y from the division in whieh tho

v:cmy oceurs but appointments are made by selection from amongst
all eligible staff.

’ Ldst.
Station Superintendent. ‘
Transportation Inspector.

Coal T.'T.'

Station Master, Grade I.

Chief Controller.

Yard Master, Grade I.

Deputy Station Superintendent. @
Dy. Gr. Controller. R
Yard Master, Grade IT. .
Station"Mistdy, Gisad-TiT :

Ofice Superintendent. = N
R. 8. P, Grade I.

RB. 8. P, Grade II.

R. 8. F., Grade III. ,

B F, omayTv

. 8. F
. L
. L.
. L

IO
'ihl'itd

Tru\l Engine Inspector.
Senior Fuel Inspector.

Junior Fuel Imspector. i
Foreman T. X. R.

Foreman T, X. R.

B'T. I P . "
8. T. L . T

8. T L ' "

Section Boiler Maker.
Inspecting Fitter. ..o

! . Bk ann i
Mechanics, Grade I. - Fosiseind
Mechanics, Grade IT" - dons
i 1iis
Me hapics L n
ugl ane wih mad.{e

Meehamca, Grad. . a RIUERF <
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Drivers on the old :East Indian Railway Grade::
Grade I (Maib). .
Grade II (Passwnger).

Grade V (Psssenger).

Drivers on the Ol 0. and R. Scales : ‘ -
Scale IV .. (Sbsfor Drivers on the Mail.aad’ P-auénger Berﬁo.e‘n')ﬂ. o
8cale II .. Benior Drivers on the Passeagems Sesvice;
Scale T

Drivers on thecBbvised Scales of pay :

Grade I .. (Semior Drivers on the Mail and PEssenger Bervices).
Grade III .. (Sénior Drivers on the Passenger* Service).

{
i

Idformation promised in reply tb unstarred question No. 356 ashked by Mr. Bhuput
Sing on the I&h April, 19345

‘ProMotioN oF Tamp Division CLEBSES IN THE ARMY HEADQUAI‘I‘EBS

(a) Permanent Third Division clerks in Army Headquartesss may) if they -wish,

skt for the Public Bervice Commission examination forithe Second or the FHlirst

T providsd - they- sattsfy-the -ordimury rutes-for- the- examimatton: They:are

nbt required, however, to qualify for the Second Divisidn befiore being promoted

idto one of the vacancies set apart for departmental promotiom: A ,man:so ggalis
fibd would naturally receive preference. ., ,

Seéven clérks who qualifiéd” £or the THird Division:have boem cenfirmed in
the Becond Division. This occurred in a single branch of Army: Héedquanters
bbfore the introduction of a Third Diviston in that Branch. The men concerned
hhd proved their fitness for the Second Division. . '

(b) and (c). The reply to the first portion of (b) is in. the negative. The
rémaining portion of (b) and part (c¢) do not therefore arise. T '

(d) No Third Division clerk has so far been prometed th the Beeowds Divi-
slon under the. concession referred. to. The.reply. to the last portidneik in:the
niegative. ! st

(¢) The orders referred to°were waived, as a special case; to providy for; the
sbsorption in the BSecond Division of 18 supernumerary Second Division . tlerks
aind- oight - Third- Division - clerks,. who. were- qualified. for. the Second Division,” but
whose promotion to that Division was retarded on account of the absorptiog of
the 18 supernumerary Second Division eclerks. )

Enformation promised in reply to unstarred question No. 271 asked by Mr. M.
: Maswood Ahmad on the 3rd April, ) 1934. =

e il a
RETRENGEMENT IN. THE METEOROLOGICAL DEPARTMENT.
(a) to (d). 'I‘ho~ i-equired “Informatién is giveniin the statement enclosed.
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Information promised in reply to supplementary question asked by Mr. S. C. Mitra
1 conneotion with starved question No. 641 (d) asked by Mr. K. P. Thampan :
on the 7th April, 1934.

SERVICES OF RAILwAY EMPLOYEES PROSECUTED POR CRIMINAL OFFENCES
BUT FOUND NOT GUILTY.

The Agent, Madras and Southern Mahratta Railway, reports as follows :

No. The Chief Transportation Superintendent and Trafic Manager Jid
not write that there had been ¢‘ miscarriage of justice ’’.

Information promised in reply to unstarved questions Nos. 392 and 393 asked by
Mr. 8. G. Jog on the 2lst April. 1934.

Disapiurry PENSION To MILITARY EMPLOYEES INVALIDED DURING THE
GREAT WaAR.
392. (a) Yes.
(b) Yes.
{c) Yes. s R

(d) The administrative instructions referred to were -issned in 1922. As
they are confidential, they cannot be laid on the table. At the same time I shall,
however, be glad to show them to. the Honourable Member if he will call at my
office at any time convenient to himself.

(¢) The answer to both the questions is in the negative.

(f) No further definition of the term has ever been laid down, nor is it
necessary.

DisasiLitry PENSION TO MILITARY EMPLOYEES INVALIDED DURING THE
GREAT Wan.

308. (a) The subsequent medical board was held to consider the eligibilitieof
the person concerned for a disability pension under the 1922 rules. It had been
decided that he was ineligible for a pension under the 1915 rules.

(b) As striot evidence is not required in the case of fleld and foreign service
disnbilities the question does not arise.

(¢) No.
(3) (i) as a matter of fact ; (if) as a matter of oﬁinipn base&'on‘facts.
(¢) No medical certificate ot any other evidenee is igmored.

Information promised in reply to starved questions Nos. 658, 659, 663 and 664.
“asked by Mr..N. M. Josi on the, 10th April, 1934,

'hnrm'r OF THR ez+STRIKERS IN THE ENGmmGIDImf-Oﬁ_{:m
GREAT INDIAN PENINSULA: RATLWAY AT NAGPUR A8:A N2W ENTRANT ON
RE-INSTATEMENT.

1 858." (a) Yes, if re-apppinted in s vacsucy after the 16th’July, 1881

(b) Yes. The Agent, Great Indian Peninsula Railway, reports that this was at
voriance 'witli the stb.xguelll‘ﬁ’g orderi and’ happened through s’ misunderstanding of the
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orders- in the. ‘Transportation - Departmeat:. Tha .ozdars.am. being,, correctly . obagxved..

noww-
(¢) The men were correctly dealt with in accordance withthe ordersyin Loree.
(&) ‘The difference. arose owing. to a . misunderatanding -as referred to in part (b}
Iu different rtman%s

above. No difference now exists in

RE-INSTATED ex-STRIKERS IN THE: Rivopverymve DaranTMENT OF-THE GREAT
InpiaN PENINSULA RAILway AT NaGPUR

659. ¢a) and (b). The Agent, Great Indian Peninsula Railway, reports :

(i) Ez-strikers werqe takes: baek -as.vacanciea.occuwred, ang. hence some were
re-engaged within two months.

() No such rule is in existence on the Ruilway.
(¢) and (d). Do not arise.

RE-INSTATEMENT OF CERTAIN eZ-STRIKERS OF BHUSAVAL AND NAGPUR, ON. THE
E : GmEAT INpian. Praansuia, RaiLway.

668 The Agent, Great' Indian Peminsula Railway, reporte ;.
(a) Yes.

(b) Individual: cases differed, but mostly they did not offer to resume duty
by the date specified in the communiqué.

(¢) An enquiry was held in November, 1930, by the Deputy Agent, Btaff,
Great Indian Peninsula Railway, in accordance with the announcement
made by the. Railway Bogpd,at the first, balf yeasly . meeting, with, the
All-India Railwaymen’s Fedesation, and ae a result it was decided to
place on the waiting list the names of certain ez-strikers who were found
to have eomplied with the terms of the Government of India Communiqué,
dated the 1st- Mareh; 1930: Governmeat do net consider. any. fusther
enquiry necessary.

REDUCTION OF MEN ON THE GREAT INDIAN PENINSULA RaILway.

664._ The Honourable. Member’s, aftention . is invited,to the reply givep to. his
starred question No. 660 on the Bth April, 1984. It is not possible to forecast the
number of staff likely te:bsyrednced.omsthe.Geeas, Indian,,Pepingula, Rellmay.

mised in reply¢o unstarred ywestion No. 0'asked v, M Maswood
g P imad. o the 24tk Tomaary, 19341
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Ify'omatwnpromaadmrepl to supplementary questions to starred question. No.
asked by Mr. M. Matwodd Ahinad on the 16th March, 1934.

FrEI1GET ON RicE FROM PATNA TO DELHI.

*Phe Agent, East Indian Railway, mportssas follows :

1. With referenee to the Railway Board’s letter No. 4910-T., dated the 2Z@th
Marvoh, 1934, I beg to observe that from enquiries made in the matter it is ascertaiwpd
thut :

(f) There hmwe been no deqat&u of rice from Patna to Delhi duringejbe
last 12 months. On the comtrary: Patna usually rts rice from, gn-
tions on the East Indian Railway’s loop line section and the Bgngal
Nagpur Railway.

(#) The rice merchants of Patna do not appear to be interested in the Pelhi
market as they consider there is small prospect of any movement of sfoe
from Patna to Delhi.

(¢%i) The rice merchants in Delhi also appear disinterested in the proposal to
obtain supplies of rice from Patna.

(iv) Delhi usually consumes. a better. quality rice than that obtainableaat
Patna. :

(v) Rice was received at Dielhi diring 1933-34, as follows :

Mds.
From the Provinee of Bemgal .. .. 1,20,638
From the ‘Provinece of Behar and Qrissa .. . 2,461
From the ‘Province of United Provinces .. ~ 9409
From the Province of Central Provinces 4,879
Total 1,37,181
——

2, 8o far as the Province of Behar and Orissa is concerned rice moved to Delhi
from Sultanganj, Karmatar BSarak, via Bukhtiarpur, and via Futwah, and it is
cant that the fmght charges ’trom these points to Delhi m'eJuzher ﬂln the

nte from Paina.

3. Indeed, it--is of even greater significance that of the~ tobml faom
‘Bengal 65,963 maunds of rice were drawn from Howrah at a rate of Re. 0-11-2 per
‘maund as compared with a rate of Rer 0-9-0 per maund from Patna.

1. In these circumstances it is obvious ‘that there van ‘be mo Jjustification ' for
!introducing a redueed rate for rice from Patna to Delhi.

-

‘Infomaumpprom&d o reply 8o pm ®) of:uarred question No. 191 asked bny-
Goswomi:M. R.xPuri on the 21st February, 1934.

Low SALARIES 0P ASSISTANY STATION MASTERS ON THE NORTH WESTERN
Ranway,

The Agent, North Western Railway, reports that steps are b aken - to giv0
'the same scales of pay to Assistant gutiou Maatm rfotmm:t:mlu daties at
‘big wtations .like. Ghasiabad. : p!
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Information promised in reply to unstarred questions Nos. 304, 306. 306cmd 307
asked by Kunwar Hajee Ismail Al Khan on the 4th April, 1934,

ManagiNg CommrrteE oF THE East INDIAN Ramway Hiem ScHooL at
TunpLaA,

304. The Agent, East Indian Railway, reports as follows ;
(a) Ten including the three Ez-Officio members,
(b) Europeans two,
Muslims two and
Hindus six.
Eumpam.
(1) R. E. Rutherford, Eeq., Divisional Buperintendent, President,
(2 Reverend G. F. Buchanan, Secretary.
Muslims.
(1) Mr. Ishtiaq Ali Khan.
(2) Mr. Bashir Khan.
Hindus.
(1) Capt. B. G. Kane.
(2) Mr. A, N. Puri, Assistaut Superintendent Way and Works,
(2) Dr. 8. 0. Chowdhury.
(4) Mr. B. Pershad.
(6) Mr. Jowala Singh.
(6) The Head Master.
(¢) (i) Beven.
(i) Three.
'(d) The Distriet Medical Officer is the Vice-President and the Semior Sub-
C Assistant Surgeon is a Member. C .
It is not correct to say that the latter has not an independent vote.

(e) 8o far no resignations have been tendered.

HeapMasTER OF THE EasT INDIAN RaiLway Hiee ScmooL AT TUnDLA .

305. (a) Mr. H. O. Bansal.

(.b.) and (e). A reference is invited to the reply to question No. 176 laid on the
table of the House on the 3rd December, 1932. Government are not prepared to

lay on the table the findings of the Enquiry Committee.
(d) 33 boys were sent up for the High School Examination of which 12 passed.

Musiiv StupENTs IN TEE EasT INpAN Rainway Hicr Scroon AT TUNDLA.

30C. (a) A statement showing the number of boys in the East Indian ‘Railwuy
mg’l’Sth:i, Tundla, during the years 1922 to 1933, and the number of Muslim boys
in that School is placed on the table. : .

L186LAD
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.(b) Government wmderstand that the allegations are unfounded. The Agent

reports that promotions from class to elass are made on merits and not oa communal
grounda.

¢) A statement showing the number of boys in the East Indian Railway High
School, Tundla, who passed the High School Examinations daring the last ten years
and the number of Muslims amongst them is placed on the table.

Statement showing the number of boys in the Bast Indian Rashway High School, Tundla,
during the years 1922-1933 and the number of Muaslim boys én that School.

Hindus. Mushims. Total.
1022-23 .. .. .. 189 16 206
1923-24 .. . 179 27 206
1924-25 .. .. .. .. 158 26 182
1925-26 .. . .. .. 198 sl 224
192627 .. .. .. .. 200 33 242
1927-28 .. .. 208 33 241
1928-20 .. .. 209 40 249
1920-30 .. 213 40 253
1930-31 .. .. 238 43 2719
1931-32 .. .. .. 253 41 204
1932-33 .. 248 51 209
1933-34 243 &8 801

Btatement showing the number of boys in the East Indian Raslway High School, Tundla, who
pmjeld&e igh School Ezaminations during the last ten yeare and Aow. many of them
are ma,

Total Passed  Passed
Xo. Hindus. Muslims. Hindus. Muslims.
sent.
1924 . .. .. 19 17 2 12 .
1925 .. . . 15 14 1 8 1
1926 . . .. 14 14 | .
1027 . . . 14 14 . .
1028 . .. .. 11 11 . .
1029 . . . 17 17 .. 18 .
1930 .. . . 21 21 . 13 .
1931 . . .. 22 20 2 16 2
: (2 absent).
1032 . . . 21 19 2 17

1933 i . . . 33 27 (] 12
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TEACHERS IN THE BaST INDIAN RAtLwaY Hiam ScHoOOL AT PUNDLA.

307. Total number of teachers is 17 of which 12 are Hindus and five Muslims.

Information promised in reply to part (c) of starred question No. 526 asked by
Sardar G. N. Majumdar on the 19th March, 1934.

VACANCIES IN THE GRADE OF MANAGERS AND SUPERVISORS OF FARMS,

(¢) The answer to the first question is in the afirmative and to the second in the
negative,

Information promised in reply to starred questions Nos. 328, 329 and 330 asked
by My. S. C. Mitra on the 2nd March, 1934.

DisaBiLITY PENSION TO MILITARY EMPLOYERS INVALIDED DURING THE GREAT
WaAR.

328. (a) No, the rate was 6s. 6d. I
(b) Yes. This rate has been im foree since 1921. !

DsaBiLITY PENSION TO MILITARY EMPLOYEES INVALIDED DURING THE
GRRAT WAR,

320 and 380. The attention of the Honourable Member is invited to the answer
1 gave on the 11th December, 1933, to part (a) of starred question No. 1386. The
Becrotary of State has since confirmed the decision of the Government of India on
Rocouuncudation No. IX. This is the only recommendation of the War Pensions
Committee on which his orders were required.

Information promised in reply to starred question No. 333 asked by My. S. G. Jog
on the 2nd March, 1934.

DisaBiuITy PENSION TO MILITARY EMPLOYEES INVALIDED DURING THE GREAT
WAR.

(a) and (e). Government have the reason to believe that the Deputy Controller
of Military Pemsions, Lahore, is not acting in accerdance with their intention. If the
Honourable Member will furnish particulars of any case he has in mind, cnquiries will

be made,
(b) No. Soldiers’ Boards are non-official organisations, and for purposes of pension
claima, are only investigating and forwarding authorities.

(e¢) Yes.

(d) and (e). The channels of submission are different in the case of Jangi Inams.
While claims to family pensions are submitted through the deceased soldiers’ Command-
ing Officer, Jangi Inams are transferred from the lst to the 2nd holder without the

intervention of the Commanding Officer of the deceased soldier on account of whom the
" . I do not understand the difficulty which the

Jangi Inam was originally granted. . ;
Honouinble Memberglfenu may arise through this difference of system, but if he
will furnish details of any cace he may have in mind, enquiries will be made.

. r2

LI18GLAD
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Information promised wn reply to unstarred questson No. 59 asked by Mr. N. M.
Joshs on the 16th February, 1934,
HOLIDAYS IN THE MEOHANICAL WORKSHOPS OF STATE RAILWAYS.
The information as furnished by the Railway Adwministrations is given in the statoment below.

-

No. of
holidays
on No. of paid holidays
Railway. ‘W orkshope. which allowed to daily Remarks.
shops are rated staff.
in
. 3
1 : ¢t ‘ 5
Burma .. Insein Loco. shops. . 17 Nil.
Mytinge C. & W. 20 Ndl.
B::::n 8
i a3 1
Bigioeering sbop.
E B. o .. 41 20
RBL +. Jamalpurshops - . 3 15
Lillooah 34 16
lahno; (Looco. & 38 16
. w
shops. tgon
G.LP. «« Parel Shops . 17 m:!l:nlamhu
Matunga shops .. 17 15 hnlid‘nyl with pay In additionallemployees irres-
. inlieu of casual leave. pootive of leave rules
Jhansi shops o 17 : . which thoidm [ 5
Staff governed by the are given holidays on Em.
lanoe rules of the late pire Day and His Majesty
G.I1. P. Raslway Com- the King Emperor’s Birth-
pany. day wi t deduotion of
pey-
15 days leave without Occasionally, in respones to
dd,:ouunolpy [ vrme’é nest by o
which may be re. majority of workmen,
anequival.  the shops are closed on
ent number of holi- other the bholidays
days. speoified in column 3.
In such cases Btaff governed
by the State gdhny
Leave Rules may have
suoh holidays with pay if
any leave is due to
while atafl governed by
the G. I P Fuada-
mont?‘lol Rales T!‘::‘ have
suoh holidays without pay.
N.w. . mlmn shops 23 17
shops 0 18 17
Kalka shops - 28 1
A.B. .. 2 6
B.N. . uﬂm‘d Work- 24 1
ps.
B.B.&2C.L Moetre Gauge system 25 17
Broad Gauge system 17 17
M. &28.M. .. Perambur . 23 14 Emn Day and His Majosty
Hubli King Emperor's Birth-
ubli .. . 26 M dyy are treated s paid
Ba ho{n'hyl for all stafl. The
ngalore . 26 16 remaining 12 paid holidays

are earned by staff for re-
gular nttendance at the

th.
8.1 ++  Meohanioal Worksbop 12 12 raic of one per mon
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Information promsised in reply to starred question No. 626 asked by Liewt.-Colonel
Sir Hewry Gidney on the 4th April, 1934.

RuLEs FOR THE ProMOTION oF PASSENGER DRIVERS TO MATL DRIVERS ON
STATE RATLWAYS.

() The rules governing the promotion of passenger drivers to mail drivers on the State-
managed Railways are as follows :
North Western Raslway.
Mail Drivers and passenger drivers are not separate classes. Mail drivers are
drawn from the most senior men with a good record as driver.
Burma Railways.

Whenever. a vacanoy ooours in the links of main line fast-passenger and ghat
services, the best and fittest engine-man irrespective of distriot, salary or
length of servioe is selected for promotion.

East Indian Railway.

Promotions to mail drivers from passenger drivers are made by slection, seniority
being observed if the driver is considered suitable, has a good record and is
reported on satisfactorily. Prometion is subject to a driver passing a satis-
factory examination in a knowledge of the rules and in enginemanship.

Eastern Bengal Railway.
The moest efficient men are selected to work on the Mail Link.

Great Indian Peninsula Railway.

Mail and passenger drivers areon the same rate of pay, viz., Rs. 310 for A grade
and Rs. 235 for B grade and the mail and passenger servioes are worked on &
combined link. Promotions to this grade or pay are made from goods drivers.

(b) In the past there was a system of selecting covenanted and non-oovenmt.od
drivers on the East Indian Railway alternately for promotion irrespective of the order;of
seniority. This was discontinued from the.lst November, 1926.

(c) The alternate system of promotions was due to the faot that qovena:n'ted d{ivetu
were formerly recruited on tho original East Indian Railway with superior British railway
training and experience on account of which they wore given a certain degree of preferenoce.

(d) The practice, referred to, has been discontinued on the East Indian Railway. It
was never in existence on other State-managed Railways.

Information promised ir. reply to part (vi) of starred question No. 694 (b) by Mr.
S. G. Jog on the 14t April, 1934.

)
EXPENDITURE ON THE MOVE OF THE MILITARY ACCOUNTANT GENERAL’S OFFICE.

Exponditure inourred for carriage of records, eto.

Rs. a. p.
1830-31 .. .. . .o .o .. 1,608 4 0
1931-32 .. . . . . .. L,080 2 0
1,271 8 O

1932-33 .. .o . .o .. .
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Information promised in reply Lo unstarved question No. 286 aaked by Mr. 8. G.

Disanmrry PENsiON ToO MnuTaRY EMPLOYBES INVALIDED DURING THE GREAT
War. '

(a) No. The memorandum quoted by the Honourable Member relates to a
folower who ‘was no longer fit for his peace time duties on account of old age. There
was no question of war-unfitness,

(b) Government are aware of this publication,

(c) YThere is mo such difference. The Ministry of Peasions have not adhered
strictly to the offieial Nomenciature of Diseases in the table in question, but bave
for the sako of convenience grouped various conditions under the heading ‘¢ debility .

Medical Boards in India are required by the regulations ¢o adhere to the diagnosis
gfiven in the Nomenelature of Diseases and in consequencs paticats in whom debility
ts a marked sympéom are imvalided; not for debility, but for the disease from which
the debhility originated.

(d) No. I would refer the Honourable Member to the amswer .givem :on the
10th March, 1934, to parts (a) and (b) of his question No. i82.

(¢) end (f). Do not arise.

‘

Information promised in reply to Mr. S. C. Mitra’s starred question No. 678 on the
10th April, 1934. -~ -

LaDY CLERKS IN THE CENTRAL MiLITARY OFFICES AND IN THE GOVERNMENT
oF IND1A OFFICES.

(a) Military Offiees .. 56
{b) Other Governmemt of India Offices 29

Information promised in reply to port (a) of starred question No. 1267 asked by
Mr. K. C. Neogy on the 1st December, 1933.

QUOTATIONS FROM THE INDIAN SHIPPING COMPANIES FOR THE CARRIAGE OF
GOVERNMENT MATERIALS.

. Consequent. on the acceptance by Government of Sir Lalubhai SBamaldas’s Reso-
lution in the Council of State on the 15th March, 1922, particulars of Government
stores purchased by the High Commissioner for India nnd ready for shipment, were
given tcgularly to Messrs. Devitt and Moore, Limited, the London Agents of the
Beindia Steam Navigation Company, Limited, of Bombay, whieh is believed to be the
ol}ly' Tndian Company operating in Furopean waters. Messrs. Devitt and Moore,
Limited, did not, however, submit any freight tenders, nor were any applications for
cargo ever made by them. It is understood that the Company have no regular
sailings from Europe to India. The High Commissioner had ascertained some time
ago from them that in the event of any of their steamers returning from the United
Kingdon: after repairs or of new steamers proceeding to India after conmstruction in
the ITmteq Kingdom, they would be interested only in whole cargoos or in very
large consignments ; but in consequence of the altered arrangement for shipment
of stores under Rupee Tender Rules such large consignments are nat now shipped
by the High Commissioner’s Stére Department, o

The High Commissioner is prepared to comsider any proposmls which might be
placed before him by any Indian Shipping Company. prot #
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Information promesed sn reply to parts (b) to (f) of wnstarred guestion No. 339
asked by Khan Bahadur Hajs Wajthuddin on the 10th April, 1934.

CONSOLIDATED ALLOWANCE TO SPECIAL TickeT EXAMINERS ON THE NORTH
WEsTERN Rarnway.

(b) to (e). The Agent, North Western Railway, reports as follows :

(V) Yes.
¢y and (d). Mr. Labhu Ram Teji was not a tempora Travelling Ticket
'man(.iﬁer but on 12 months probation From "the 15th Novmg, 1980, Had the old
Travelling Ticket Examiners’ posts not been abolished with effect from the lst June,
1931, he would have been confirmed as Travelling Ticket Exaininer from the 15th
Novewber, 1930. On representing this point of view to the Chief Accounts Officer
of this Railway be agreed that the spirit of the Railway Board’s orders covered such
cases and he was accordingly admitted by this office to the concession alluded to gn
part (a) above and not by the Divisional Buperintendent, Delhi, as statéed in the
question.
(e) Messrs. Mathews, Labhu Ram and M. Abdulla of the Lahore Division were
laced on probation as Travelling Ticket Examiners on the 30th June, 1930, 9th June,
30, and 9th June, 1930, respectgvely. Due to a reduction in the n’umizer of Travelling
Ticket Examiners’ posts on the Lahore Division, they reverted to their substantive
posts of Ticket Collectors on the 20th March, 1931, 3rd Septembnecr, 1930, and 20th
March, 1931, respectively, prior to the abolition of Travelling Ticket Examiners’ posts
and were not utilised as Speeial - Ticket Examiners until the 25th February, 1932, 29th
November, 1932, and 13th February, 1932, respectively, whereas Mr. Labhn Ram ‘Teji
who wus still working as a Travelling Ticket Examiner on the 1st June, 1931, was
given the option of selecting a post of Spécial Ticket Examiner when Travelling
Ticket Fxaminers’ cadre was abolished. It will thus be seen that these are not
.paralle] easea. . Sy

(f) Does not arise. 5

Information promssed sr reply to starved question No. 1472 asked by Sardar San
Singh on the 20th December, 1933.

REPORT OF THE MisRA COMMITTEE APPOINTED TO OONSIDER THE APPEALS
OF TRE TicKET CHECKING STAFF ON THE EaAsT INDIAN RaTLWaY.
The Agent, East Indian Railway, reports that the practice on the Allahabad

Division was different from that followed in other divisions, but from the 1st February,
1934, a uniform procedure has been adopted on all the divisions.

Information promised in reply to starred question No. 818 asked by Rai Bahadwr
Lala Brij Ktishore on the 12th September, 1933.

SENTORITY OF EAST INDIAN RAILWAY AND OLD OUDH AND ROHILKUND
RAILWAY STAFF.

(@) Thirty-three old East Indian Railway subordinates are working in the senior post
on the Oudh and Rohilkund Railway area and 12 subordinates of the old Oudh and Rohil-
kund Railway are working on the old East Indian Railway area.

(b) Yes. In this connection, I would refer the Honourable Member to the information
Iaid by me on the table of the House on 12th December, 1933, in reply to starred queation
No. 1017 asked by Mr. E. H. M. Bower on 18th September, 1933. The Agent, Hast
Indian Railway, reports that separate seniority lists are maintained for the Engineering
staff of the old Oudh and Rohilkund Railway and the old East Indian Railway for adminis-
trative purposes and to avoid hardship to old Oudh and Rohilkund Railway Engineering
staff who would suffer if they were brought on the revised scales of pay for the purposes of

& common seniority list.
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() All departments, exeept the Operating Department, are govelfnqd by the sams ot
of rulea. The question of rules for staff in the Oparating Department is under considera-
tion. )

(@) No. The only change which has been made is that the period of absence from
headquarters by which daily allowance can now be earned is more than four hours between
9 P.M. and 5 A.M., instead of more than eight hours on each day, beginning and ending at
midnight.

{e) There is no separate allotment of posts in grades I and II for the Oudh and Rohil-
knn(; %Lsi}way Inspectors ; promotions to these grades being made by selection. So far
one Oudh and Rohilkund Railway Inspector of Works has been promoted to grade II.

(/) The revised scales of pay of 1928 were promulgated with effeot from the 1st
August, 1938, and have been applied generally to new entrants appointed since that date.
There have been exoeptions in certain cases where it was considered necessary.

(9) There is no such restriction imposed on the staff of the Operating Department.
As the staff of the Engineering Department the amount of allowance has been
limited to the number of nights out which the Divisional Superintendent considers it suffi-
'cient for the proper maintenance of the line. It has not been considered necessary to
impose a restriction on officers.

(A) The stalf whose vision requires testing in the interest of public safety are perio-
examined.

Information promssed in reply to starred question No. 414 asked by Mr. Goya
Prasad Singh on the 7th March, 1934.

DisaBiLITY PENSION TO MILITARY EMPLOYBES INVALIDED DURING THE GREAT
Waz.

‘(@) To the fullest possible extent.

(b) In acoordance with the instruction in clause (viii) of the Note to the Government

on recommendation No. XXI of the War Pensions Committee, it is necessary for an
applicant claiming the benefit of recommendation No. XIII to show that the rejection of
his original claim was based on the absenoce of records which under rule should be perma-
nently retained. In other words, it is necessary for a claimant to produce some evidence to
indicate that his discharge from the Army was due to a disability inourred on or attribut-
able to military services during the war and that some particular document or documents
ahould be in existence to confirm his claim. In neither of the two cases mentioned has any
such evidence been produced and it is obviously impossible for the Government to acoept
the unsupported statement of a claimant that his discharge from the Army was due to &
disability of the kind mentioned above. All that is on record in the two cases mentioned
is that the men concerned were discharged on medical grounds; many men were dis-'
oharged during the war for disahilities other than those contracted on or attributable to
military service ; and there is no evidenoe in these two particular cases to show that the
disabilities were so contracted or attributable. It was not, however, merely on the ab-
sence of such evidence that the claims were rejected. One of the two men was found in 1931
to be suffering from no disability whatever, while the disability of the other in the same
year was limited: to the minimum degree of 20 per cent. The disease from which he was
.nﬂermg. namely, defective vision, was not of a kind that improves by lapse of time, and it
is ¢, ore most improbable that he was suffering from a pensionable degree of disability
8t the time when he was discharged. As a special case, however, in view of his long
service, this man has already been granted a special pension of Rs. 4 and has therefore

already been treated more generously than would have been striotly justifiable under the
regulations. °
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Information promised in reply to part (b) of starred question No. 76 asked hy Mr.
G. Morgan on the 6th February, 1934.
PurcHASE oF CoaL BY STATE RAILwAvYS..

The names of the collieries whase tenders for the supply of coal to the State Railways
were accepted for the year 1933-34 and who failed to supply the quantities contracted for
are given below :

Tons.
Mesars. H. V. Low’s Sultanpur Colliery .. .. .. 804
Mesers. 8iduli Colliery Company .. . .. 2,020

Information promised in reply to starred question No. 762 asked by Mr. M.
Maswood Ahmad on the 17th April, 1934.

VENDORS’ CONTRACTS IN THE DINAPUR DivisioN oF THE EasT INDIAN
Ran.way,

(a) Yes. A copy of the report is annexed.
(b) Yes. The new agreements provide for termination on six months’ notioe.

ANNEXURE.

Letter No. A. A.-109/Cal/4, dated 2nd June 1934 from the Agent, Bast Indian Radlway, lo the
Secretary, Radway Board.

Vending in Dinapur Division.

I beg to say that on consideration of the results of granting on the Howrah Division,
&8 an experimental measure, the contract for the Hindu and Muhammadan Refreshment
Rooms at Burdwan, the Hindu and Muhammadan Tea Stalls at various stations, asd
the vending of Indian sweetmeats, food stutfs and miscellaneous articles at certain stations
to one firm of caterers, it was decided to continue the system of extended contracts for
the sale of such articles but to a more limited extent. This proposal had the general ap-
proval of the Caloutta Advisory Committee. It was also decided that therc should be
separate Hindu and Muhsmmadan oontractors and that the contract should be for all sales
at a large station, and would include an area of say 25 to 30 miles from that station.

In eettling the contracts on the Dinapur Division, it was found impracticable to ad-
here to the limited distances contemplated, for the reason that on such small areas there
Wwas no possibility of doing any appreciable vendor's business. Consequently areas were
enl&fged in order to make them sufficicatly romunerative for the contractors to give good
service to the public.

The Dinapur Division was split up into four areas as shewn under :

(@) Moghalserai area .. From Moghalsorai to Tarighat and Sasaram (in-
. clusive) 110 miles.
(%) Gaya area . .. Manpur (inclusive) to Sasaram (exclusive) and Dal-
tonganj branch—141 miles.
(c) Patna area .. .. Athmal Gola (inclusive) to Bhadaura (inclusive) and
Patna Junction to Chakand (inclusive 175 miles.)
(@) Kiul area .. .. Jhajha (inclusive) to Barh (inclusive) Luckeeserai
to Paimar (inclusive) and Kiul to Dharara—164
miles.
_The old contractors were petty tradesmen and none of them had the necossary pro-
fe.ﬂflonal experienoe, knowledge or capital to run area contracts and institute proper super-
Vision which is essential to improve the servioe to passengers. Consequently their servioes
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had to be terminated and new oontractors were appointed. Owing to the:inability of the
Divisional Superintendent to obtain suitable contractors for the above four areas, it was
necessary to give two areas to one man, i.c., one Hindu and one Muhammadan respectively
for the vending of Hindu and Muhammadan food.

I would, however, point out that the eontractors appointed were most reluctant to
sake over the small intermediate stations, but that the Divisional Superintendent, Dina-
pur, insisted on them doing 8o as it is at these stations that most improvement is necessary
whioch oan only be brought about by proper inspection and organisation.

The placing of these contracts is fully within the competence of the Divisional Superin-
tendent, and I am fully satisfied that his action was undoubtedly in the interests of the
travelling publio.

The Caloutta Advisory Committee have, in view of the ciroumstances, agreed that
these revised arrangements should be given a fair trial.

Information promised in reply to starred question No. 729 asked by Pandit
; Nath Sen on the 16th April, 1934. and starred questions Nos. 763
and 764 asked by My, M. Maswood Akmad on the 17th Apnil, 1934.

VENDORS' CONTRACTS TN THE Dmnapur DivisioN of THE EasT INDIAN
RaILway.

Starred question No. 729.—The Agent, East Indian Railway, reports as follows :
(a) Out of a total number of 138 contractors only 11 were ex-Railway employbes.

(b) There is no record of any polioy laid down in 1919. It is within the Divisional
Superintendent’s powers to make catering contraots on their Divigions. The
present polioy is the outcome of a suggestion of the Caloutta Advisory
Committee, the object being to raise the standard of catering which wae low.

(¢) Complainta were frequent against ocontractors under the old system and their
standard was acknowledged to be low,

(d) No. It is not the polioy of the Rsilway to call for tenders, but applications are
for.

(¢) The new contraotors are paying the same rate of fees, and rents as the old ones
were paying. No premium for the contracts was paid by the old eontrac-
tors and none is paid by the new ones.

(f) No record is maintained of the provinoce of origin of the contractors as it is
not the polioy of the Railway neceesarily to confine themselves in any ares
to the inhabitants of that area. Of the four new contractors employed,
three were already employed in Bihar.

(g9) Passes in accordanoe with tho d 1ties required of them have been issued.

(A) No definite information is available. It is understood that Messrs. Ballavhdas
Eshwardas were for years contractors on the Bengal Nagpur Reilway and
resigned the contract with the conourrence of the authorities. They re-
ceived excellent certificates from that Railway.

(¢¥) The same firm held Refreshment Room contracts on the Howrah Division and
had been given the ¢ontract fo: the new Rafreshment Room at Gaya on it8
complotion on the 15th Fobraary, 1931.

(j) With the object of employing as many as possible of the petty vendors, and their
gervants in order to continue their iivelihood, the new contractors were
asked to take them on as their cmployues, if suitable. Where this has been
dons, servico agreements have becn excouted. The contracts have not
been sublot.

(k) Sublettinz is not permitted under the t-rms of the agresment and is always
punished when discovered.
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{}) Yes. These were duly received on Maroh 5th and 12th.

(m) (s) The various portions of the contracte were taken over on various dstes
between March 25th and April 10th. The details of the contracts were
completed on various dates between 21st February and 10th March.

(#5) A oopy of the agreement form is annexed. _
(5) Because the matter was within the Divisional Superintendent’s powers.

(») The Divisional Superintendent has no cognisance of the recommendations af

the Local Advisery Committee, except recommendations which are accepted
by the Agent and are forwarded by him to Divisional Superintondeats with
instruetions to implement them.

VENDORS' CONTRACTS IN THE DINAPUR DivisioN oF THE EAsT INDIAN
RarmLway.
Question No: 763.—(a) No. The selection of individual contractors is an executive
matter not requiring previous consultation with the Local Advisory Committee.
_ (b) The reply to the first part of the question is in the affirmative. The system now
in foroe was discussed at a Looal Advisory Committee meeting and it was agreed to give the
present scheme a trial.

VENDORS’ CoNTRACTS IN THE DiNAPUR DIVISION OF THE East INDJAN
Rawwway.

Question No. 764.—It is too early to say yet. The Railway Administration expect
to gain by the approbation of passengers of the much improved arrangements: They
will aleo gain by a great deorease in clerical work. 1In actual fees for rents, vending and
hawking they have not gained, and do not look to gnining anything.

Information promised in reply to starved question No. 972 asked by Mr. Lalchand
Navalras on the 16th September, 1933.

RE-EMPLOYMENT OF RETRENCHED STAFF ON THE NORTH WESTERN
RaiLway.

(a) to (¢) The Agent, North Western Railway, reports that the instructions issued
by the Railway Board to regulate the retrenchiment of staff, their registration on a waiting
list and re-employment have been applied by his Administration to the retrenchment that

took place in 1931-32.
(f) The Agent, North Western Railway, who has examined the individual case referred
to, reports that Mr. Chughani was discharged in 1934.

(9) Docs not arise.

Information promised in reply to parts (a), (b), (¢). (f) and (g) of starred question
No. 391 asked by Roi Bahadur Lala Brij Kishore on the 6th March. 1934.
Posts or Yarp SuPrrvisors, YARD FOREMEN ASSISTANT YARD MASTERS

AND YARD INSPECTORS ON THE EasT INDIAN Ramwav.
reports that there are no Yard Supervisors or

Yards are controlled by Yard Masters,
oremen working under thom in

(a) The Agent, East Indian Railway,
Yard Taspeotors on the East Indisn Railway. :
Who frequently have Assistant Yard Masters or Yard ¥
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eight-hour shifts. The Yard Foreman works under the supervision of an Assistant Yard
Master. Some yards do not have any Yard Foremen.

(b) The Agent, East Indian Railway, reports that Yard Masters and Assistant Yard
Masters must have the same qualifications as Station Masters and Assistant Station Mas-
ters and in addition must have special aptitude for yard work. Yard Foremen are general-
ly promoted from literate gunners but are not responsible for train passing.

(e) and (g). The East Indian Railway Administration do not oconsider it necessary
to provide special facilities for guards, Indian Assistant Station Masters and Head Num-
ber-takers for their promotion to the posts of Yard Masters, Assistant Yard Masters and
Yard Foremen. Before ataff can be considered eligible for promotion to higher posts, it is
neoessary for them to qualify by passing such examinations or tests as may be nocessary
and must possess the qualifications required for such promotions.

(f) The Agent, East Indian Railway, reports that Head Number-takers have little or
no knowladge of the duties of a gunner or of yard work and in consequence cannot ordinarily
assume the dutiee of Yard Foremen.

Information promised in reply to starred question No. 756 askel by Mr. M.
Maswood Ahmad on the I7th April, 1934.

ProMoTIONS IN THE OFFICE OF THE AGENT, NORTH WESTERN RAILWAY.

The Agent, North Western Railway, reports :

“ (a) Hind1 m>nbers of the staf, as woll as those of other com muaities, onoce deo
lared unfit for promotion from & lower to a higher grade are given further
ohanoces to prove their fitness.

(b) and (c). No such oase is traceable. A Grade I Hindu clerk who officiated in
Grade II in leave vaoancies in 1939, however, was raverted while again
officiating in the same grade in 1931 on acoount of reduction in establishment,
beoause he was found to be less efficient than another clerk junior to him in
the same Grad~. This individual did not, however, officiate in Grade II
in 1925 and he is not being given a trial now in Grade II. He has, bowever,
been recently transferred to another Section in his substantive grade, Grade
(I}, to sec whether he can earn a recommendation of fitness for promotion to

rade LI.

(d) and (¢). An employee oncs declared unfit is not debarred from subsequently
earning a recommendation of fitnesa for promotion. This applies to all
classos of staff irrespoctive of community.

Information promised in reply to parts (b) to (e) of starred question No, 554 asked
by Pandit Satyendra Nath Sen on the 27th March, 1934.

ABSENCE OF A SHED ON THE PLATPORM OF THE HARDWAR RATLWAY STATION.

The Agent, East Indian Railway reports as follows :

(b) A portion measuring 12’ x 140’ or 1,680 square ft. of the station is covered. The
shedding is sufficient to meet normal requirements. Special arrangements
are made for mela traffic. There is a shelter for the third class passenger’
outside the platform covering an ares of 8,875 square #.

(¢) The platform and station buildings st Hardwar are 9 feet higher than the publio
road level which is 320 feet away and therefore the several exit gates leading
to the platform have a gradual slopey ’

"\ (d) The reply to the firat part of the question is in the sfirmative. The reply given

} by the Divisional Superintendent, Moradebad, was that it was impossible
to consider the amenities suggested al present.
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(e) Figures of gross and net earnings of the statian are not available, Passenger
earninge at the station werc as follows :

Period. Local.  Foreign.
Yeoar ending— Ra. Rs.
31st Maroh, 1933 . . .. 263,646 611,415
31st Maroh, 1934 .. . .. 265,378 751,416

Information promised in reply to starred question No. 634, asked by Mr. N. M.
Joshi on the 4th April, 1934.

DENIAL or THE BENEFIT oF SuNDAY REST T0 WORKERS IN THE RUNNING
SHEDS AT CERTAIN PLACES oN THE BoMBAY, BaBoDA AND CENTRAL

INDIA RaiLway.

(a) Yes.

(b) Because Rutlam and Godhra are not in British India, and the provisions of the
Factories Act therefore do not apply. The same is probably the case with the other places
to which the Honourable- Membpr-refers.

(¢) No, because () the staff concerned do not favour any change and (11) the applica-
tion of the Houre of Work Regulations to the Bombay, Baroda and Central India Railway
i8 under oonsideration. .

Information promised in reply to unstarred questions Nos. 375 and 376 asked by
* Pandit Satyendra Nath Sen on the 16th Apnil, 1934.

APPOINTMENT OF LILLOOAH APPRENTICES AS ELECTRICIANS AND TRAIN
EXAMINERS.

375. It is assumed in the replies to this and the next question that Mr. C. Keys is
the Anglo-Indian apprentice referred to :

(a) The Agent, East Indian Railway, reports that Mr. Keys holds a certificate
" of having passed the Jamalpur Technical School in the Second Division.
When he left the 8t. Xavier's College, Caloutta, he was in the 8th stand-

ard, which is above Junior Cambridge and Matriculation standards.
(6) (§) Mr. Keys received his training in the Machine, Fitting and Mill-wright shops
and the Drawing Office of the Carriage and Wagon Workshops at Lillosah.

(¢8) Yes.

{c) The European in question was trained in the Machine, Fitting and Under-
Frame Production Sections and Drawing Office of the Carriage and Wagon
Workshops, Lillooah, and was selected by the Seleoction C?mmxtt,ee ?onvex?od
to make the selection. The Committee besides taking into oonqlderauon
the results of the examination also considerod other qualifications such
as initiative, general intelligence and ability to command lakour before
making the appointment.

Government understand that the selootion was not based on racial considera-
tions.

(¢) and (f) Government are informed that the oas .
will be taken into consideration by a special selection

able vacancies oogur.

ases of all timne expired apprentices
committee when suit-
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SELECTION OF LILLOOAH er-APPRENTICES FOR THE PosTs oF TRAIN
EXAMINERS,
3876. (a) The Agent, Enst Indian Railway, reports as follows :
(@) (§) The candidates appoared before a Selection Committee, who consi}i.ared the
qualifications of each candidate carefully before making their choice.
(#) The Selection Committee was composed of three Senior Scale Officers of the
Operating Department.
(b) No. The Selection Committee solected candidates who appeared to them most
suited for employment at the time they appeared before the Committee.

(¢) Government are informed that the appointment was made in 1930 and the in-
formation asked for is not now available.

(d). There were only five apprentioes.

(s) Train Examiners in the 1933 batch, who passed oat of the Technical S8chool and
of these only one was an Indian, who obtained 549, marks in the final exami-
nation. The ez-apprentice who was appointed obtained 849, marks.

(d) (¢5) and (f) The men referred to were considered by the Selection Committee to be
the best all round men for the posts. If semiority is to be taken as the deter-
mining fector in making selections of time-expired.apprentices, there would be
no neoessity for appointing sclection committees to select the best men

(¢) Government do not consider their intervention is called for.

Informatson promised in reply to part (c) of starred question No. 185 asked by
Sardar Sant Singh on the 21st February, 1934.

CONSOLIDATED ALLOWANCE OF THE TRAVELLING TiokET EXAMINERS ON THE
East INDIAN Ralnway.

(c) Government are informed that the cut was not applied on the North Western
Railway through a misunderstanding. The recovery of the amount overdrawn by the
staff in good faith has been vaived.

THE FACTORIES BILL.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
House will now resume the third reading of the Factories Bill.

Mr. N N. Anklesaria (Bombay Northern Division : Non-Muham-
madan Rural) : Sir, the amount of agreement and appro-
val which this measure has commanded iu this House
ought to be a matter of congratulation for my Homnourable friend, the
Mover. Some of that agreement and approval may be due to the popu-
larity which my Tanourable friend, Sir Frank Noyee, enjoys in this House,
but while some of the agreement in this House to the present measure may
be due to the personality of the Ifonourable the Mover, I think a great part
of that agreement should be ascribed to the intrinsic merits of the measure.
From the point of view of the workman, from the point of view of the ew-
ployer and fror the point of view of the country at large, there is abun-
dant material in the measure itself which should command approval in
and outside this House. This very welcome phenomenon of agreewent of the
uon-official Benches with an official measure like the present is all the more
remwarkable when one considers that the initiation of the very first measure

12 xoow.



THE FACTORIES BILL. 425

on factory legislation in India in the early seventies was due almost en-
tirely to the jealousy which the nascent cotton textile industry of India
had sroused in Lanecashire. It is remarkable that during the whole of
the debate 1 have heard not a single Honourable Member mention the very
name of Lancashire. It is possible that it is a happy augury of the
movement to which my Honourable friend, Mr. James, alluded at the last
Session. The representative of the employers, Mr. Mody, blessed the
wmeasure with his complete approval, Mr. Mody—the enemy of labour and
the avowed friend of labour leaders. My Honourable friend, the Deputy
President, no doubt had some ecriticism to offer and he said that many
‘“ vital >’ matters concerning labour were omitted in this Bill and he
instanced the non-provision of restricting the hours of labour to 48 hours
per week. My Honourable friend, the Deputy President, ought
1o realise that there is a distinction between the ideal and the practical,
that there is a distinction between conditions obtaining in Europe and
conditions obtaining in India. The principle of the Bill is the protee-
tion of the country from the evils which are inherent in the factory system
based on the institution of capital. But that principle so far as India
is concerned has to be viewed in the light of more than one con-
sideration. It must be remembered that India is industrially a backward
country. It has got to compete with foreign countries which have develop-
ed their industrial system unshackled by restrictive legislation like the
present. We must also remember that the industrial areas of British India
are surrounded and interlaced with native States territory where restrictive
legislation like the present does not obtain or if it obtains at all not toi
such a degree as it does in British India. When the Honourable the Finance
Member, last year or in 1932, brought forward his Bill for taxing foreign
income, my Honourable friend, Mr. Mody, and I warned the Government
aguinst the danger of British Indian capital, on account of restrictive in-
dustrial legislation to which this country was subjected, taking flight to the
neighbouring native States.

S Mr. B. Das (Orissa Division : Non-Muhammadan) : Say Indian

tates.

Mr. N. N. Anklesaria : I am a native of India, and I do not sec why
I should not call them native States.

There is a second consideration which should affect the framing of a
measure like the present, and that is the fact that the Indian industrial
labourer is first and last an agriculturist. Industrial labourer as a whole-
time worker, as a class, has not yet developeq in Indi.a and., as you are
aware, Sir, human effort in India is more extensive than intensive as it is 1n
Europe. That is to say, the Indian labourer having his traditions in ag-
riculture produces much less in a given period of time than the European
labourer, and if you restrict his hours of labour unduly, you restrict unduly
his means of earning his livelihood. Protection, Sir, should not be a pro-
tection which protects the Indian labourer out of his means of livelihood.
If you look through the Bill, you will find that these various conflicting
considerations have been given effect to In & well bal:ﬁnced malnner. .

Lastly, Sir, I would point out that, however begeficent a law may be a8
regards itz provisions, thepbeneﬁcient effect which it produces in the 00“?’{
depends very much upon the men who administer it and the wa}:I 1;11 v: lce
it is administered. 1 was very glad to hear the name of Mg'l Srve ognoé
the Chief Factory Inspeetor in the Bombay Pgesl;deltl;g’é :?lmini st:m the
personal experience of the way in which Mr. Johns
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fuctory law in the Bombay Presidency. Unfortunately, all the Faectory
Inspectors in India cannot be Mr. Johnstones........

Mr. B. Das : How do you know it ¢

Mr. N. N. Anklesaria : It is impossible, I say ; just as everybody
cannot be Mr. B. Das, so every Factory Inspector in India cannot be Mr.
Johnstone. And, Sir, I would respectfully suggest to the Government that
as regards the provisions regarding prosecutions, some latitude may be
allowed for withdrawal of prosecutions in cases where there is no contu-
macy, and the offence appears to be merely a technical one. Sir, with these
few words I support the Third Reading of this Bill. ' '

Mr. G. Morgan (Bengal : European) : Sir, whatever disappointment
1 may have felt in that Government vould not see their way to accept the
majority of my amendments, it is nothing to the shock I got when my
Honourable friend, Sir Frank Negce, said he had come to the conclusion
that it was evident I neither represented capital nor labour. I hope,
however, my Honourable friend will change his opinion in the near
future.....

The Honourable 8ir Frank Noyce (Member for Industries and
Labour) : I am not sure if I heard my friend correetly, but I never said
at any time that he represented neither capital nor labour. I know per-
fectly well what interests he represents, and those interests, to the best of
my knowledge, might not unfairly be described as the interests of capital.

Mr. G. Morgen : I am sorry if I have misanderstood the Honourable
Member, anyhow I do not take any offence at all, but I think my Honour-
able friend said something to that effect in his reply to one of my amend-
ments.

With regard to the Bill, I wish again to emphasise the opinion T have
already put forward, namely that the Bill is of too general application and
that the revision of the present Act should have been such as to give special
attention to each major industry. The different industries such as the
cotton mills, jute mills, engineering companies and shipbuilding works,
saw mills, rice mills and jute presses are all combined and brought under
the purview of this measure. Therefore, as the Bill is of general application,
I would now ask the Government to give us an assurance that under clanse
80 there will be careful scrutiny of all rules and regulations made by the
Local Government so that the power under this clause may be effective.
It is .a co-ordinating clause, and we do feel that there may be great diffi-
culty between province and province, and I would ask the Government of
India to scrutinise carefully all those regulations and rules so that they
can excreise the powers under clause 80 properly and equitably to prevent
differences and difficulties arising out of the Provincial rules and regula-
tions. 8ir, I support the Third Reading of this Bill.

Mr. B. V. Jadhav (Bombay Central Division : Non-Muhammadan
Rural) : Sir, [ offer my sincere congratnlations to the Honourable Sir
Frank Noyce for successfully .introducing and piloting this Bill. This
Bill is conceived in the right spirit and is intended to emeliorate the condi-
tions of Indian labour. India was in. former times a country of cottage
industries and the factory system:was almost unknown. After the advent
of steam power, hig factories began to rise and the capitalists came forward
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to take advantage of the factory system. It is a well-known faet, Sir,
that the eapitalists in India had only one point of view, and that was to get
as much profit as possible. They logked upon the Indian.labourer in. the
same way ‘a5 they lookéd upon the machinery they had purchased. They
wanted ‘to take as much work from them as they :could, but, Sir, foreign
philanthropists began to raise a voice against the explpitatign of Indian
labour, and (Government were obliged to give up théts' ‘attitude of laissez
faire and they started inquiries. 1 am reminded of the Faétory Commission’
that was appointed in the good old days, in which the late Dr. Nair of
Madras took a prominent part, and he was assisted by another philanthro-
pist Rao Bahadur Narayan Meghajee Lokhande of Bombay who had ‘himself
risen from the position of a worker in a mill. As a result of that inquiry
dertain legislative provisions were made, and at that time the hours of work
were regulated. Before that they used to work for very long hours and
contrary . to the adviece of my friend  Dr. Dalal, Mr. Anklesaria comes
forward to justify long hours in the case of Indian labour . . '

Mr. N. N, Anklesaria : In their own interest.

Mr. B. V. Jadhav : When you say in their own interest,. perhaps
you mean in the interest of the ecapitalists and not in the interests of labour.
I might state here, Sir, that a human being 'is 4 human being. Whether
he is born in the West or in the East, I think he has to obey certain laws.
Fitigue is common to both. If a labourer in England or in Europe is
fatigued after constant work for a certain number of hours, it does not
follow that a brother labourer in India will be able to maintain his vigour
and strength for longer hours on account of the heat of this country.
They say heat expands. I do not think it expands the staying power of
a4 man ; on the contrary, heat is injurious to it. Although I do not accept
the theory of Mr. Anklesaria I leave him to the enjoyment 6f the credit of
having expounded a new -theory in this House.

Mr. N. N. Anklesaria : Not a new theory at all.

Mr. B. V. Jadhav : Is it as old as you?

Mr. N. N. Anklesaria : As old as yourself or anybody else. !

Mr. B. V. Jadhav : Another point I may allude to here is the
organisation of labour. As soon as the factory system came nto Igdxg,
poor indigent persons began to go there for labour and earn their liveli-
hood. They found that the conditions there were not suitable to healthy
living, and philanthropists came forward to teach them how to get their
grievances redressed by combining. The instances of labour uniors in
England and other western countries were followed and thg labour move-
ment in India began. At present it is not very well orgax_nsed, but ther:e
are the seeds of organisation. It is a pity that the Indian -lab.ourer_ is
generally misled by political propagandists. One reason for his being
misled is his ignorance. He is wholly illiterate, he has got a very narrow
outlook on life. He is priest-ridden, superstitious, and therefore very
easily gullible. Political propagandists have found that the Indian
labourer is a very convenient material to handle. The conditions of.
Indian labour favour these propagandists. The labourer is ill-fed, ill-
clothed, and ill-housed. Nobody looks. after  his cprx_lfqr;s; There are
certain organisations which do some welfare work, but it is very per,fl}n:{
torily done and leaves the labourer & dm_contented man. The pohftlc
worker or agitator who has borrowed his ideas from books, and gpt rom

any . experience. .- . , .
Li86LAD
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.~ Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable: Meniber is covering a very much wider ground than is war-
ranted in ‘the Third Reading. The whole field of labour legislation apd
labeur problems is not open for discussion. The Third Reading must be
¢onfihed - to the principles arising from the clauses of the Bill. .

‘Mr. B. V. Jadhav : I shall curtail my remarks. In short, socialistic
doctrines are making a steady progress among the Indian labourers and
the apathy of the capitalists. is responsible for it. The capitalists have done
very little for them, and, therefore, they fall an easy prey to the preachings
of the agitator. The capitalists in general ought to recognise that mors and
more clamour will be raised in favour of the labourer. -Government have
now awakened to the necessity of dealing evenly with the labourers and
therefore they appointed the Whitley Commission and they are' legislat-
ing according to the recommendations of that Commission. More and
more Bills of this nature will, I hope, come forward and help the Indian
labourer to get what is due to him. With these few  words I.sgain
congratulate the Honourable Member in charge of the Bill.

8ir Abdur Rahim (Calcutta and Suburbs : Muhammadan Urban) :
I welcome this measure despite its obvious limitations and defects. I ad-
mit it is some improvement on the present law, and, as such, we ought
to be thankful to the Government for having effected this improvement.
The improvement is to be found especially in the reduction of the hours
of labour from 60 to 54 hours a week for perennial factories. 1 have
already said that my own personal opinion is that it should be further
reduced to 48 hours, but in deference to the report of the Royal Commis-
sion, throughout which I find strong evidence of sympathy for lahour
and a desire to improve their conditions of life,—in deference to their
opinion, especially as they had had the advantage of consulting the
various parties interested and of anticipating the difficnlties that might
arise if proposals of 2 somewhat radical character were made, I am con-
tent for the time being with the reduction that has been proposeéd in this
Bill. In the second reading I pointed out to the Governmetit and made
8 stions with a view that certain defects that were apparemt in the
Bill should be removed by them. In the present state of attendance of
Honourable Members in this House. it was impossible for me to expect
that any amendment that we put forward would be carried to a division.
1 therefore appealed to my Honourable friend, Siv Frank Noyce, if he
would see his way to accept the suggestions that I made. I was aware
that there were no amendments to that effect. but that would mot stand
in the way of the Government themselves, if they thought my suggestions
were reasonable, to accept them and to amend their Bill accordingly.
I am alluding to two defects which appear in the Bill.

One is the extremely wide powers that are left to the Local Govern-
ments, so much so that T feel apprehensive that the uniformity which
is desirable in a legislation of this character and which is desired by the
Government, by the employers and by the representatives of labour,
may uot be secured. 1 am also apprebensive that some of the provinces
which are industrially developed may be loath to advance as far as my
Honourable friend opposite would like to, and certainly they may not
be eager to advance as far as the Royal Commission had in contempla-
tion. Bat, Bir, there is a much more serious objection still left, and that
is the discretion, almost uncontrolled diseretion that is givem “to the
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inspecting staff. I pointed out in my last speech that when the Inspector:
has faund that certain things are unecessary: aecording to the provisions:
of the Act and, those things can he done and suvitable measures ean be
adopted by the ownmers of faotories without any  undue cost, even them
he is at liberty to enforce or not, the .provisions .of the law. He has a
diseretion in the matter. Even when for instanee he finds that there is
not sufficient ventilation .in a factory, that. there is not sufficient sanitary
arrangement and things of that character, still, the Bill, which will soon
be passed into law, gives him a discretion whether to apply the provi-
sions of the Bill or not. . The only answer that I get from my Honourable
friend was that the word ‘ may ’ oecury in the eld Act itself. ¥f the
old Act was satisfactory, why did the Labour Commission find that the
state of things was such that legislation on a. very wide scale and in
different aspects has to be undertaken if the condition of labour was to
be improved. I do not think that my Honourable friend is in a position
to state that the old Factory Act has been so successful that we ought
to repeat the provisions of that Act, That is not the case, but I hope
that, even in spite of these defects, the Local Governments under whom
the inspecting staff will have to work will see to it that the provisions of
the Act are fully carried out. I hope that, in the near future, labour
and all that concerns labour and industries will be entirely in charge of
ministers responsible to the legialature and no doubt my Honourable
friend opposite will say that it will depend on the responsible ministers
to see that the inspectors do their duties properly and carry out to the
fullest extent the provisions of the Act. Sir, I also hope that the future
Government will realise their full responsibility in this respect. My
only doubt was that having regard to the fact that labour is so thoroughly
unorganised and capital is so well organised in this country, that even
responsible Ministers may find it difficult sometimes to resist pressure
proceeding from influential quarters. When 1 was speaking at the
Second Reading of the Bill, I asked for information from the Govern-
ment on various other matters which are dealt with in the Royal Com-
mission’s report. My Honourable friend, Sir Frank Noyce, has been
good enouigh to send me a copy of the report of the action taken or con-
templated by the Central Government and the Local Governments on the
various recommendations of the Commission. T have gone through them,
T don’t say with great care. T have looked into them and I find that
that book gives almost all the information that I wanted. I wish we
were in a position at this stage to deal with that report and make such
suggestions with respect to it as might oecur to us for the consideration
of the Government, because there are many cases in which decisions have
not been arrived at by the Central Government or the Local Govern-
ments and some Local Governments have expressed opinions on certain
matters on which it might have been helpful to my Honourable friend
opposite to hear what we have got to say. May I suggest. to the Govern-
ment and to the Leader of the House that, whenever a Bill or any mea-
sure is placed before us based on the report of an important commission
like the Labour Commission, when the matters are of a complicated and

diverse nature and the Central Government after consulting the Local

Governments and other bodies have either arrived at certain tentative

. . - e
conclusions or consider that certain steps have to be defenje-d for som
Teason or other, I submit it will be a source of great "':"n“.”‘en‘(’ie o b?;:
on this side of the House, if Wé had a report of that kind place ;r;

L186LAD
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hands: ‘before the discussion on-the measure in question ‘began. 1 do not
think it would prejudice the Government in any way. 1 know the report
was laid on. the table of the library but a report like that, I do submit,
amght to be in the hands of every member of thé House, so'that they will
Imow ‘exaetly what action the Government has taken and what action théy
are not inclined to take or do mot find it feasible to take. At any rate if
¥ had & report like that, my speech might have been shorter than it was on
the 1ast oceasion and. that would have been some gain to the House. ' The
benefit that will be derived from an Act of this nature will hot be ‘any-
thing up to the expectations of those who are interested in the welfare
and efficiency of lkabour in this country, unless other measures of a ‘con-
mected nature are also passed in order to supplerrent the object of this
Bill. Some other Acts have alreddy been passed on the report of the Com-
mission. I am 'alwo aware that ‘Govetnment have under consideration
soxd have also prepared certain other measures which will be placed before
us:. It is-only on the eumulative effeet of all these measures that we shalt
be able to judge how far really the position of the workers in this eountry
iy.going to. be improved. The Whitley Commission repeatedly pointed
ont .that the question of raising the standard of living of the workers is
one of crucial importance and it is upon that really that the efficiency of
the workers and their well-being depends. That is a matter upon which I
do not think the present Government would be inclined ~to think of
legislating. - I .do not kmow what the future Government will do. I know
in‘many eivilized ¢ountries Governments are taking steps to raise the
standard of living of their people. Our Government, on the contrary,
is'very far from any such idea, and it will depend, as the Royal Com-
mission pointed out, mainly if not entirely, in the present circumstances.
on the efforts of the workers themselves and their leaders if they are to
improve their position in respect of wages and the general conditions in
which they have got to live and work. :

There is another matter of very great importance, of fundamental
importance, upon which the future development of industries in. this
country as well as the well-being of the workers themselves depends, and
that is the education of the workers. So far as the education of the
masses generally is concerned, we know that India occupies the very lowest
place among the important countries of the world. I do not think there
is any other country in whieh illiteracy and ignorance is so overwhelming
and universal among the people as in India. The Commission made
suggestions by which a beginning could be made in the factories at least
in all concerns which employ labour on a large scale, for educating if not
the adult workers at least, the juvenile workers employed there. Sir, 1
do hcepe the Government will not take up the attitnde that the gnestion
of education ought to be dealt with by the Local Governments and. that
they here at the Centre have no concern with the question of education.
This is one of those matters which depends largely upon the initiative of
the Central Government. Time after time it has been pressed on the
Government of India, not only by Indian public opinion, hut bv men
bolding responsible positions who are not Indians, that until the Central
Government comes to the aid of Local Governments definitely in thi
matter. no progress, at any rate no substantial progress. is possible.
is_possible that some of the provinces have done their best to promote
primary education, but I know at least in my provinee of Bengal primary
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gducasion hay not-advanced te sny appreeiable o  Now -
we are dealing with the Report of t.hepBoyal Gom:rt;l?i;h prs;&uslg?ﬁ‘;hﬁ“
impress upon the Goverument of India that so far as'the ‘recomme d‘a‘ts‘ .
:fssgflilt:: ng}n’n_thlgshijop\“Eegard_ing education are conceryed. those .sh:uldmg:
accepted by them ard earried out in the spirtt in which: the, proposal
made. 8ir, my Honourable friend, Sir Fr e said 1o renly o T
speech on the sécond reading that he was sgoncie;goghﬁ ﬁ;idm xt',eply--to iats
whit the Government had done with respect to....... . not sppreciate
e mfggmagg girh'ank Noyoe : 1 do not think 1 said tHat, < T
ersta at. the L.eader of the Opposition might be shocked
lzzva:'inﬁ&(::;ernmex&t‘ hagre done or have failed to do ’>.: What [ said wads
that J.:was shocked that he did not know w i “fai :
is mof uite, the same thing - r oot e did or'failed fo do. That
' 8ir Abdur Rahfin: Of coprse I could not have snything like. al
the information which that reb’c?ﬂ gik‘é’g uﬁgea’:ﬁi h?lr:t gl:g’glrxtl 8 wl/:fsel 1?(}:
available to us. It might have been in the Librat¥ but there are he.ap‘é‘of
-books and: pamphlets in the Library and we are .not expected to’ read
everyone of -them before. coming Here. and :discussing the Bills" that are
placed before the House. ' That is‘not a possibility : which 1 think the
‘GoVen'nment:ought .to. contemplate. Someé Honourable Members opposite
-tell uB that we ought to eonsult dictionaries when we' ask ‘them certain
guestious, Also we are'often referred, ini answer to our guestions, to shine
paper that was laid on the table two years back. : T do submit Sir. with
?ll respect..1o' you, that the Goverhment are not helping -t-his‘»’side ‘at all
if they. refer us to gqomq papers that were laid on the table of: the. House
two or three years back., Sir, I.do say I was perfectly justified in asking
for information from my Honourable, friend .as fo what agtion the Gayerp-
ment had taken with regard to the various recommendations of the Royal
:C01_11m1ssgon’: and because 1 was ignorant on that point, as regards the
ianhon. or steps, taken by them, because they did not supply. us with that
iqfomﬁtlon, I am_not prepared to plead guilty to any charge that the
Govgrnment might bring of not having taken care to. know the facts.
However ‘that may be. T do not want to prelong this debate. ~Speaking
}'rom this side of the House T have been feeling for the last few days very
‘great difficulties in criticising the action .of the Government because our
own men. do not take any.interest in important; matters of this charaetar.
1f ‘my ITonourable friend complained on that ground, that any eriticism
which emanated from me, speaking from the empty Benches on this side
of the House, was.shockinig, 1 would plead guilty. to that charge. 8ir, T
have come to realise that it depends more and more upon the Government
:h,emselves whether. they do the right thing by the people or not. We. do
fiot seem to be in & position to force them to do it. We can only a fpeal-f.o
them to do the right thifg. If they do "it, well #nd good 0 they
Ischarge the responsihility which they have assumed towards the people,
they’ would be ¢learing théir awh conscience, Sir, T am not in, the Rabit

of induleif 'in compliments but T, must ‘admit,” haying read the report,
that my Monourable frietid’ And his Department have not.been sleeping
®ver the miatter. 1 admit ‘that fully. Thev have been exgmining every
single tebonimendation of the report andl calling for reports, from he
“Tocal Govebtniopts as to wht they think about those, recommendafions
ahd what acétion ‘they” aré prépared, t6 take. 'They ave doing their d‘]}}y'
but stinyT ‘must’ say- that my Honourable ‘friend, ir Frank Noyce, "t'
Clow and the rest of the Department deserve every credit for the interest
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they have shown in this matter and the earnestness with which they are

taking steps to see that the recommendations of the Royal Comimission ate
earried out ard given effect to as fully:as pessible. R

‘One appeal, that T would like to make to my Honoursble friend, is
this. Now that the Act will be passed, rules will have to be framed. (
take it that the Government of India will see that proper rules are framed.
After the rules have been framed, as I pointed out, the administration of
the Act will be entirely in the hands of the Local Governments, especially
the Chief Inspector and the inspecting staff. "I believe that the: present
law, at any rate, does not debar this Central Government from exercising
full supervision and control over the administration of this Act and other
Aects relating to labour. Even under the future Constitution, I beligve,
labour legislation is going to be a Central subject or at least a eoncurrent
subject. Even then, I take jt, the Central Government will have the
power to see that these Acts are fully enforced by the Local Governments
‘through the local officials.

Sir, I .have nothing more to say. 1 do hope that this Act and other
gimilar Acts that have been passed will be of real help to the workers. If
the workers benefit, if they are made happy. if they are made meore
efficient, then the industries of the country will prosper and everybody
will be benefited by the prosperity which the development of our industries
will necessarily bring about. 1 therefore earnestly hope and pray
that this Act along with the other labour Acts will bring about the
heneficial results that are anticipated by us and the Government.

Dr. Zianddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural) : Sir, I appreciate the honest attempts of the Honourable
Member and his Department to carry out the recommendations of the
Royal C'ommission on Labonr and 1 congratulatc my Honourable friend,
8ir Frank Noyce, for the able manner in which he has piloted the Bill in
the Assembly, although T must say that, as he was quite immune to all
the arguments brought forward from this side of the House, he is also
suffering like his other colleagues on the Treasury Benches from what I
called the intoxication of the fourth type. Sir, in discussing these ques-
tions. as was pointed out by my Leader, Honourable Members on the Trea-
sury Benches entirely forget that the position in India in this Houge is
different from the position in the British Parliament. In the British
Parliament, the Opposition had been the Government at some time or
other, but in our case the Government is a permanent Government and we
on the Opposition Benches have never been in the place of Government
and therefore are not in a position to know all the facts and documents
which are at the dispocal of the members on the Government Benches.
Talking of the Library, it reminds me of a story that in a college library,
8 member of the governing body, before sanctioning the money for the

urchase of a new library, demanded that a certificate must be produced
y the librarian to the effect that the students have finished all the books
now in the library before fresh books could be purchased. I suppose 8
similar certificate perhaps might he demanded, from the Seeretary of the
Legislative Assembly to the effect that the Members of the Legislative
Asgembly. have read all the statements, documents and reports that weré
Pplaeed in the L:bl:ary in order that they may be sure that we come here
well prepared ; Sir, .1 feel very unhappy regarding this particnler Bill

¢
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about certain points and if this measure is pagsed then I shall .feel still
more unhappy about the whole thing. The first thing that I wish to say
'is, as was pointed out by my Leader and also by Mrf%[or‘gé‘n,' that we are
giving too large powers to the Local Governments, and 'when these Local
Governments have used these powers and have made their regulations,
and if you then read this Bill with all divergent regulations, you will
find that the Bill that we passed was entirely a different thing. The second
point, about whicly I am very unhappy. is the large powers that we have
provided for factory Inspectors who are like :
‘¢ Khud kuza o, khud kuza garo, khud gilai kuza.’’

Their position will be very similar to the position of the Income-tax
officers against whose orders practically there is no appeal and the only
thing that you can do in that case is to abide by their decisions without
question. Similarly the factory owners will do well to abide by his deai-
sion, geod or bad, if they want really to carry on their business. - The
third thing, about which I feel very unhappy, is the provision that is.in
the Bill about medical inspection, My friend, Dr. Dalal, has pointed
out that so few men are really versed in the science of anthropometry. It
is gertainly a new science and I am sure that it has not yet been included
in the medical course of our medical schools and colleges.

Then the inspection, according to his ideals, will practically be only in
theory, and it will be cursory, because those men who
will give certificates are ignorant of this very import-
ant new science which has now got a great future on account of the new
legislation that we have introduced. It will be exceedingly hard for the
labourers to secure a certificate as the expense, legitimate and illegitimate,
may be enormous. My Honourable friend has pointed out that he would
‘look into the matter. T suggest that he should have adopted a different
course, instead of demanding a medical ocertificate, before beginning the
service, he should have introduced the system of medical inspection to
those labourers in factories on the same lines as we have got medical
inspection to school children. '

The Honourable 8ir Prank Noyce : Does my Honourable friend also
suggest medical inspection for Members of this House !

Dr. Ziauddin Ahmad : I would very much welcome medieal inspec-
tion. for in that case the seats of those members who are medically unfit
would be declared vacant and the opposition will be strengthened. T sug-
rest that instead of demanding a medical certificate at the outset we
should introduce a system of medical inspection to these labqurers‘onl the
same lines and in the same manner as the medieal inspeetion '{o.sc‘hml
children. Tn' that case the burden on the labourers will be minimised.
Any person. who is found unfit for a particular kind of work, may be
shifted to another kind of work and if he i§ quite n'nﬁt'he may be re-
moved to a hospital or a sanitarium and a thing of this kind will ogceed-
inglv he beneficial to them. ‘ o
" Another thing, on which I am exceedingly unhappy, is the entire. d}scgs-
_sion on the hours of work. Everybady will admit that our labour vsrm-
ferior in quality to the labour in the West and this deficiency in quakty
can only be made up by quantity and so we cannot appl_v th.e s!}i]mel %1(;11;11‘
ciple to Tndian conditions as exist in the West.- Otherwise, if st i:: : ?;ther
is inferior in quality epd we insist..on the same quantity .a .

1 e
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. countri use: production will increase then.in the compétition of the
. world, we will, be very. much handicapped. This is an important, factor
.which. you cannot ignore. We have. really to.compete in the production
with the rest of the world and we cannot incregse: the cost of production
ause the whole industry would fail. In this counestion, in order to
,improve the guality, my Leader has pointed out two important factors
which we ought to carry out. The one is gducation. .. Unless.we have com-
pulsory education it is impopssible to get an intelligent class of labourers.
This is a thing which we odght to press in season and out of season, rele-
7 vantly or irrelevantly. - The Government must take up ithis question of
“eompulsory education in. order to train' efflcient labourers. .‘The wecond
" thing is-about . the -housing: problem, because a person: who  is accustomed
-ito live comfortably will ‘alse be able to'de more efficient work than.a person
~who is practically’ keeping' awske ‘alt night for ‘want of a: preper house
sand ‘who may be suffering on account of unhealthy ‘surroundings.. . He
'oannot be expected to do any efficient work in the morning. The next
‘point, on which I am unhappy. is elause 5, in:which ‘Local Governiments
uhave got power to extend the definitiou of a factory. : Of course my amend-
ment was rejected by the House but I think the Govermment ought to have
.accepted at. least ope. thing that in this particular gase, before a.Local
“Governinent yhay extend the definition, the permission, of the Goiernment
of India ought to have be,;,n“ob{n_i ed., At least in this case they-ought to
‘have kept, this in_ their ‘'own hands in_order to see that this_-extension of
the_definition,, which is a very ingportant item, should be used very spar-
mglg' and with great discretion and not used with enormous diversity
. in  different provinces. L "_’
- After giving pertain arguments as to 'why I am very.unhappy, T now
weome- to nnother class of .arguments and . I-.appeal 0 the (Houss that we
-sheuld reject the whole Bill. My first argument for the rejeetion of the Bill
{is. that India is an agricultural coumtry pure and simple. The factory
labourers are comparatively very few. T have not got.a eopy of the census
report, and when I gsked the Librarian, I wag-$old.that b Wwas out.
This is really the condition of thé 'Aﬁln:‘;ﬂbb Lx’{)r};}%‘ t.l\e o -

Mr. President (The Honourable Sir Shanmu hﬂm_‘,(‘fhe(t}') ; I'hat

e,

shows that our Library is being very well used by Members.
- Dr. Ziauddin Ahmad : I quite admit that the Library is so much
_used by the‘Members ‘that some other Members have not got the chance
to use the Library because, in the race for getting books fixst, others,get
preference. 1 was saying that 1 have not got the figures Lefore me, but
} may say that the factory labour.is a very small part and the bulk of the
labour in this country is agricultural labour and they form something
over 90 per -cent. It is well known that the Commerce Department
1§ doing everything for a smal] minority and they are overlooking & large
section of. labourers, that is agricultural labourers who are practically starv-
Ing and living from hand to mouth. We have passed several Bills, and we
had several Commissions and we have earried out all the instructions of
,the Labour Commission, but we have not carried out the recornmendations
‘of the Agricultural Commission and no'Bills have been brought forward
‘to gafermard agricultural labonrers in this country. Tt is still ‘ap nnsettled
“qpestion whether :'grlcultn'ral'labom‘-.is“,'l"n' the %b;’jé&ﬁiﬁieﬁf”of’ Industries
"ot in the Department of my Honourdble Priend, Mr. ‘Bajpai.© '
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__The Honourable 8ir Frank Noyce : I can answer that at once. It is
under the Départment of Education, Health and Lands.

RN B B s
Dr. Risuddin Almad : I see :this Department is not so strongly re-
- presented in the House: and therefore we are not hdving as many Bills
to safeguard agricultural labour as we have for faetory labour. Whenever
we-talk of the poverty of India, we always keep in mind the labourers in
the villaged who aré practically starving and who depend for their liveli-
hood on-the eultivators in' the villages who oecasionally employ them to
help them in their flelds.: We are producing Bills after Bills to ameliorate
the conditions' of factory labour and nothing has been done to improve
the conditions of agrieultural’ labour and, I hope, my Honourable friend,
Mr. Bajpai, whom:1 now see in the Hoiige, will be able to help the agrieul-
‘tutat labour, and, though he may not be able to produce 12 Bills; T hope he
'will predude at least half a dozen Bills'to improve the conditions of agri-
cultaral labour. ‘That is one reason why I oppose this Bill, because you
are doing everything for a ‘mieroscopic’ minority and doing nothing for
the” labourers who form h majority. The s_ecbni.i argument why "this Bill
should be rejected is, that the kind of action that we have been tiking to
settlé this question between capital and labour is not the proper one by
whieh we can 'solve this- problem. We ought to attack this problem from
an entirely difterent point of view. I believe that by these measures we
do not compase thée:differences between employers and the employee, the
“vapital and ‘labour’ and the solution of the problem will become more re-
mote.. We ought to handle this problem in a different manner and by
that ‘method alone we hope to solve the problem. Before T come to that
argument I would like to make passing referemce to strike. The origin
of the girike of labourers lies .in the fact they have gotthe #lea that the
capitalists are using.the.whole ef their. labour -for their personal bere-
fits, This belief is impressed in their minds that the capitalists are making
“Tuge profitd of 20 ¥ BO per cent. and they are piving insufficiént wages and
making fat dividends at the sacrifice of the labourers. I was in Bombgy in
May last and some of the leaders of the labourers] told me tlins gliﬁmtgly:;
Y knpw they were wrong in their statement, bug. they actually believed 1
h',nd?ﬁatf \‘?; t‘hixz‘éa::s_’e of the strike. . But they said that all the millowners
of Bombay were making fat profits and giving fat dividends at the saeql-
fice of th> labourers who are given very poor wages. When this idea i8
present in their minds it is impossibte-to find a solution ; and T thought
that. \instead of having a Bill of this kind, we should tackle. this I"'O’hlem
n a‘éjff-(;m’n'f"_manne‘r: and no legislation will in future be necessary. _F}}at
remedy is that yon ought e create a fecling by means of which the in-
ferests of the workers and the interests of the capitalists ought to be iden-
tical. ‘The workers should be made to believe that their interests are the
interests of the employers and the employers should be made t“‘.}?‘;heve
that . theip. interests.. are the interests of the labourers. " They shdu dib};e
unified together, and, -unless this ideal condition is achieved, it is imposs the
to avoid strikes and te create good feelings between the employers and the
labourers;.. You try to create legislation but the effect of‘ the ‘168181“.‘_‘?”
will be the oreation: of greater and greater discontent among these two
classes of people. :

~ e e .y ’ S S arer Vo I8 "'-{! '?:ﬂ"’ '*‘rs‘ A bi
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togethet gt " "how ¥ou ean have uniformiity of interests rl;e:l;'m'ﬂ s "be

abourers and the employers. In the first place the labourers :
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" made to believe that the employers do noi make a profit entirely for their
own good. If there is any profit in the factory it will go proportionately
to the labourers as well, and if there is.a loss to tie. factory. this loss will
. be borne to a greater extent by the employers and to a smaller extent by
the lahourers. If there is a profit it will be shared equally. -The moment
.you make the labourers believe that the prefiis are used for their advantage
as well, then I am sure they will never go on strikes and the divetsity
of interests between the labourers and the employers whieh exists at pre-
sent will practieally disappear. And this can be done in this way. First
vou legislate that every factory will be allowed to have so much profit and
the profit which is supposed to be reasonable is that you allow so much
for depreciation, and so iuuch for the reserve fund, and so much for in-
terest charges and so much for profit. After allowing for all these four
things, whatever additional profit is left must be divided pro-
. portionately . between the labourers and .the employers. If it
moes entirely to the employers, and no share is given to -the
labourers, then you produce discontent among them and they will demand
a direct share in the way of increased wages and if you do net: agree to
that they will go on strike. But if you make the labourers believe that
they are entitled taq get their share from these additional profits that seerue
in that particular factory. then the question of strikes will practically
disappear, and therefore to achieve this object the ideal way is that you
should have your union of these labour employees and that union should be
represented in the directorate. They should have access to the aceounts
and they should know definitely what are the. profits that accrued to
this particular company.

Mr. President (The Honourable Sir S8hammukham Chetty) : The
Honourable Member can resuame his speech after Lunch.’ :

o ]"I'he Assembly then adjourned for Lunch till Half Past Two of the
ock.

v 0 FY

The Assembly re-assembled after Lunch at Half Past Two of the
glhoc.k Mr. President (The Honourable Sir Shanmukham Chetty) in the
air. : ‘

Dr. Ziauddin Ahmad : Sir, just before the lunch interval, I was
developing my point in order that I might convince my colleagues to
vote with me and reject the entire Bill. The first argument that I ad-
vanc:d before lunch was that India i primarily .an agricultursl
country.........

Mr. President (The Honourable Sir Shanmukham  Chetty) : The
Chair has allowod very considerable latitude te the Honourable Member
in his speech. The condition of agricultural workers and -any -scheme Qf
.profit sharing in fagtories are xubjeots .entirely .outside the scope of this

Bill, and, if he continues his remarks on these subjeets, the Chair : will
have to say that he is jrrelevant. '

Dr. Zisuddin Ahmad : T have said quite enongh.on this topic before
_"'hmc:h‘ (Laughter), and T need not recapitulate them for the benefit of

t
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Members, becauge I hope that they will remember what I said. 1 wiil
take up. the topic from the place I left, without further recapitulation.

The.fundame_ntal object of this particular Bill, which I am going to
oppose, is that it seeks to provide better understanding between
capitalists and labourers. The object is that industries may flourish
under better eond_\trlons and everybody may live a contented life and
strikes may be a thing of the past. Strikes are a modern institution :
they were unknown to ancient India ; and it is really one of the
achievements of modern civilisation and we should try .to meet strikes by
modern methods and not by the old system. We should create an
atmosphere in which capitalists and labourers may live contented lives
with mutual understanding. If mutual understanding is achieved by the
methods I deseribed, then it will be quite unnecessary to have this kind
of legislation and we can achieve our object by more direct methods.
When there are two parties fighting, as is the ease with ' capital and
labour, then there are two ways of settling the fight. Ome is to fix by
rules and regulations the jurisdictions, limitations and the other restrictions
that we can lay upon them so that they may all work within their parti-
cular spheres. The other method is to make them both come together on
friendly terms so that all these limitations and rules and regulations may
be unnecessary. My friend, the Member in charge of Industries and
Labour, tries to settle the question by the first method ; he wants to re-
gulate the jurisdiction of labour and capital by a series of enactments.
I want to solve it by the second method, by having friendly relations
between labour and capital, so that all these enactments may be quite un-
necessary. There are these two different points of view, and if I can
convince my Honourable colleagues on this side that the second method
is the more practical method and will achieve the end desired, then this
Bill and similar Bills which might follow would become absolutely un-
necessary, and -this is what T wish to emphasise. In order to have amie-
able relations and good understanding between labour and capital they
should realise that their interests are identical. So loug as they feel
that there is divergence of interest. it will be impossible to talk of any
kind of union between them. But if we can secure by some method
that the parties realise that their interests are identic{zl, that they can
work in harmony, then legislation of this type is quite unnecessary.
The maragers should enter into the feelings of their labourers and
realise what they desire : they must understand that the workers are
ignorant people, without the benefit of education which the managers
have got : that the workers do not know the methods of recreation
and how fo use their time and live comfortably ; the managers ought
to enter into their society and establish clubs at their own expense and
teach the workers how to live cheerfully and nicely. The labourers
also should be contented as their minimum wages are f‘"*‘“‘ed: they
should realise that while factories work at a loss they will et ouly the
ensured minimum wage, while if factories work at a profit. they will
get additional bonus and this is quite possible to be achieved. The
capitalists should realise that they are entitled to some kind of minimum
out of the profits. and, if. they make over and ahove that minimum, they
should not take .the whale of it but should share it with the labourers
and others who helped to produce the profit.......

I Mr. B Das: And also the Finance Member of the Government of
“‘dia.' o B . ,".

~
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..Dr. Ziayddin Abmad ; As regavds the Finance.Member, I-amjafraid,
I tried my hest to convince this Houye that this Legislative. Agsembly
should “be ‘considered as a factory, but unfortypately. my. view, was not
shared by all ; othérwise the Finance Member and ourselves would haye
derivéd some benefit out of thg reyenues, of the K Government 'of
Indig b, .00 S e :
<> 'The Honoursble Sir Nripemdra Sivcar (Law Member) : If this is a
factory, it'is a -gas‘ft‘ajétory‘.ﬁ) : EEEE ‘ S

L3

v

. Dr. Ziauddin Abmad : But my. yview, whioh I expressed the.. other
day,.in connection .with clause, 5 of -the Bill, was  uafortonately . met
accepted by this House, and, therefore, the view!'that.. sy - Honroutable
friend, has aepepted. has. heen ruled out. .of order by his owm votes.:..:..

. Mr. B. Das * Whe? I impHed was'fhat the- surplus “profit'' ‘of '"th
employers must be shared by 'the parties which my Flonourahle friefi
mentioned, and alsc by thé Honoutable the Finance Mériber who draws:it
in the shape of in¢ome and ‘super-taxes. o R e e

Dr, Zianddin Ahmad ; I ‘quito understand that, the income-tax. that
has to be. levied is really a legitimaie expenditure and 1 em thinking of
the profit after paying all these legitimate dues. In this case if . the
labourers. yealise that they have a legitimate share in the earnings..:, ...

'Mr. President (The Honourable Sir' Shammukham Chetty) ;' The
Honotrable Membér i« continning his irrelevaney. =~ = -7 7
Dr. Ziauddin Ahwad : T am just coming to the practical side.... ...
-+=» Mr.- President {The -Honoturahle Sir Shenmukham <€hetty) : The
‘Honourable ‘Member’s sugzestion may be very practical.-but it will not

be relevant to. this ‘Bill, -and I would ask him to eome to relevant
suggeations. .- ) - L

Dr. Ziauddin Ahmad : T am coming to them. Tf we follow the
methods T suggest, this Bill i« unnecessary, and that is the point which
I say is relevant ; as ] am opposed to this Bill and T want to convince
the House that the 'method T suggest i more practical for achieving the
results songht in this Bill, and unless T advance my argument it is im-
‘possible for my friends to vate with me. As T said, Sir, we must have
uniformity of interests in these cases ; the employers should take part
in the recreations of the employees ;' while on the other hand, the em-
ployees should have one of their representatives on the diréetorate of the
eompany, and that person should take part ih all diseussions that may
take place concerning not only the welfare of the employees but also. the
general progress of the company. but he should have no votes, because
the labourers will then know what i< the real income of the company.
and if the labourers are convineed of the trne position of the company.
if they are taken into confidence by the company, if they are shown the
balance sheets and all the relevant papers which aré placed before the
direetors, then they will realise that it is not right for them to demand
higher wages. They will then realise that if there is a loss made Ly the
‘company, it is not right to demand higher wages ;' they will also feel
sure that if there is a loss madé by the company their wages will not
sbe cut down, that they.will be paid-out.of the reserves ahich tirey are
‘going to build and the capitalist alone will suffer ; but if on the other
hand there is any profit. they will get a proportionate share. But they
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should be told alvyays what is the total amount of profit earned by the
company so'that they may get their legitimate share of it. Sir, I
consider that'the legitimate share of a capitalist may be classified under
four -heads. In the first place, there must be some fund reserved........

' ' THe Honourable Sir Frank Noyce : Sir, I rise to a point of order.
My friénd is endeavonring to persuade the House to reject this Bill
in favout of some mﬂuﬁ(m‘ whicti he is putting forward. 1 would ask
vou whether it is relevant to discuss that solution in view of the fact
that there must be some legislation to control factories in the interval
until a happy utopia which he is advocating is reached 1 -

Dr. Zisuddin Ahmad : My inention is simply this. If I want to con-
vince my colleagues on this side to vote for me and reject this Bill, I
oan only do so by persuading them to accept a better method of achiev-
ing the:object than the method which is suggested in this Bill...........

Mr. President (The Honourable Sir Shanmukham Chetty) :. The
Chair would point out te the Honourable Member that a detailed dis-
cussion’ with regard to profit sharing, or, what ought to be the legiti-
mate charges on the profits of a company, i$ irrelevant to this Bill, and
the Chair would again point out that what he has been galking -after
lunch is absolutely irrelevant. If he continues in his irrelevancy the
(‘hair will have to ask him to resume his seat. :

Dr, Ziauddin Ahmad : If vou consider, Sir, that any discussion on
this Bill in favour of my suggestion with a view to throwing out the
Bill altogether and take up a better view of the solution of the problem
of capital and labour'is out of order, then I have no alternative.........

Mr. President (The Ilonourable Sir Shanmukham Chetty) : Quite
s0. Now, the Honourable Member has come to the point of his irrele-
vancy. If the object of this Bill were to find a solution for the conflict
between capital and labour, then all his remarks would be relevant, but
the object of the Bill is not so wide as all that. It is very much
restricted ; it is only to regulate the conditions of workers in factories,
and for that purpose all the remarks that the Honourable Member is
making are absolutely irrelevant.

Dr. Zisunddin Ahmad : My point was that there are two ways of
rolving this particular problem either by means of regulation or.........

Mr. President (The Honourable Sir Shanmukham Chetty) : But the
problem is to regulate labour in factories. .

Dr. Ziauddin Ahmad : With which T do not agree. T do not agree
for a moment that the methods suggested in the Bill to regulate labour
are correct methods, and, therefore, I oppose the whole Bill, and I say
that the methods which I suggest are the correet methods.........

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair ‘¢an only ‘tell the Honourable ‘Member that he is ‘absolutely
irrelevant. = '

Dr- Ziauddin Ahmad : If you de not want me to speak, I shall not
continue, - ‘

Mr. President (The Honourable Sir Shanmukham Chetty) :
Honourable 'Member can certainly speak anything relevant.

The
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Dr. Zisuddin Ahmad : I. consider what I.say -to be quite relevant,.

but if you consider it to be irrelevant, I.shall not sey. anything. . . .. .

. Mr.'0. 8 Ranga Iver (Rohilkund and Kwumaon :Divisions: ‘Noh-

Mubhammadan Rural) : Sir, T hope I am nqt s{anding; up tpo prolong the

goﬁy of irrelevancies on this occasion, but merely to convey fo, the

fonourable Member in charge the cordial approbation of this side of the
very useful measure which he has almost passed in this House,.

_ Sir, under this measure, therc will be less difficulties for the people
whom the Bill is:intended. to . benefit. ' :

As many of us are amxinus to get away from this Session’ to' the
plains to face new difficulties—I believe.1 am echoing the sentiments of
many a Member of the Opposition when I say that we want to conclude
discussion, not only on this Bill, but on other Bills as well, so that the
Government may he able to release ns from an .inevitable bondage—
staying up here. ' ' ' ' ’

Sir, I congratulate the "Honourable Member in cha-rge‘ for 'hringing
forward such a useful measure. ' ,

Mr. Laichand Navalrai (Sind : Non-Muhammadan Rural) : Sir, I
do not propose to be lengthy, nor do I propose to take up the time of the
House with any irrelevant matter, but I shall confine myself strictly to the
Bill itself. I support it, I am not for its rejection. « I*hawe taken patt in
this Bill at its former stages. The first time that I tock gpart in the
discussion of this measure was at the time of its comsideration, and I said.
then that this Bill was in the interests of the workers, and that with
certain improvements, which were absolutely necessary, it would he a
very sound enactment. Sir,’Y then thought that it would be tnuch better
to present certain difficulties and improvements which I thought were
necessary by way of amendments. I put forward several amendments,
and though almost all the amendments that have been put forward, not
by me alone, but by several - other Honourable Members, have been
rejected, yet as an optimist I must say that I am not disappointed. I take
it that this Bill. as it is going to be passed, is the first instalment of the
attempt in the direction of improving the welfare of workers, and T
hope that the Honourable Member in charge of this - Bill:. will consider
seriously all the suggestions that have been made and see that they are
carried out in the spirit in which they were made. The improvements
which we have suggested are not such as-not to be considered’ to have no
substance in them at all. Sir, there are very strong grounds for making
those improvements, and I hope that the Honourable Member. in chargt
will watch carefully the working of this measure and devise means to
wake the improvements we have suggested.

With regard to the Bill, the first thing that I want to draw the atten-
tion of the House to is the attitude of the Government Benehes in counec-
tion with Bills that emerge from Select Committees. - This is a typical
instance to show what their mentality is. Certain provisions there .werc
in the original Bill and some of them have been eliminated by the Seiect
Committee. It cannot be said that those provisions have no substance in
them or that they were really such as to be rightly eliminated. T was
not on the Select: Committee, reasons might have been given, but I do
pot know how the Seleet Committee were persuaded to ‘eliminate at
least one clause about which T had put in an amendment. I, therefore.
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submit that the attitude of the Government Benches should not be that
they -are infallible. The Government’s attitude should be an open one,
and when there are any amendments the duty of the Whips or of the
speakeérs on their side should not be that everything that has been passed
by the Select Committee should be carried through at all costs. No doubt,
our representatives are there on the Selest Committee, but all the same
when fhe Bill comes to us, does it come to us only to'be passed as'a matter
cf course by us ! Then where is the necessity of giving time to the House
for consideration stage, then discussion eclause by eclayse and
then the Third Reading ¥ T therefore hope, that the" attitude
of  the Government "will not be that evéry amendment; liowever
good ' and -eround it may -be, should be thrown 'out. The- first
omission is about the surgéons or doctors tvho, though they sre
interested directly or indirectly, may be appointed for the purpose. J
hope. the Honourable Member in charge will. at no distant date, bring in
au amendment to the effect that the certifying doctor should be a man who
‘s not interested. Instances were given to.us of difficulties that would
arise if this were done. Mr. Sen, who was a member of the Select Com-
mittee, thought that he could not budge.an:inch frem the reasons that
were given ip the Select Committee for tgking away this clause. I have
always a liking and regard for him, he knows it, but when he says that
Bengal has not got registered medical practitioners in the mufassil, it is
discreditable if it is true. But nowadays in the mufassil there are places
where there are medical practitioners, and’ if they are ot actually 'in a
village, they are within'a stone’s:throw ; there are tahsils where there are
such 'men. ¥ wonder how that could be advanced as areason why honest,
impartial doctors could not be put for the purpose of the functions under
this- Bill. Tf ‘my Honourable friend will come to my part of the country,
i will show him.registered practitioners in the villages, ‘and then hle“ will
zo to Bengal and say that they also require medical -practitioners.in the
villaces, But I suggest that Bengal is certainly more gdvanced than our
place. (Interruption.) I 'do not doubt it, though I doubt about Bihar
and Orissa. Another reason,—and this was put forwar_'d“ by the
Honourable the Mover—was that: the:docter might have very insignificant
interest, and in that case-how could he be refused t My reply to that is that
oven if there be such little interest, he could leave it so as to enlist the
confidence of the people that the certificate that he was giving was a "81"
one, )

The Honourable Sir Frank Noyce : If the certifying surgeon is
interested in a factory situated in Tuticorin, is he to be prevented from

performing any duties in regard to a factory. in Assam ? . .

Mr. hand Navalrai : If he has got some shares and if he does
not comeL:rll?ier the definition of directly or @n@lrecply mt_erested, then 1
shall have no objection. I would be even willing if a . man ‘has a!;
indireet interest in such a.thing, that.it should not stand in the :a}; ot
the medical practitioner béing appointed for the purposgs-under the Tio’
but in that cgse the word ‘¢ indirectly ”’ shpuld be taken away.
fundamental principle is that a man who is interested eannot be.thg judge
in his own.case. It is plain even to a layman. I htwe.smd that 1 ‘;um a:;
optimist, and .1 hope that the Honourable. Meinber in charge will !
least issue instructions to the Local Governments that, when tlaese t:ur%z;:g
8re appointed, they should avoid as far_‘as possible any doctor (ith
appointed who is an interested person. Let me come to the next poin
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ﬁg:rd“to"‘the' hours of work. From the very beginnin?g‘fl-"liﬁave takén the
vidhv that we should not run too fast, nor should. we walk. too slow,.and,
therefbre, I"have ndt put in my objections to the 54 hours prescribed by
thi& Bill. 1 was told that the principle in other countries mow ds that it
shotld not be more than 40 hours. o
. -An Honourable Member : Where. is that-!
Mr. B. Das : Are ;\.'ou‘rhinking of ‘the civil service trade union ?
Mr. Lalohand Navalrai : I got it in the papers and I have got a copy
of it, though not here. But I believe I am supported in this by the
Deputy President. You know the International Labour Conference in
Geneva and they have held now that it should be 40 hours a week.

The Honourable Sir Frank Noyce : I am sorry I did not quite catch
my Honourable friend. Did he say that the  Inteérnational Labour
Conference at Geneva had approved a 40-hour week ! o

- Mr. Lalchand Navalrai : Yes. o
The Honourable 8ir Frank Noyoe : That is not «o.

Mr. Lalchand Navalrai : Excuse me. I hg: sent for that paper,
and I hope my Honourable friend, the Deputy President, would enlighten
us on that point a little more. o ’

Mr. Abdul Matin Chaudhury (Assam : Muhammadan): What I
told my Honourable friend. Mr; Lalchand Navalrai, was that last year in
the Tripartite Conference held at Geneva to discuss the -hours of work
and to reduce the hours of work having regard to unemployment in all
the countries, they passed a resolution recommending 40 hours a week.

The Honourable Sir Frank Noyoce : But the International Labour
Conference has not done so.

. Mr. Abdul Matin Chaudhury : No. T said the Tripartite Conference
which was held in January last year.

- The Honourable Sir Frank Noyce: I am not disputing the
correctness of what the Deputy President says. He is perfectly right, 1
am disputing the correctness of what my Honourable friend, Mr. Lalchand
Navalrai, said. - ‘He said, if 1 wunderstood him correctly, that the
International Labour Conference at Geneva had approved a 40-hour week.
That is not so. They have postponed further discumssion of the subject
til next year. ' ' T .

Mr. Lalchand Navalrai : [ am in possession of some papers which
3r.u, T have promised to send to the Honourable Member.

The Honourable 8ir Prank Noyce : I cau claim to know a little more
abour the International Labour Conference at Geneva than my Honour-
able friend. I am very closely connected with it. as Member in eharge
of the Industries and Labour Depattment. My Honourahle friend i€
nixing up two things. Hé is mixing up the views of a’ preparatoty con-
ference with the views of the International . Labour Conferenee itself-
The'prepamtory eonferehce prepares the work to be discussed at the
Sessions of the Internatiotial Liabour Conferemece. The two things are
quite different and-the faet that- u ‘preparstory conference pagses any
resotution does not meéan that that is-accepted by ' the ' Imternational
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Labour Conference. The position in regard tq- the - In{ernational
Labour Conference is as 1 have just stated. The question of the 40-
bour week has beeh postponed for further discussion until next year.

Mr. Lalchand Mavalrai: I do not feel myvself more competent th
the Honourable Member himself. I do accépt that, but w}’;"t I me:f:
to say is I have read both and

......

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Ionourable Member need not pursue that point.  The Chai> can tell
the Honourable Member that the International Labour Conference has
not yet passed that Resolution.

Mr. Lalchand Navalrai : T accept the statement of the IIonourable
Member in charge, 'and I do not think there is any need for the Chair
to support the Honourable Member. 8o, what I mean to say is, that
there is a great difference over this. 54 hours is not a standard which
is a permanent standard or a standard which is accepted by all. At
least that much will be accepted. The expert member for the labourers,
Mr. Joshi, has put in-a dissentient note the figure of 48 and there is
the Deputy President also joining him. I do not mean that the Bill
should have necessarily put it at 48 or 40. I am saying this only as a
warning to the Member in charge. He should really watch the situa-
tion and see if this 54 hours is objected to, whether it is too much
and so on and then the amendments may be made. This is only the
first instalment.

Then I come to this point, that the Factories Act is being worked
through certain Inspectors and these Inspectors have not given satisfaction.
I think the Boiler Inspectors enjoy a much higher position than the Fac-
tory Inspectors. I do not know whether I am correct. That at any rate
is my opinion. I hope that when Inspectors will be appointed, care
will be taken to see that very responsible persons are appointed and
that their work will be so watched that there may he no complaint of
the nature that has been brought to the notice of this House. The
Inspectors are the pivot of the whole system apd it is they who have to
carry out the functions under this Bill. Especially \';vl_nen Aan amendment
1 placed before the House with regard to the supervision in prosecutions
has not been accepted. I request that in the wo.rkmg of this Bill care
should be taken to see that things are done straight.

Coming fo the question 6f punishment, I was told that the magist-
rateg consider the question from the bottom, that is the minimum punish-
ment. 1 accept the statement that came from the Honourable Member.
This is going to be a new improved Act and T hope that magistrates will
give careful eonsideration and pass sentences very leniently.

Lastly, 1 would say that prosecutions should not be launched after
a very lo)n’g time. Thg’re should be no delay. Six months and tw.elve:
monthg are going to be given and the Imspgctor should hurry up things
and they ought to see that the cases are disposed of as quickly as pos-
sible. The Honourable Member should also keep in mind the question
of the schooling of the children. Conveniences should be given to tlll{e
family living in the premises, and, as the children are also going to work,
the question of education is very important. We Ahnve. been vsgl:lg beer;
there should be compulsory education. I say the railways o !

L186LAD
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generous enough to give them schools and I hope these factories will
give better facilities to these labourers and I would appeal to the Honour-
able Member in charge to give attention to this question of schooling
also. S

Iir. Sitakanta Mahapatra (Orissa Division : Non-Muhammadan) :
Sir, 1 congratulate the Honourable Member in charge of Industries and
Labour on his honest attcmpt to ameliorate the grievances of factory
labour in India, however haphazard the attempt may be, and althpugh
most of the recommendations of the Whitley Commission have not becn
given effect to in the Bill. - I wish Government had taken as much
interest in the improvement of the wages of factory labour as they have
taken in cutting short their working hours. Sir, I cannot say anything
about labour conditions in other parts of India, but I know that about
one lakh able-bodied men from my parts migrate to the Calcutta side
every yvear, for about three or four months a year during slack agricul-
tural seasons, in order to supplement their earnings. I believe, Sir,
that labour in cities is mostly rural labour. The Whitley Commission
also found this in urban areas. The rural mass in India find it diffieult
to make their both ends meet out of their agricultural earnings and
so a large number of able-bodied poor people go out to industrial cities
to earn some extras in order to pay their rents, interest and other obli-
gations. So they would have been much more grateful to the Honour-
able Member in charge if he could have found some means to improve
their wages. Sir, they are not so much keen about other factors as
they are for their earnings. My information is that in Japan the highest
salary in a factory never exceeds five times the lowest salary. But
in India, while the ordinary labourer gets ten annas a day, the man
at the top draws Rs. 10,000 a month. A very large percentage of the
people of India is agricultural labour and T believe the Honourable
Member for Industries and Labour, who has so much interested himself
in labour conditions in India, will soon interest himself in improving
their lot. A splendid beginning may be made by making laws for
abolishing forced labour and cheap labour in both British India and
Indian India. Besides Indian landlords who induylge in forced labour
and in cheap labour, the Government of India themselves, Sir, indulge
in such contemptible methods and it is a standing reproach on the Gov-
ernment of India, I shall quote only a few sentences from a book—
‘‘ Condition of India ’—by Mr. Bertrand Russell being the Report of
the Delegation sent to India by the India League in 1932. This Dele-
gation included three Members of Parliament. On page 447, it says :

““ In Orissa, another plague spot of labour, the ordinary labourer reccives four
snnas a day, while the Government extracts forced labour at about half that wage
rate.’’

Then, 8ir, on page 452 it says :

% The Government in India employs forced labour and, ‘as we have already
pointed out, remunerates at scales lower than the miserable ones that prevail in the
area. .

We came across this problem acutely in Orissa. Time &id not permit us to investi-
gate it as well as we should have liked to do, for we felt certain that the praetice
obtaina legally and jllegally on a large scale.
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In the Angul District, which is governed under the Angul Laws Regulation {Act
III of 1913), Government officials exact forced labour. Orders are sent to %oml
officinls’ for supplies of goods and seérvices, which are enforeed by penalties.

We have in our possession copies of orders issued under the authority of the
Deputy Commissioner of Angul, and stated to be under the seal of his office, which
calls on the local official to supply coolies for serving officials, beaters for shooting
parties for the Political Agent and for providing cows, vegetubies snd other pro-
visions for Government officials. (Hear, hear.) These orders threaten penalties
and are very peremptory in their character.

. The pructice of Forced Labour is not eonfined to Angul In other parts of
British India also it obtains, Begar is enforced in the villages and much resentod.’’

Mr. B. Das : Has not this book, Sir, been proscribed !

The Honourzhle 81!' Frank Noyce : To the best of my recollection,
my Honourahle friend is correct. I think the book is proseribed. 1
have just sent to ask the Honourable the Home Member if this is so or
not.

Dr. Zisuddin Ahmad : It has already been ruled, Sir, that a pros-
cribed book can be read in the House.

An Honourable Member : Mr. Mahapatra has got the book in fact
fron the Library. (Laughter.)

Mr. Sitakanta Mahapatra : I, therefore, ask the Government to
show practical sympathy for the labourers and set their own house in
order and, before attempting to reform labour conditions in factories
and mills, to follow the adage, ‘‘ physician, heal thyself ’’. There is,
Sir, another side of the question. By this enactment we have curtailed
the hours of work of workers in British India. But in Indian States,
forced labour and cheap labour is the rule rather than the exception.
If the suzerain power cannot put a stop to this system in Indian States,
it will hit hard the Indian industrialists and it is quite possible that
British Indian capital will fly to.Indian States. Sir, coming as I do from
Orissa, T may say that three-fourths of that eountry is Indian Btate.
I personally know to what extent the system of forced tabour is-in exist-
ence in most of the States. Very recently the begar system has gone to
such a high pitch in a neighbouring State that the town of Cuttack hu
been gimply flooded with refugees from that State. It is a
shame, Sir, on the part of a power that boasts of suzerainty, not to be
interested in such things and allow a sort of sl-p.very to.be coptmued
in this the twentieth century. Now, if a factory is established in sl;ch‘.
a State, will any factory in British India be able to compete with ‘it 1
It is time, Sir, that the Political Department should make a searching
inquiry into labour conditions in Indian Indig. and particularly 1p_the
Orissa’ Feudatory States. Sir, conditions, particularly labour conditions
in India, are quite different from labour condxtzxons in England. Wln'll:
not be better to treat Indian conditions in a different way than _Enghs_
conditions ¥ T trust, Sir, that the Government of India have in thelé‘
possession information sbout forced labour in both British India an
Indian India and they will be able to put a stop to such barbarous sys-
tem before long. With these words, Sir, I resume my seat. ¢

Mr. Abdul Matin Chaudhury : Sir, I only want to say a very Iew
words, referring to the observations of the Honourable Sir Frank Noyce.

. . but
Sir, we have not been able to achieve a good deal of what we wanted, .
still T ¢onsider that this is a very considerable nnprove;gent (t)l!:atth:higries
sent position. Sir, my friend, Sir Frank Noyce, has told us ue
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only an instalment, and that other instalments will come in in due
course. We hope that the efforts of the Department of my Honourable
friend to implement the recommendations of the Royal Commission on
Labour will eontinue unabated. I still entertain the hope, Sir, that at
no distant date the workers’ demand for a 48-hour week will be aceeded
to. Sir, my friend. 8ir Frank Noyce, has described this measure as one
of the three measures of major importance which have been produced
by bis Department in implementing the recommendations of the Royal
Commission on Labour. If, Sir, I am able to look back at all with satis-
faction on any work that I have been able to do in this Assembly in co-
operation with the Government, it has been in eonnection with these pro-
gressive measures that have been introduced in this House by my friend,
Sir Frank Noyce. Our legislative record< during the past few years
have not been a very happy one. But, Sir, if 1 may say so, I have always
regarded that the only silver lining in that cloud o6f reaction through
which we have passed have been the measurcs that have emanated from
the Department of Industries and Labour. 1 only want to express my
appreciation to the enormous amount of work that has been done by that
Department in counection with the measure that is about to be passed.

The Honourable Sir Frank No{u : Sir, we have spent three days on
this measure which eannot, I think, be considered a  disproportionate
amount of time considering its complexity and importance. 1 do not wisia
to prolong the discussion more than I can help, and 1 shall, therefore,
confine myself strictly to the measure before the House and not a{tempt
to follow my Honourable friend, the Leader of the Opposition, or, my
Honourable . friend, Dr. Ziauddin Ahmad, inte an excursus on the eco-
nomic and eduecational policy of the Governnient of India.

- 1 should like, at the outset. to say that I fully appreciate the position
in which my Honourable friend. the Lieader of the Opposition, was placed
by laek of information, and I realise that his view of what the Government
of India have done in the direction of implementing the recommendations
of the Whitley Commission’s report would have been expressed differently
yesterday if be had had the report I sent him subseqently then before him.
I would mention for his information that we are now in process of eollecting
the. material for a third report on the action taken by ourselves and the
Local Governments on the recommendations of the Commission,—the one
I gave him yesterday was the second. Those reports are beginning to come
in. A consolidated report will be compiled as rapidly as possible and, before
the next Session of the Assembly, the third report will be ready. 1 shall
be very glad to have copies of it placed at the disposal of all the Members
of the House. (8ir Abdur - Rahkim : ‘‘ Hear, = hear’’.) 1 might
perhaps mention, in this eonneetion, though it is hardly as relevant
today as it would have been yesterday but it may interest the House, what
the Chairman of the Royal Commission himself thinks about the progress
we have made. He said at the end of a series-of four important articles
which appeared in the English Times about a year ago :

_ ‘“ My colleagues on the Commissjon will, I think, join in vry appreciation .qf the
progress made in the first legislative periods sinco  the issue of the Repert, tind in
my ‘Bope- that the advance made in the second may be equally good. 'When politieal
quiestions oceupy the centre of the stage, industrial and socinl reforms risk being
side-trockcd. It is to the credit of the present..Admimistmation -in,.India, (I could

wish that he had added that it is also. ta’ the oredit of .the present Legislaiurc), that
this has not happened so far as offieidl nht?{:n'og corii'gi-hbod.;r’w' ent Legislaturc),
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Now, 8ir, before 1 come to deal at comparatively brief length with the
main criticisms which have been brought agl:amst thiy; Bill; T should Hke to
get ome or two small points out of the way. My Honourable friend, Mr.
A_nklesa.ru, suggested that provision should be made in the Aect for the
withdrawal of prosecutions when the offence is merely techmical. It was
rather late, at this stage of the discussion on the Bill, to
bring forward a suggestion of that kind, but there is no reason to believe
that, where an offence is merely technical, Inspectors indulge in prosecu-
tions merely for the sake of doing so or that the Court is not prepared to
deal with the matter leniently and let off the offender lightly.

My Honourable friend, Dr. Ziauddin Ahmad, made an assertion yes-
terday about medical inspection in the United Provinces. He definitely
said that fees were being charged for such inspection. I promised to find
out whether that was so or not. I thought I should have to inquire from
the United Provinces Government, but I found that we have, as indeed
we ought to have, the information here and that there is a definite rule that
no fees should be charged for such examination or for the grant of a certi-
ficate in pursuance thereof. That, I think, deals sufficiently with that
point.

Dr. Ziauddin Ahmad : May I know what is the rule which- the
Honourable Member has just quoted? Is that the order of the Govern-
nent of the United Provinces ?

The Honourable 8ir Frank Noyce : It is a rule of the Government of
the United Provinces under the Factories Aet. I do not propose to deal
with the points raised by my Honourable friend, Mr. Lalchand Navalrai.
Apart from the [act that he is not here, all the points that he raised were
very thoroughly gonc into in the discussion on the amendments. [ now
come to the main criticisms whieh have been brought against this Bill, both
of which were raised by the Leader of the Opposition, and one or other of
whiclt was also taken up by other speakers. The first criticism which has
been brovght against the Bill is that it confers too wide powers on Local
Governiients and a suggestion was made that the Government of India
should utilise very freely the powers which have been conferred upon them
by clause 80 of the Bill, which makes the rules promulgated by Loeal Govern-
ments suliiect to the control of the Government of India. Now, Sxf‘, I do
not want the 1lonse to be under any risapprehension on this e?mt. Con-
trol '’ is quite a different matter from ‘‘ previous sanctiom " When a
Local Government has to obtain the previous sanetion of the Government
of India to the promulgation of any rules under an Act, it means that
those rules are subjected to meticulous scrutiny by the Departmem Q-
cerned. But when rules are subjeet only to control, they are only subject-
ed to post-facto examination.

Sir Abdur Rahim : Are not the Local Governments bouhd to inform
the Government of India beforehand that they are going to frame sud
Tules ?

The Honourable 8ir Frank Noyoo . T am not sure. I do not think s0.
I think they send us the rules after they have been framed. The oontwi
which is exercised is & 6x-post-facto examination o thie best of my hmv-

 8ir Abdur Rahim : Ever-then may I suggest that the ‘Government
of India can' give direstions to. L.ocal Govertments. R
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The Honourable Sir Frank Noyoe : I am coming to that, Sir. What
1 wish to emphasise is the reason why this should be so in the case of the
rules under this Bill. My Honourable friend, Mr. Morgan, complained
that the Bill covered a vast number of factories, cotton, jute, tea, rubber
and the like, and that it was a disadvantage that there should be a general
Act, and not a special Act, dealing with different industries. It would be
very diffieult and would take an immense amount of time to deal with in-
dustries in that way. I would submit to the House that the purpose Mr.
Morgan has in view is served by giving Liocal Governments wide discretion
in regard to the framing of rules. They know all the local circumstances
and they can frame their rules to meet the varying conditions of different
industries. There is no reason why they should impose meticulous unifor-
mity on different industries and, similarly, there is no reason why the Gov-
ernment of India should impose meticulous uniformity on all provinces in
whieh elimatic and other conditions differ so widely that a uniform code
would probably be unworkable. If there is any serious divergence be-
tween the rules in force in different provinces and it is found that they
work to the disadvantage of one province or another, that could always be
set right if it were brought to the notice of the Government of India or if
they discovered it themselves by an examination of the rules. The point
really is that the control of the Government of India exists under clause 80
and can be exercised if necessary. I may mention a case. for example, which
lately occurred in which a certain provinee, there is no necessity to say
which, issued a Notification under the Workmen’s Compensation Act, which
we found would not bear examination. We suggested that it should be
amended and it was amended. We could do the same here. If we were
to examine these rules meticuloualy, if we were to decide that they should
be subject to the previous sanction of the Government of India, it would
mean a tremendous increase in our staff and there is also the great dis-
advantage in that we have no expert advisers in these matters. We
should certainly have to add one to our Department if we were to insist that
Loeal Governments could not make or amend the factory rules without
our prior sanction.

My Honourable friend, the Leader of the Opposition, if I heard him
correctly, suggested that provinces which were industrially developed
might not be willing to advance as far and as rapidly as others. I do not
think that is our experience. 1 think our experience of the two most ad-
vanced industrial provinces, Bombay and Bengal, is that the Local Gov-
ernments of both provinees are even more anxious to insist on the proper
regulation of labour in their factories than are some of the others and
that they naturally have Inspectors with more experience and use them
accordingly. The second main criticism of the Bill has been that the
powers conferred on the Chief Inspectors are too wide and my Honourable
friend, the Leader of the Opposition, has specially drawn the attentian of
the House to the use of the word ‘‘ may '’ instead of ‘‘ shall ”’ in regard to
those powers. The criticism under this head seems to fall under two
classes. The first criticism is that Inspectors have powers which they may

abuse and the seéond ‘it that they huve Powess whish ‘they’ may nob use.
Thte ‘sscond criticist” iv'the ose which:my. Honourable Friend, 8ir ‘Abdur
Rahim, bas advanced. I, Bir,:am mot a lawyer and I :do mot know what
mgm the minds tﬁ(;il th; ﬁaﬁelrs of the original Bill when they tﬁ:e;z’%!}e
YORd, -, TRAY, " instead of U shall, ", It is difficylio. o ghath " i8
igp g v ol it gty R o W
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was in the minds of the framers of the original Bill was something like
this. It was that, after all, jt is a mistake to use a Nasmyth hammer- to
crack a walnut. There may be cases in which, in order to bring about
some small but desirable improvement, it would be necessary to incur an
amount of expenditure out of all proportion to the value obtained by that
improvement. I think their idea must have been that it was necessary to
leave the Inspectors a certain amount of discretion in this matter. For
instance take clause 14 (3) of this Bill :

‘“ Tf it appears to the Inspector that, in any factory, gas, dust or other impurity
ger.crated in the course of work is being inhaled by the workers to an injurious
extent, . . . . he may serve on the manager of the factory an order in writing,
ete.’’ :

It might be possible that the injurious extent is very small indeed but
that the installation of proper ventilation would cost the manager of the
factory several lakhs and might indeed lead to the closing down of the
factory completely and to what would really be far more serious injury to
the workmen employed in it. That, Sir, is, I think, the reason why the
existing Aet was drafted as it is and we have seen no reason to depart
from it. My Honourable friend, the Leader of the Opposition, said that, if
the Faetory Aect is working properly, why was it necessary to appoint a
Royal Commission to make recommendations regarding it. I think the
answer to that is that the Royal Commission did not criticise the actual
working of the Factory Act in any way. There is not to the best of my
recollection any criticism in their Report of the actual working of the
Act, or of its administration of the Act. 1 do not say it is perfeet. No
one claims that it is perfect. But, at any rate, there is nothing in the
report of the Royal Commission to suggest that the actual working of
the Aect requires rectification. The point of their Report was that the
Act was working so well that they wanted to extend it to other factories
and in other ways to existing factories. We, Sir, have no reason to
believe that Inspeetors or Chief Inspectors abuse their powers either by
omitting to do what they ought to do or by doing what they ought not to
do. As regards doing what they ought not to do, the point was raised
by my Honourable friend, Mr. Morgan. As regards his criticisms
Inspectors have far too extensive powers to require the factory owner
to do certain things ; the answers to that is that there is a provision for
appeal, in the case of the factory owner, to the appellate authority
appointed by the Local Government and that, in the case of prosecution,
the alleged defaulter has the protection of the Court. I think,
Sir, that 1s all I need say on these two points except that I would add that
the point raised by Sir Abdur Rahim in regard to the use of the word ‘‘may’’
instead of ‘‘ shall ”’ in the Bill is a point that is well worth noting and
diseussing with Local Governments if and when we propose to amend the

Act further.

I do not propose to walk into the trap set for me by my Honourable
friend, Mr. B. Das, and to discuss the condition of labour in the Indian
States. I have really nothing to add to what I said i.n rep]ying to Mr. Mody
which was that the point raised in his minute of dissent is under the con-
sideration of the Government of India. Mr. Das knows the constitutional
Position as well as I do, though he chose to,ignore some of ﬂSasgeq&gﬁm the
remarks he made on'the subject. But lest the House should think that.his
picture of labour condition in the Indian States was entirely co,rr.ect:lf](
should like tp remind it that there are gitite a large number of States Wmf,f

have followsd the Government of India_in regard.to the ntroduction
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labotir legislition and which have Acts more or less on the lines of the
Indian ¥actories Act. I cannot give the House a eomplete list nor can 1
say how far their legislation differs from that whiech we have passed. But
amongst the States that have labour legislation are such important States
as Hyderabad, Mysore, Baroda, Gwalior, Travancore, Indore, Jodhpur,
Cochin, Jhind, Porbandar and Rajkote,—amongst them the States which
are most advanced industrially and otherwise.

Mr. B. Das : I am very glad to hear it.

The Honourable 8ir Frank Noyce : How far they will again be pre-
pared to follow the example of the Government of India in regard to in-
troducing a further instalment of legislation remains to be seen, but I
think their record is such that it is at any rate permissible to hope that
they will be able to do something in that direction.

That, Sir, I think concludes all that I have to say except to thank the
House most gratefully for the very great assistance it has given me in plac-
ing this important piece of legislation on the Statute-book. It represents
a very marked advance in the amelioration of labour conditions in this
country ; it represents an important step in establishing that contentsd
labour force on which alone the industrial dévelopment of India can be se-
curely based. To those gentlemen on the Opposite Benches who have eri-
ticised us for not going further and faster, I would venture to read the fod-
lowing extract from the report of the Whitley Commission. They say : -

. %“ This brief outlme of the history of certain features of factary legisiation in
India shows that from the beginning the principle of factory regulation, here ns n
other countries, has been gradually to extend the area of protention afforded to.the
industrially employed worker. This primciple has been effectod in three ways—by
regulation affecting specific classes of workers, by regulation affacting speci‘ic classes
of estahlishments and by powers given to Local Governments to include under such
regnlation smaller places of a similar kind. The value of a policy of gradualncss has
been clearly demonstrated in the history of factory legislation in ¥ndia in tho past
and the dictates of common sense and practieability oconfirm us in the belief that
.the same policy should continue to actuate future developments in factory legislation.’’

That, Sir, is the policy which we have followed in this Bill and that
is the policy which we shall continue to follow. We recognise that the Bill
has defects : we recognise that it will need to be supplemented ‘in various
directions as time goes on, but we feel that caution is necessary and that
-ave eannot adopt the policy that some of mg Honourable frjends opposite
have advecated and to take leaps in the dark. (Loud and Prolonged
Applause.) ‘

Mr. President (The Honourable Sir Shanmukham Chetty) : . The
question is : ‘

‘‘ That the Bill, as amended, be passed.’’

The motion was adopted.

THE MECHANICAL LIGHTERS (EXCISE DUTY) BILL.

?"""ve . Honourable 8ir James Grigg (Fixia.ncd Membor)": 8ir, I beg to

" ¢ That the Bill to provide fo tbo imposition and colleoti 2. of an excise duk

pn mechinjcal Bghtors be referred t; & Select Committee, ee:u” ’; :f :!: ﬂblpl'"‘:&
o Jaw Member, Mr. B. Sitaramaraju, Mr, D K. Labiri Ohaodhury, Mr, Uppt S0



P “THE MECHANICAL LIGHTERS (KXCISE DUTY) BILL. 41

Bahadur, Mr. Lalchand Navalrai, Rai Bahadur SBukbruj Roy, Mr. N. N. Anklesaria,
Bao Bahadur 8. B. Pandit, Bhaj Parma Nand, Sirdar Harbans Singh Brar, Khan
Babedur Haji Wajihuddin, Mr. E. Studd, Mr. A. H. Ghuznavi, Mr. A. J. Baiman
Mr. 8. G. Grantham and the Mover, with instructions to report on or before the
25th July, 1934, and that the number of Members whose presence shall be necessary
to censtitute a meeting of the Committee shall be five.’’

Sir, the Bill to which this motion relates is a comparatively simple
measure, the nature and purpose of which are clearly shown in the State-
ment of Objects and Reasons. When my predecessor introduced this Bill
into the House on April 20, he hoped that it would be possible to take it
into consideration at once ; but objection was taken, and he, therefore,
agreed tc a motion for circulation for the purpose of eliciting opinions by
the 30th June. The House is now in possession of the opinions which
have been elicited, and this motion is in accordance with the procedure
laid down by the Standing Orders for the subsequent stages of a Bill which
has been cireulated.

The object of the Bill, Sir, is twofold. It is to protect the revenue
from the excise on matches, and it is also to protect the indigenous match
manufacturing industry from the abnormal development of the use of
mechanical lichters which would otherwise result from the imposition of
an excise duty on matches. It is a matter of practically universe!
experience in other countries that the imposition of an excise duty on
matches does give an abnormal stimulus to the import and production
of wechanical lighters, with the result that other countries have found it
absolutely indispensable to take measures of this kind in order to protect
their revenue. Honourable Members will no doubt have discerned from
a perasal of the opinions which have been received a certain tendency
to believe that this measure, i.c., this impositien of an excise duty on mech-
anical lighters, is unnecessary and that the fears for the match Tevenue
on which it is based are, to say the least of it, exaggerated. Against this
we have, apart from the experience of the other countries to which I have
alluded, the testimony of the Excise Commissioner of Burma. This is
given on pages 2-3 of the printed collection of opinions. The significance
of this is that for some time there has been in existence in Burma an
excise duty on matches, and therefore in Burma we can see a concrete
example of what happens as a result of the imposition of an excise duty,
and,—I nay say,—an excise duty much lower than the one whth has just
baen in:posed on matches in India as a whole. The figures of imports of
mecharical lighters into Burma are conclusive evidence ‘that the appre-
hensions en which the Bill is founded are not at all unjustified. In the six
months pending the introduction of this measure into the Assembly the
number of lighters imported into Burma was over 150,000, and a very
simple caleulation will show that that is at the rate of 300,000 a year.
The majority of persons who have been consulted on this Bill are either
in favour of it or have made no comments at all. A few of them, however,
think that a duty of Re. 2 per lighter is excessive ; but I would nkl;tg
point out that the proper criterion in looking at a measure of this : bx; ;
13 not the ad valorem incidence of the duty, but the number of mate o
the consumption of which will be supplanted by the use of an individua
lighter. "The duty of Rs. 2 is equiyalent to the excise duty on one 3"-‘;‘5
'b”:z ‘of matehes each containing 80, sticks. | dp not shink ft.can he
£onténdsd that this i an ofair measure of the cficiency, of the orCE
‘Thechanical Mghter, and from this' point’of view the diity ‘proposed
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certainly not excessive, particularly if we have regard te the vital impert-
ance of safegnarding revenue and the Indian mateh industry as well

A few critics have observed that the scope of the definition of
mechanical lighters is too wide and that it would include toys which
amuse children by emitting a spark. On this, I may say at once that I
shall e quite prepared to modify the definition so as to avoid this un-
desirable and unintended effect. That certainly is a point which can he
much more conveniently declt with in Committee. Detailed drafting is
more suitably done there than on the floor of the House. 1 do not think
I need add anything more. I am of course not the father of this Bill,
merely the step-father. Step-mothers are generally supposed to be
extremely hard on their step-children.....

An Honourable Member : What is the position of the step-father ?

The Honourable 8ir James Grigg : But the same is not necessarily
true of step-fathers. At any rate, I adopt this child with a due amount
of cordiality. Certainly, the ITouse having passed the legislation for an
excise duty on mateches, 1 think it is only fair to ask the House, in order
to safeguard the collection of the duty on matches and to safegnard the
indigenous match manufacturing industry from the abnormal effects which
are jucidental to such legislation, that it should complete its work and
pass this measure.

Sir, T move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

‘‘ That the Bill to provide for the imposition and collection of an excigse duty
on mechanical lighters be referred to a Belect Committee, consisting of the IIonmourable
the Law Member, Mr. B. Sitaramaraju, Mr. D. K. Lahiri Chaudhury, Mr. Uppi Saheb
Bahsdur, Mr. Lalchand Navalrai, Rai Bahadur Sukhraj Roy, Mr. N. N. Anklesaria,
Ruo Babadur 8. R. Pandit, Bhai Parma Nand, Sirdar Harbans Bingh Brar, Khan
Babsdur Haji Wajihuddin, Mr. E. Studd. Mr. A. H. Ghuznavi, Mr. A. J. Raisman,
Mr. 8. G. Grantham and the Mover, with instructions to tepurt on or Lefore the
25th July, 1934, and that the number of Members whose prescnee shall be necessary
to constitutc a meeting of the Committee shall be five.’’

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, I rise to
oppose the reference of this Bill to Select Committee. It is in fulfilment
of an announcement I made on the floor of this House when it was intro-
duced, and now that this new baby, which I find is an unwanted baby,
comes to be considered on the floor of the House, I will oppose it tooth
and nail. Onpe is surprised to see that different Finance Members leave
unwanted children to be adopted by their successors. The frenzied
financial policy of Sir Maleolm Hailey gave lots of trouble to Sir Basil
Blackett, and the latter’s ratio baby gave so much trouble to Sir George
Schuster that he had to raid the Indian homes and was instrumental in
the outflow and export of gold to the extent of 200 crores, fifty per cent.
of which is distress gold. Even with that Sir George Schuster was not
satisfied. He could not balance his’Budget and so he stole a march upon
the future Federal Assembly and the futnre federal financial resources,—
the matches and ‘sugar excise dutjes that' were réserved to the future
federal finance wnd for antonomous’ provinees to Work out their provincial
Anionomy.in thelr full measure,—Sir Geéorge Schuster hole a march &nd
rew, o0, the future eredit' of the ‘Governments, féderal aud proviadal
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He was not satisfied with the Mateh Bill alone. This Bill is not a
gigantic baby,~—it is a tiny little thing,—it is an unbern babe, but Govern>
ment have already found a step-father for it. One cannot understand
why the Finance Member should have conceived of this Bill or whether
the Members of the Select Committee were parties to it, whether they
understood that 20 years hence somebody might set up a mechanical
lighter manufacturing plant and that Sir George Schuster was not only
safeguarding the intercsts of his successor, the present Finance Member,
but of the future hatches of Finance Members and Finance Ministers that
will succeed him. I will just quote a line from my own speech while I
was speaking on the former Bill. (Laughter.) There is no need to laugh.
I foreshadowed other babies too, but I think, when the present Finance
Member will have time, he may, as a necessary corollary to this Mechani-
cal Lighters (Excise Duty) BIll, if it is not thrown out, introduce other
Bills, because his predecessor has foreshadowed that he may intrcduce a
Flint Bill and a Coir Bill, because flint and steel and tinder are used to
produce mechanical light in the interior of India, and so when the F'inance
Member is hard up and wants a little more money, and finds that people
are not buying more matches than is absolutely necessary, he will put &
tax on flints, and introduce a Flint Bill or a Coir Bill and he and the
Central Board of Revenue or the Customs Department will send batches
of people to go round the villages and when they see in the grocer’s
shop or the biriwala’s shop a rope or straw coir hanging, which is always
burning for people to smoke from, the myrmidons of the Finance Member
will snateh that piece of rope or straw bundle and say ‘‘ Why should
people do like this ¥ They must buy matches : the revenue under the head

matches is going down ’’.

An Honourable Member : The Bill refers to mechanical lighters,
mecnanical in the sense that it produces a spark.

Mr. B. Das : That rope burns and there is the spark and light. I
will discuss about flint later. I said at the time : _ S

““T am surprised that my Honoursble friends in the Select Committee did not
bring out another baby called the Flint Bill’’

Whereupon Sir George Schuster said :

‘‘ There is plenty of time ; we might get it ready before the Session is out if
my Honourable friend wants it.’’

T do not myself want it ; but, as a necessary corollary, 1 would advise
the Honourable the Finance Mcmber to have a Flint

4r Pill and also a Coir Bill.

‘Now, Sir, I call it a panicky legislation. What is the necessity for
this Bill ¥ Do vou think that people will buy thesp four-anna mechani
lighters all over the country ! Of course, the Finance Memhber quoted
from the statistics supplied by the Burma Government ; the other Provin-
cial Governments completely ignored the Bill. They: thought it was s &
huge joke played. by the Government of India. When we visit provineial
metropolitan towns we see that they always laugh at Simla and Delhi:g
they say that the Government.of India have little work {‘id“ d_seme-
tines ‘they “perpetrate ‘jokes, and this Mechanical "Lighters B ,,m;~otxlle?
of the huge jokes that comes out from Sirla and Delhi, Sir, ‘T had little
Tespeot for .Punjab, but L:find that even the Funjab- Gowetinpiéns ave
taken .2 very -sensible view:in: this matter-; socalso.the United Provin
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Governiment. This is what the Finance Commissioner to the Punjab
Government, Mr. J. F. Fergusson, ‘says : : : ‘

_ “The danger, in my opinion, of such an industry being ostablished in the near
future, appears to be very slight. As remarked by Mr. Bhupnt Sing, there is not,
28 yet, any established industry in the manufacture of mechanical lighters in Indis ;
it eannot be established in a day as the necessary machinery will bave to be obtained

from abroad :in the first instance. With such a high duty of Ra. & per lighter, there
is no chanco of this industry being ever established in Indis.’’

I do not know if any secret order has gone from the Government of
India to the Punjab Government over this impertinence on the part of
a subordinate official of a Provincial Government passing such remarks
on a Bill drafted by the all-highest Finance Member of the Government of
India. Sir, the Finance Member said that this is a very simple Bill ;
yet they have devoted three pages. There are 16 clauses to this simple

ill as it is called, and 1 do not know how many hours the Draftsmen
spent in drafting this Bill, with which none of them were satisfied at heart,
but for which, thank God, a step-father has been found. Sir, the United
Provinces Government said this :

‘‘ The excise duty levied on mechnical lighters should not be so high as to
prevent altogether the development of this new industry.’’

The United Provinces Merchants Chamber of Commerce, the Upper
India Chamber of Commerce and the Indian Chamber of Commeree,
Lahore, all oppose this exeise duty on mechanical lighters. I can under-
stand how Sir George Sehuster, and his advisers and the Draftsmen of
the Government of India as well as the Law Member, who was advising
him at the time, jumped to the conclusion that if they must have an excise
duty on match they have to apply the similarity of conditions to mechani-
cal lighters. Sir, one of the officers has remarked that the mechanical
lighters, that could be bought for four annas, just light for a few minutes
and then they get out of order beeause people light them too often with
the result that they soon get out of order. Knowing that, I do not auder-
stand why, not only this revenue duty of Rs. 2-4-0, but also an excise
duty is proposed to be imposed. I could buy in England one of these
mechanical lighters for a shilling.....

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : For six pence.

Mr. B. Das : Somebody told me that there is an exeise duty of a
shilling, am I eorrect ?

The Horourable Sir James Grigg : There is certainly an excise

duty on mechanical lighters in England ; I am not sure how much it is,
but I think it is six pence.

Mr. B. Das : It might be a shilling ; but still these lighters are
sold for six pence at certain places in England, and for the Government to
conceive the idea of putting an excise duty of Re. 24-0 on each lighter,

if it ean be manufactured in India, is, to say the least, simply absurd and
Iudieruons. . ... . E . :

Dr. Zianddin Ahmad : Purgjanl.g;‘lj_thi; these are not manufac-

tured in. India.

" Mz, B. Das :.Yes, when .'&.!em’.gre not mﬁfutnrod m thu countl‘i
Of comrse, ‘if. the Governmont’s policy .id. antiindustrial, . if :they 'desire
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that nobody should manufacture these lighters in this country, then I can
understand -the object of introducing this measure.

Now, 8ir, regarding flint, it is no use saying that flint, steel and
tinder, are not meehanical lighters. The Commissioner, Nagpur Division,
has made some very pertinent remarks on this which I hope the Financy
Member has read and cogitated upon. I should like to quote a little
in extenso, because it forms very good reading, and since there is more
sense today among the provincial satraps ard provincial officers than in
the Government of India. This is what he says : '

1 would sugfest, however, that, in order to obviate any possible misinter-
pretation of the definition of ¢ mechanical lighter ’, it should Le specifienlly provided
that the Bill does not apply to the ordinary flint and steel carried by nembers of
the aboriginal tribes. In this province practically all adult male Gonds and Korkus
carry a flint, steel aud tinder with which to make fire. The nctual mechanism in a
lighter is, as a rule, of the simplest possible kind and is designed to bring a flint in
contact with a stecl so as to produce a spark which shall ignite a wick soaked in
petrol or kerosene. It seems to me somewhat doubtful whether the production of a
spark to ignite tinder by bringing a flint in contact with steel by hand differs
essentinlly from performing the same operation by rotating a wheel with the finger
us8 in many mechanical lighters. It will not be desirable, in 1y opinion, to subject
the ordinary apparatus for producing fire which is used by the poorest class of the
population and which, in the hroadest semse of the terms, must be described as a
mechanical device, to any duty.’’

Sir, it is a very sensible view that has been expressed. It is not
that the Finance Member is contemplating the eventuality of making
these lighters in this country, but as we are going down and down in the
downlill grade of our financial bankruptcy, a time will come, at least
five years hence, when the Honourable Sir James Grigg will be contemplat-
ing to bid good-bye to India, when he will be thinking to leave some litile
surplus money to his successor, then he might think of manufacturing
this new baby called the flint baby. That is an eventuality to be con-
sidered only when a man is in despair, because a drowning man catches
any straw, and when the Government of India are bankrupt of any
finaucial brains, when they are bankrupt ef any scientific financial or
fiseal policy,--by linking the rupee to the sterling, by -having the 184
ratio, they have not only made the Government of India bankrupt, but
they have made tle people of India poor, so poor that today the peo.ple
of India camnot pay their taxes, nor can the Finance Member, including
his ally the Cowmerce Member, find new sources of tariff and taxation
by which they can fill the coffers so that the Gov‘emment Budget can be
balanced. That is the whole trouble and that is why these unwanted
clildren, these unwanted Bills are manufactured. T_he._Honouru_b!e thg
Finance Member himself has noted the difficulty about the definition of
mechanical lighters. It is best to drop the Bill. Why go and -worry our
heads over an explanation and ask the Law Member to devise a proper. word-
ing without leaving a loophole, as to what a lpeqha.mcal I;ghtcr 18 1. As
the Commissioner of Nagpur has pointed out, it is best to drop the Bill.
It is very difficult for ordinary human mind to deﬁng a mechanical .llghtef,
and l-:nu‘wing as I do the ingenuity of my lcgal_frlgnds, both 1{181d¢ this
Heuse and outside, if they are in a mood for mischief they can turti the
definition to any interpretation they like, and if the Government also are
in a mischievous, litigious mood, they could prosecute anybody who 13]9-
duced a fire or light. Even if I fail in my opposition to the Bill and te]f
House does mot throw out the Bill, I do hope that the Selsct Comglﬁu y
will not be as foolish :as the other Select Committes was. They sho
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not think of legislating for an execise duty on mechanical lighters which
may be produced 20 years hence. So I would suggest that clauses 5 and 6
should be dropped. Clause 6 deals with the bringing in of mechanical
lighters into British India from the territory .of any specified Prince or
Chief in India. I do not know if the Princes or Chiefs could produce
mechanical lighters, but most of us pass through these lndian Statcs.
Everywhere the customs departuent or the excise depgrtment which will
g0 on inereasing in nurabers—as soon as we come to the railway station,
our pockets will be searched if there are any mechanical lighters, and
knowing as we do that in Kathiawar Ports, the French Ports and Portuguese
Ports, the Japanese mechanical lighters will be sold at four annas a piece,
the Government of India cannot prevent the Ports of Kathiawar, Jam-
nagar, Bhavnagar and other places from selling mechanical lighters at
four annas a piece, and if accidentally we pass through such territories
and come into Viramgam line or elsewhere in British India, at once the
policeman or excise man will come and search our pockets and then we
have to be troubled to produce a certificate that the particular mechanical
lighter was purchased in London and not at Porbander or Jamnagar. So.
the whole idea of an excise duty on manufactured mechanical lightcr
should be dropped, and, if Government are so anxious to make a little
money out of the mechanical lighters that are dumped by Japan, they can
have it. Supposing my Honourable friends in the Select Committee with
their inner knowledge of the facts that would be placed before them,—
but frow the opinions that have been collected I do not think the Govern-
ment of India have more facts because the Finance Member has not put
forward any new argument on the floor of the House,—supposing they
think that they should have to legislate for an excise, I would suggest
that they should legislate for the control and licensing of manufacture of
mechanical lighters, but no excise duty should be levied. Such a duty
can be collected but it must be returned to the manufacturers if Govern
ment want to have certain control as they have even now a method of
collecting taxes at ports and then refunding them to those who import
these artieles. Sir, with these few observations, T oppose the reference
to the Select Committee. ‘

Mr. A H Ghumavi (Dacca cum Mymensingh : Muhammadan
Rural) : I support this motion for reference to a Select Committee. My
Honourable friend, Mr. B. Das, has perhaps forgotten under what cir-
cumstances this Bill was introduced in the last Session of the Assembly.
When we were discussing the excise duty Bill on matches, it was point-
ed out to us by the manufacturers in India that unless a duty on the
lighters also was put on, it would hit them very hard. It was not
included in the first Bill that had already been passed. Therefore,
it wag, firstly, for the benefit of those manufacturers in India, and,
secondly, for protecting the revenue that would be derived by the sale
of the matches that this Bill was introduced in the last Session.

Mr. B. Das : But the capital is foreign, either Swedish or Japanese.

Mr. A ~K. Ghusgnavi : As I said in the last Session, when my
Honourable friend, Mr. Joshi, was giving us a lot of trouble, the best
way of silencing- Mr. Das would have been for the rew Finance Mem-
ber to have included Mr. Das in the Select Committee. ot
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Mr. B. Das : I am opposing the Bill, and I do not want to serve
on the Select Committee.

Mr. A H Ghusnavi : Sir, it is stated in the Statement of Objects
and Reasons : S

‘‘ There is a serious danger that, with the imposition of a considerable duty
on mutches, there will be an abnormal development of the use of mechanical lighters.

This would mean a loss of duty and interference with the business of the Indian
muteh manufacturing industry.’’

It was solely in the interests of the match manufacturing industry

in India that this Bill was introduced. As regards the various other
objections which my Honourable friend.....

Mr. D. K. Lahiri Chaudhury  (Bengal : Landholders) : I do not
want to interrupt the Honourable Member, but will he give us any in-
formation as to whether the manufacturers themselves have asked for
this measure ?

Mr. A H Ghuznavi : I will say to this House that those manufae-
turers, who were present before us in the Select Committee, asked us,
the Members of the Select Committee, to introduce a Bill of this kind
to protect them from this.

Mr. D. K. Lahiri Chaudhury : May I know from the Honourable
Member who are the manufacturers of matches who came before the
Committee !

Mr. A. H Ghugznavi : Manufacturers came from Bengal, Bombay,
and other places. They came on our invitation to tell us how the in-
dustry would be affected by that Bill. We had to go into the whole
question with them and then we fixed the duty which has now been
passed into an Act.

Mr. B. Das : Was it not trade jealousy and trade rivalry of match
manufacturers ¢

Mr. D. K. Lahiri Chandhury : It may not be, but how could the
manufacturers of matches know at that time that there were manufae-
turers in India of mechanical lighters when there was not a single
factory doing it ¢

Mr. A, H Ghuznavi : They did not say about the manufacture of
lighters in India. Their apprehension was that the importation of
foreign lighters.. . ..

q Mr. D. K. Lahiri Chaudhury : That is true, but this is an excise
uty.

Some Honourable Members : Both.

Mr. A H Ghuznavi: This is for lighters, both imported and
manufactured here. It is not mercly an excise on lighters made here.
t is also for the lighters that are imported into this country. As re-
gards the other objections that my Honourable friend, Mr. Das, has
raised, he may wait till the Members of the Select Committee make their
report. Perhaps we will meet all the objections that he has raised
on this question. With these words, Sir, I support this motion for
Seleat Committee. :

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran : Non-
Mfuhammadag: Sir, I regret I cannot subscribe fully ‘to the ideas to
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which expression has been given by my friend, Mr. Das, on this sids
of the House. This Bill seeks to achieve two objeets. One is to jmpose
an import duty on mechanical lighters which are imported into. this
country from foreign countries, and another is to levy an excise duty
of the same amount, namely, Rs. 2 per mechanical lighter, which may
be manufactured in this country. Now, with regard to the first object,
namely, the imposition of an import duty on foreign mechanical lighters,
1 am quite at one with the object of this Bill. My Honourable friend,
Mr. D. K. Lahiri Chaudhury, is evidently uuder some misapprehension
when he says that there is no such provision in the Bill

Mr, D. K. Lahiri Chaudhury : There may be a provision, but it is
not in the Preamble.

Mr. Gays Prasad 8Singh : When he reads the last clause, he will find
it is stated :

‘¢ Provided that, mechaniecal lighters as defined in the Mechanical Lighters
(Excise Duty) Act, 1934, shall be liable in addition to a duty equsl to the umount of
the excise duty imposed by that Act on mechanical lighters nanufactured in British
India.’’

Now, Sir, on principle I am opposed to the importation of foreign
goods into this country, so far as practicable, and to that extent'] am
heartily in sympathy with the proposed import duty on mechanical
lighters. When we passed the Match Excise Duty Bill, the manufaeturers
of matches in India were naturally apprehensive that if steps age not
taken to discourage the importation of mechanical lighters (m this
country their industry would suffer, and they were quite justified if
1 am to take the word of my Honourable friend, Mr. Ghuznavi,. who
was a Member of the Select Committee. They were naturally appre-
hensive that unless steps are taken to supplement the provisions of that
Act by means of a fresh legislation discouraging the importation of
mechanical lighters from foreign countries, their trade would naturally
suffer. I am in hearty agreement with that part of the Bill which seeks
to impose an import duty on foreign mechanical lighters ; but I find
some difficulty in accepting the other part of this Bill in which it seeks
to impose an excise duty on mechanical lighters which may be manu-
factured in this country. As a matter of fact, it is stated in the State-
ment of Objects and Reasons :

‘¢ There is not, as yet, any established industry in the manufacture of mechanical
lighters in India.’’

To that extent the imposition of an exeise duty seems at bést to
be premature. It will adversely affect those persons in this country
who may think of starting an indigenous industry in this particular
line. My friend, Mr. Das, has already quoted certain opinions which
are opposed to the imposition of an excise duty on mechanical lighters
and I need not trouble the House by reading out those extracts. I may
merely refer in. passing to the opinion of the Commissioner of the
Assam Valley Division who says : ’
hm’;xg’ﬂgem:f:" onl:ie?llo:n;‘tﬁ:tt :he danger of a flood of méchanical Jigbtet‘!f ?:;
sato Gt Gy paRorated and that ua:rt‘:’? no neeeufty for such a Bill I.’regu

This also is the opinion of the General Manager of the Asssm’ Rail-
ways and Trading Company, Ltd. The opinion of the Governmaht of
United Provinees has, I think, been referred to by my friemd Who {i

B
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spoke, as well as the opinion of the Upper India €hamber of Com-
merce, Cawnpore.

Now, with regard to that part of the proposal, I have got one gu{)-
mission to make. In the first place, I am not very sure ‘whetl.xer it is
advisable to impose an excise duty on mechanical lighters which may
be manufactured at some future date in this country. In the second
place, I am opposed, even if it be assumed thgt an excise duty on
mechanical lighters is advisable to safeguard either the revenue of
India or from any other considerations, to a duty of Rs. 2 per lighter.
1 quite agree to the duty of Rs. 2 on mechaqical hgl}ters whl_ch may
be imported into this country from other countries, but if an excise gluty
is to be imposed at all, I should think that the duty should be consider-
ably less. Some opinions favour the imposition of eight annas or at-
most one rupee per mechanical lighter as excise duty. I am therefore
of opinion that if an excise duty is to be levied at all it should be of a
small amount, so that it may not seriously interfere with the establish-
ment of an indigenous industry in the future. I have no doubt these
points will be carefully considered by the Members of the Select Com-
mittee, and I hope that when the Bill emerges out of the Select Com-
mittee it will be a more acceptable measure than the one before the
House.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : After the speech of Mr. B. Das answered fully
by Mr. Ghuznavi and partly by his own friend and neighbour from
Bihar, T think I should not at this late hour of the day take up the
time of the House, but I am compélled to intervene on account of an
unique observation by the previous speaker who said ‘ on principle we
object to the importation of foreign articles into this country’. It is
an amazing principle, and if I were to support this Bill, I rise to make
assurance doubly sure that Members seated on this side of the House
do not subscribe to that prineiple.

Mr. Gaya Prasad Singh : Buy Indian goods.

Mr. D. K. Lahiri OChandhury : Are you speaking on your own
behalf ¢

Mr. C. 8. Ranga Iyer : I am speaking on behalf of every sensible
man in this House.

Mr. D. K. Lahiri Chaudhury : I think you are taking the hat to
your own head.

Mr. 0. 8. Ranga Iyer : I always put my hat upon my head.
Mr. D. K. Lahiri Chaudhury : That is right.

Mr. C. 8. Ranga Iyer : In this House I do not talk through the hat
as the Honourable gentleman does, nor do I leave my head outside and
bring only the hat inside. (Laughter.) Leaving the hatter portion
of the argument, any man who does not talk through his hat will say
that if we do not buy foreign goods, foreigners will not buy our goods.
(Laughter by Mr. Gaya Prasad Singh.) That is an economic principle
which the loud laugh that speaks the vacant mind does not seem to
appreciate. Here is a very useful institution, a mechanical lighter.
Mr. Gaya Prasad Singh does not smoke.

L186LAD J
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- Mp, Do K Lakiri Chauwdbury : Sir, on a point of order.. You have
ruled on a previous occasion that no demonstration of any article will
be allowed on the floor of the House.

© Mr. President (The Honourable Sir Shanmukham- Chetty) : The
Chair did net see that lighter.

Mr. C. 8. Ranga Iyer : Here is the mechanical lighter (showing it)
which seems to have caused some disorder on the Opposition Benches.
(Laughter.) It is good to derive some customs revenue by paying a duty on
& thing like this, and even my friend, Mr. Studd, who possesses this
valuable thing will not object to it. But if you were to prohibit the
importation of foreign articles, I suppose even the cause of the earth-
quake in the Province of Bihar will not find much money because one
part of our revenue will be cut off. So much for the spokesman of the
Democratic Party.

Sir, I think we have had more light than lightning on these mecha-
nical lighters today and 1 hope that, without much ado, this House will
place this Bill on the Statute-book. It is a very old Bill, as this
House is aware. Sir George Schuster did not have the time to pass it
through this House and therefore his successor has taken it up and
I think the Select Committee can pass it without very much discussioy,
I do not see why we should waste the time of this House by talking
such interesting things as the Honourable Member from Bihar was able
to talk just now. Sir, all T need say is this, that in simple matters
like this, I hope the House will not follow the éxample of the previous
speaker and waste the time of this House.

Mr. Muhammad Muazzam Sahib Bahadur (North Madras : Muham-
madan) :. Sir, I give my wholehearted support to this measure. Once
the Bill, which has now li‘lreeome law, imposing an excise duty on matches
has been passed, and when it is remembered that the amount recovered
in the shape of a revenue duty on matches has been found necessary t0
meet the deficit in the Budget, and when we remember that that excise
duty cannot be fully realived if there is 3 loopholé such as the one which
this Bill is meant to ecounteract, then I think-the measure before-us is
more or less a consequential measure upon the one which we have al-
ready passed. ‘ o ( .

Sir, this Bill aims at levying a customs duty on imported mechani-
cal lighters, and at the same time it is meant to levy ap excise duty on
indigenous manufactured mechamcal lighters. ‘3’6 far as imuported
mechanical lighters are concerned, 1 do not think there is any one in the
House who has pot to say anything against it, at leagt so far as the
customs duty is concerned. The whole trouble seems to arise. with re-
gard to the mechanical lighters manufactured in this country. With re-
pard to that, Sir, I feel it is absolutely essential that such a duty must
be levied because it is admitted that these manufactories - are .not in
existence at the present moment and they want to spring into existence
hecause of the increased duty on matches. Otherwise they would not
come into existence. Now they want to. take advantaze of the fact thal
the excise duty is being levied on matches to an abnormal extent, and ad-
vantage is sought to be taken of that fact. If thet duty. had not been
levied, fhe proposed factories probably would not have come inte
existence. I say this, arguing in the way in which my: Honourable
friend, Mr. Gaya Prasad Singh, has done, we have necessarily to come
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to the conclusion that, if an impetus is given to the starting of; indigeprous
wapufactories, the result, after the lapse of a certain number of years
when this excise duty on matches is done away with, will be that all
these manufactories will come down with a crash. They may makp sqme
profit for the time being, to the detriment of the revenue which the
country would otherwise derive, but the mopent the excise duty on
matches is taken away, the result, will be that all these manufactories
which may be set up will have to close down their business, so that both
from the point of view of the customs duty which is to be levied on
mechanical lighters as well as from the point of view of the excise duty
that is sought to be levied on the Indian manufactured qrticle, I think
the Bill is rightly framed and 1 heartily support this motion.

Mr. B. V. Jadhav (Bombay Central Division : Non-Mubammadan
Rural) : Sir, this Bill, I think, is intended to prohibit the importation
as well as the mamufacture of lighters. It is not a revenue Bill. I do
not think the Finance Department can expect any substantial reveuue in
cansequenge of the. passing of this Bill. There is not a single factory at
present in India which is manufacturing mechanical lighters and, with
this heavy exeise duty, I do not think there is any capitalist who will
inyest any mquey in the starting of a new factory. So this Bill does
not. cxpect any revenye from the .excise side of it. Now we shall. see
what, revenue 15 expeeted from the articles imported into India. In addi-
tion to the present duty on lighters, clause 16 of the Bill levies an
additional two rupees per lighter. The price of each lighter will there-
fore, 1 thigk, be nearly Rs. 2-8-0.

The Honourable the Finance Member has told us that the amount of

Rs. 2 was caleulated as the price of a gross of matchboxes each con-
taining eighty splints. If one were to calenlate how many matches a
man uses in a year, it-would fall considerably short of a gross of matches,
and a mechanical lighter, I think, is not a very permanent thing—
it goes to pieces or gees out of erder in a very few months ; and there-
fore it will not at all be advantageous for any gentleman to purchase
a'mechanical lighter, with this heavy duty put upon it. So I think that as
the sale of meehanical lighters will be stopped on account of the heavy
duty put upen it, the customs revenue from the imports of mechanical
Hghters witl almost be nil. So this Bill is not intended to bring re-
venue into the coffers of the Government of India but is plainly intend-
ed to prokibit the use of mechanical lighters altogether, and the Finance
Member has told us that this Bill is intended to encourage the indigenous
match industry. I do not know why the Finance Member should be so
very harsh tipon the future manufacturers of mechanical lighters and
in favour of the manufacturers of matehes. Manufactures of all sorts
ought to be encouraged in a country, and to discourage imports. But
the present policy appears to be to completely prohibit the one and to
foster the other. - I submit, therefore, to the House that the excisa and
wmport duty of Rs. 2 per mechanical lighter is an excessively heavy one
aud ought to be reduced-when this Bill is considered by the. Select Com-
wittee. This excessive amount is not at all warranted by the exigeucies
of the case mnless the Government is determined to prohibit the .import
88 well as the .manufacture of mechanical lighters. Now, Sir, clause 6
refers‘to the importation of mechanical lighters into British India frem
a te_l'rlto.ry_ of any specified Prince or Chief in India. If a factory is
in en Indian State, the mechanical'lighters manufaétured there
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will not be allowed to be brought into India even after paying the excise
or import duty, while the manufactires of foreign countries are allowed
under clanse 16. I think this is discrimination which ought not to be
tolerated. The manufacturers in an Indian State ought not to be treat-
ed worse than the manufacturers in any foreign country.

Sir, I have got to say something about the definition of a mechanical
lighter. Under the present definition, a mechanical lighter means auny
mechanical or chemical contrivance ‘which is portable and is intended for
producing a spark or flame whether by itself or when brought into con-
tact with gas and includes a mechanical lighter issued from a manufactory
in an incomplete state or requiring for its completion the addition of a
flint. It has been stated here by my Honourable friend, Mr. B. Dag,
that from time immemorial the people of this country have been using
a pie~e of flint with a piece of steel and some pieces of tinder to get
fire. This contrivance is in use all over the eountry and from very an-
cient times and for the poor and indigent people it is the only way of
producing fire. Under the present definition, I am afraid that that con-
trivance may be called a mechanical lighter because any mechanical con-
trivance Which is portable is so called. It is called chakmak in my part
of the country and I think the name appears with eertain changes all
over the country. So, chakmak is a mechanical contrivanee which is
portable and intended to produce the spark. What I am afraid of is
that the chakmak may be brought under the defimition as at present
drafted, and zealous excise officers may harass poor people. It is there-
fore necessary that care should be taken to state clearly that a chakmak
does not fall into the category of mechanical lighters. Sir, I have shown
what 1 consider to be the object of this Bill. I do not know what feel-
ings the step-father has towards the Bill. He has brought it forward
and placed it before the House. It has been received with mixed feel-
ings. Some are very fond of this child, others are condemning it as
ugly. As it is sponsored by Government and is helped by Members who
love more foreigners than their own countrymen, I think it has got
every chance to pass. But for myself, 1 must raise a voice of protest
that this Bill is intended solely in the interests not of Government re-
venue but in the interests of the match manufacturers. Government is
deriving a good deal of revenue from the manufacture of matches and
therefore in gratitude to those who provide a large amount as excise
duty on matches, this Bill is intended in their benefit. I do not see
any feason why 1 should oppose the reference to the Selest Committee.
But if the Bill is pot satisfactorily modified, I shall have to oppose it
at a later stage.

The Honourable Sir Nripendra Sircar (Law Member) : Sir, I would
not have risen at this late hour, but I desire to satisfy a curiousity of my
Honourable friend opposite, Mr. B. Das. He asked,—I have taken down
his words,—how could the Honourable the Finance Member, helped by the
Law Member, jump into the framing of this Bill* T can assure nry
Honourable friend that so far as the Government Members are concerned.
Jjumping is not their method of locomotion. (Laughter.)

Mr. Amar Nath Dutt (Burdwan Division ; Non-Muhammadan
Rural) : The Oriyas are expert in that.
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The Honourable 8ir Nripendra 8ircar : Once the excise duty was
imposed, the framing of this Bill was reached by very easy and very short
steps and the reasoning has been clearly explained by the Honourable the
Finance Member. Then, my Honourable friend, Mr. B. Das, deseribed the
bankruptey of India and his heart was melting when he did so. 1 hope
that will induce him to protest against the creation of bankrupt Provinces
like Orissa. (Applause.) Then, I heard also from one of the Honourable
Members who, while opposing the calculation of the Honourable the Finance
Member, said that matches are lost. That is so. I have very often lost
matches, but what I have lost has been the corresponding gain of someone
else. So, let us not complicate calculation by any consideration of lost and
gained matches. The calculation of the Honourable the Finance Member
may safely be accepted.

With regard to clause 6, I might just remind the House that the pro-
vision contained therein is exactly the same as in the case of the excise duty.
No new method has been followed so far as this Bill is concerned.

The only other matter with which I will just speak for a moment is the
fear of my Honourable friend, Mr. Jadhav, that the chakmak might be
hit by this definition. If there is any danger of the chakmak being
hit, of course that can be corrected by drafting in the Select Committee, but
1 do not see how the chakmak can be hit. It is not a mechanical or chemi-
cal contrivance. Striking a piece of iron or steel is not a mechanical oon-
trivance, as much as striking a person down with a latht is not a mechani-
cal contrivance. Then, again, he laid stress on these words ‘‘ in an incomplete
state or requiring for its completion the addition of a flint ’’. But, there,
1 am sure, the Honourable Member will notice that that is controlled
by the words which precede and includes a mechanical lighter issued from
‘a manufactory in an incomplete state.  That cannot possibly hit the
chakmak with which the aborigines are supposed to be moving about.

The Honourable 8ir James Grigg : After the speech of my Honour-
able colleague, I think there is very little left for me to say. He has
dealt with the question of the too all inclusive character of the definition
and he has dealt with the question of clause 6 which relates to the power to
prohibit importation from the States. Perhaps I can give the assurance to
the House generally that there is in my adoption of this Bill no ulterior
motive and it has no relevance whatever to the rival views which are held
about the question of whether India can live in a self-contained way or
whether it cannot. It has nothing whatever to do with that. The sole
purpose is that, this House having passed the excise duty on matches, in
the absence of some such measure as this, the excise duty will be extremely
ineffective and the finances of India will be correspondingly damaged. That
is the primary purpose of the Rill. The secondary purpose is that you have
got in India a considerable industry, the match industry. Not only in the
absence of this measure will the revenue be damaged seriously but an al-
ready existing and prosperous industry will be damaged severely for the
sake of an industry which does not yet exist and even if it could ever exist

could only exist as a very small and puny infant. Sir, I have nothing
more to say.

Mr. President (The Honourable Sir Shanmukham Chefty) : The
question is :

¢ That the Bill to provide for the imposition and collection of ‘an exeise duty
on machanical lighters be referred to a Select Committee consisting of the Honourable
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the Law Member, Mr. B. Bitaramaraju, Mr. D. K. Lahiri Chaudhury, Mr. Uppi S8ahob
Bahadur, Mr. Lalchand Navalrai, Rai Bahadur Sukhbraj Roy, Mr. N. N. Anklesaria,
Ruao Bahadur 8. B. Pandit, Bhai Parma Nand, Sirdar Harbans Singh Brur, Khan
Bahadur Haji Wajihuddin, Mr. E. Studd, Mr. A. H. Ghuznavi, Mr. A, J. Raisman,
Mr. 5. G. Grantham and the Mover, with instructions to report om or before the
25th July. 1934, and that the number of Members whose presence shall be necessary
to comstitute a meeting of the Committee shall be five.’’

The motion was adopted.

STATEMENT OF BUSINESS.

The Honourable 8ir Joseph Bhore (Leader of the House) : Sir, next
week, apart from motions for leave to introduce any new Bills which may
be ready, we propose to proceed in the first place with the unfinished busi-
ness on today’s list in order in which it stands in that list. Thereafter,
the House would be asked to consider and pass the Indian Dock Labourers
Bill on which the report of the Select Committee was presented on Monday
last and the Indian Trusts (Amendment) Bill which was passed by the
Council of State and laid on the table during the course of the last Session.

The Assembly then adjourned till Eleven of the Clock on Monday, the
23rd July, 1934.
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